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LOK SABHA

Monday. April 25, 1960/Vaisakha 5
1882 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MRr. SpearkeEr in the Chair )
ORAL ANSWERS TO QUESTIONS

Art Silk Yarn

4
(Shri Subodh Hansda:
*1665. { Shri R. C. Majhi:
LShri S. C. Samanta:
Will the Minister of Commerce and
Induostry be pleased to state:

(a) what is the present position of
production of art silk yarn in the
country,

(b) what steps Government are
taking to avoid heavy import of art
silk yarn from abroad; and

(c) when is the country expected to
become self-sufficient in art silk yarn?

The Minister of Commerce (Shri
Kanungo): (a) to (¢). A statement is
laid on the Table of the House.

STATEMENT

The actual production of different
varieties of art silk yarn in India in
1959 amounted to 80 million 1lbs. (con-
sisting of 37 million lbs. of filament
yarn and 43 million lbs. of staple
fibre yarn) as against an installed
«capacity of 92 million lbs. per annum
(inclusive of 48 million 1bs. of staple
fibre yarn). In order to meet the
growing demand and to reduce im-
‘ports, installation of additional capa-
city to the extent of 78 million 1bs.
per annum (inclusive of 16 million
Ibs. of staple fibre yarn, 10 million

219 (Ai) LSD—1.
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lbs. of synthetic fibre yarn and 9
million lbs. of rayon tyre cord) has
so far been approved by Government
and this capacity is expected to come
into production fully sometime dur-
ing the Third Plan period. Even
this additional production " is
not expected to meet tully
the country's demand by that
time. At a recent meeting, the Deve-
lopment Council for Art Silk Indus-
try has recommended that the target
of production for satisfying adequate-
ly the total demand in the country
for different varieties of art silk yarn
by the end of the Third Plan period
should be 345 million 1lbs. (consist-
ing of 184 million lbs, of filament
yarn, 141 million lbs. of staple fibre
yarn and 20 million lbs. of rayon tyre
cord). These recommendations are
under consideration. Schemes for
manufacture of rayon grade wood
pulp which is one of the main raw
materials for art silk yarn are under
implementation and others are under
consideration. When all these
schemes materialise, the country
could expect to be self-sufficient by
the end of the Third Plan period.

Shri Subodh Hansda: From the
statement 1 find that the installed
capacity of art silk yarn is 92 million
lbs. per annum, but production is
only 80 million lbs. per annum. May
1 know what this shortfall is due to?

Shri Kanungo: That is not much of
a shortfall, and after all, a lot of im-
ported raw material is required.

Shri Subodh Hansda: From the
statement I find that in order to meet
the growing demand and to reduce
imports, installation of additional
capacity to the extent of 78 million
lbs, per annum has so far been
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approved by Government and that
this capacity is expected to come into
production fully sometime during the
Third Plan period. May I know how
much foreign exchange will be saved
when this additional capacity of 78
million lbs. goes into full production?

The Minister of Industry (Shri
Manubhai Shah): For an additional
target of 100 million 1bs., about Rs. 60
to 75 crores of foreign exchange will
be required.

Shri Raghunath Singh: What is the
value of the imported art silk yarn
and the mode of payment?

Shri Kanungo: The value of import-
ed art silk yarn in 1959 was as follows:
Acetate: Rs. 73,65,000; Viscose:
Rs. 8,20,15,000; other rayon yarn:
Rs. 228,89,000.

Shri S. C. Samanta: The statement
says that additional production is not
expected to meet fully the country’s
demand during the Third Plan. At
the same time, the Development
Council for art silk industry has re-
commended that the target should be
345 million lbs, May I know whe-
ther this target of the Development
Council will be reached?

Shri Manubhail Shah: This is an es-
timate made by the Ministry and the
Development Council, but, as the
House is aware, national resources
being limited, the relative priority of
various industries has to be worked
out. It is our hope that we may be
able to reach the target and that
national self-sufficiency can be achiev-
ed, If not, there will remain some
shortage of yarn.

Shri Hem Barua: What is the agency
through which art silk yarn is im-
ported? Is it through the National
Small  Industries Corporation, or
through any other agency?

Shri Kanungo: The bulk of it is im-
ported by actual users on the basis
of export promotion.

Shri Sampath: May I know whether
there is any proposal to set up a
rayon grade pulp factory at Coimba-
tore, and If so, at what stage is the
proposal?
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Shri Kanungo: It has been licensed,
and i1 is likely te go into production
very soon.

Shri Tangamani: Qut of the 1TB
million lbs. which is going to be ins-
talled for the current year,....

Shri Kanungo: Not the current
year.

Shri Tangamani: May I know how
much will go into production?

Shri Kanungo: As the statement
says, by the end of the Third Plan
the full capacity will go into produc-
tion.

Shri Tangamani: My point is that
there is already some installed capa-
city, more is going to be installed. I
would like to know how much of the
new capacity of 78 million lbs. will
go into production.

Shri Manubbai Shah: Usually, a
rayon project takes 3 to 3} years.
We expect by the end of the Sccond
Plan we will reach 100 million 1bs.,
and in another iwo years aboul 120
million lbs.

Shri Tyagi: What is the estimate of
the total foreign exchange that may
be involved in trying to make India
self-sufficient in this?

Shri Manubhai Shah: As I have al-
ready mentioned, Rs. 60 to 75 crores
will be required if we are to reach
this target, as far as plant and machi-
nery are concerned, but regarding
the rayon grade pulp the wood pulp
that will be required, we have re-
sources. We have licensed one plant
in Kerala with capacity of 150 tons
per day. Four other proposals are
under consideration. If all these
frucitfy, as we hope they will, then
practically not much foreign exchange
would be required to be spent on the
import of raw materials.

Shri Tyagi: Is the raw material for
this the same as for paper?

Shri Manubhai Shah: No, Sir. This
is somewhat superior bamboo because
wood pulp is a more highly refined
chemical having higher content of
alpha cellulose, as compared to paper
pulp.
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Shri Venkatasubbalah: May I know
whether Government propose to give
any flnancial assistance for increasing
the production of the Sirsilk Factory
at Hyderabad?

Shri Manubhai Shah: The proposal
is under consideration to develop the
factory. They do not need any finan-
cial assistance,

Shri Warior: May I know the pro-
gress made in the implementiation of
the installed capacity of the rayon
puly factory in Nilambur?

Shri Manubhai Shah: There is a
question in the List today about it,
I do not exactly remember the
number of the question. In reply to
that I have indicated that orders have
already been placed for the plant and
machinery, and that the capacity has
been proposed to be raised from 100
to 150 tons per day of rayon pulp.

Shri Yadav Narain Jadhav: May 1
know how the yarn is allotted to the
different sectors in the textile indus-
try, and whether there will be any
change in the Third Plan in the al-
loitment?

Shri Kanungo: There will be no
change for the moment wuntil full
capacity is attained. At the present
moment it is strictly rationed.
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Shri Hem Barua: The hHon. Minister
said that it was imported by indivi-
dual weavers. May I know whether
1t has come to the notice of Govern-
ment that there are instances of mal-
distribution, resulting in soaring
prices? '

Shri Kanungo: As I have said, the
available goods are strictly rationed,
and the bulk of it ig on the basis of
export promotion, that is, the parties
who are able to export get the
licences. Therefore, there is short-
age, but all steps have been taken to
see that prices do not shoot up.

Shri Venkatasubbalah: Referring to
my earlier question regarding the
financial assistance to be given to Sir-
silk, I would like to know details ot
the quantum of assistance that iz to
be given, and the contemplated in-
crease in production.

Shri Manubhai Shah: They do not
need any financial assistance. All
that we have to do is to approve the
expansion programme. Pertaps the
hon. Member knows that they are
quite capable of looking after their
financial requirements.

Dairy Machinery
+
" Shri Aurobindo Ghwosal:
““-{sm—: Ram Krishan Gupta:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 1018 on the 18th December, 1959
and state:

(a) whether the actual sites for the
manufacture of Dairy Machinery have
since been selected; and

(b) if so, the number of siles
selected?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

M/s. Alfa Laval India (P) Ltd. and
M/s. Vulcan Trading Co. (P) [Ltd.
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have decideM to locate their under-
taking in Pimpri, Industrial Ares,
Poona. M/s. A. P. V. Engineering
Co. have proposed a site in West
Bengal area. The exact location has
not yet been indicated.

Shri Aurobindo Ghosal: Who will
be the foreign collaborator in the case
of the factory to be set up in West
Bengal?

Shri Manubhai Shah: For the time
being, Messrs. .A. I'. V. Engineering
Co., who are going to set up a factory
in West Bengal, have not asked for
any foreign collaboration, but we do
understand that they are negotiating
with a foreign firm.

Shri Aurobindo Ghosal: May I
know whether this firm will manufac-
ture pasteurising machines also?

Shri Manubhai Shah: Yes, Sir, per-
haps they may include those machines
al<o,

Silk Powerlooms

*1667. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any survey has been
made regarding powerlooms working
on artificial silk yarn in the country;
and

b, if so, what steps are being taken
in the matter?

The Minister of Commerce (Shri
Kanungo): (a) and (b). A survey of
unauthorised powerlooms working on
cotion and artificial silk yarn has
been undertaken. The survey has not
yet been completed, as reports from
a few Stateg are still awaited. Fur-
ther steps to be taken will be decided
after the survey is completed.

Shri Pangarkar: May I know the
steps taken by Government to pro-
mote the growth of artificial silk yarn
during 19597

Shri Kanungo: That question was
just answered.
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Shri Pangarkar: May I know the
number of powerlooms which worked
or. artificial silk yarn during 19597

Shri Kanungo: That will be avail-
able only after the census is complet-
ed.

Shri Ranga: Was any effort made to
consult either the Handloom Board or
the Art Silk Development Council as
to the advisability of introducing
powerlooms even in regard to artifi-
cial silk weaving?

Shri Kanungo: It is a question of a
census for finding out unauthorised
powerlooms. From 1986, there has
been a ban on the installation of
powerlooms, but in spite of that, some
looms have come up.

Shri Yadav Narain Jadhav: In
reply to a previous question on a
former occasion in regard to the sur-
very of the powerlooms, it was stated
that the survey was being taken up.
This reply was given about six months
ago. May I know how long it will
take to complete this survey?

Shri Kanungo The date for the cen-
sus was fixed in March, 1960. Seve-
ral States have completed it, but
some of them have not yet completed
it.

Shri Ranga: May I know the States
where a large number of unautho-
rised looms are supposed to have been
brought into existence?

Shri Eanungo: We shall know that
after the census figures are available.

The Minister of Commerce and In-
dustry (Shri Lal Bahador Shastri):
Bombay.

Emplovment of Engineers and
Doctors

%1668. Shri Bibhuti Mishra: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it is a fact that a num-
ber of engineers and doctors are un-
employed in the country;
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(b) whether it is also a fact that
they do not want to go into villages;
and

(¢) if so, whether Government have
any scheme to induce them to go to
villages so that their services may be
utilised?

The Deputy Minister of  Labour
(8hri Abld Ali): (a) Unemployment
among engineers and Doctors is very
small.

(b) There is no report of any
general unwillingness. -

(¢) Government of India have no
such scheme,
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79 faem & #1 wiwe § i feay srew
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Shri T, B. Vittal Rao: In regard to
part (b) of the question, I would like
to submit that they do not want to
go to the villages, but the hon. Minis-
ter says that there is no such report.
This is a general thing which is going
on all over the country.

Mr. Speaker: Is there any refusal
or unwillingness on the part of these
people to go and settle down in the
villages? Are engineers also to go
into the villages and settle down
there? I can understand doctors
going into the villages and setting up
practice there.

Shri T. B. Vittal Bao: I am refor-
1ing to medical practitioners.

Mr. Speaker: The question refers to
engineers and doctors.

Shri S. M. Banerjee: The Deputy
Minister has stated that the number
is very small. May I know the num-
ber of doctors and engineers register-
ed with the employment exchanges
in 1958, and whether the figure has
considerably increased in 19587
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Shri Abid Ali: At the end of 1958,
all over the countiry, the figure was
518 in respect of engineers and 186 in
respect of doctors; at the end of 1959,
the figures were: Engineers: 598;
Doctors 143.

Shri Surendranath Dwivedy: Have
all of them been employed?

Mr. Speaker: Have they since been
employed?

st oW qA ;¥ A g 4
Faar qaq & o A faea &
FIOO qgd & IEH W S 79w
2 & gre FT fRw § qAMTFTAE
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Shri Rami Reddy: May I know whe-

ther it is a fact that in the several
primary health centres opened in the

_3everal blocks and community deve-

lopment centres, there are no doctors,
because the doctors are refusing to go
to the villages, and if so, how many
public health centres are without
dociors, and what steps have been
proposed to be taken by Government
to supply the doctors?

Shri Abid Ali: That question has to
be addressed to the appropriate
Ministry, not to the Labour Ministry.

Shri Rami Reddy: Part (b) of the
question relates to this, and says that
doctors are refusing to go to the vil-

lages.

Shri Abid Ali: No, there is no occa-
sion, so far as we are concerned.
Whenever they are offered.... )
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Shri Ramd Reddy: Is it not a fact
that because doctors are refusing to
go lo the villages, therefore, several
incentives are proposed to be given
1o the doctors?

Mr. Speaker: The Labour Minister
is not the appropriate Minister to
answer that question,

Shri Abid Ali: Doctors generally
prefer to remain in the urban areas.
Thut is true.

Mr. Bpeaker: The Labour Minister
only brings the employer and the em-
ployees together. That is all that he
does.

Shri Venkatasabbaiah: May I know
whether the hon. Minister's attention
hog been drawn to the fact that seve-
ral of the medical graduates set up
their practice in towns and they do
not go to the villages, and if so, whe-
ther Government propose to put any
restrictions on such people before
ihey are admitted into the medical
colleges?

Shri Abid Ali: As the hon. Member
knows, some if the universities and
Sinte Governments have now made
this a part of the curriculum, that
after they graduate, they should go to
the villages for a limited period, and
then only they will be given their
degrees.

it fafa faw - g A A
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Shri Thirumala Rae: Iz the hon.
Minister aware of any proposal with
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the Ministry of Community Develop-
ment to provide amenitieg like pro-
per housing etc. for the doctors in
the community development blocks,
so that they may be encouraged to
go there?

Shri Abid Ali: The number of doc-
tors and engineers is, as a matter of
fact, smaller than what is needed.
As 1 have said, some inducement is
given, and with regard to those who

are beginners also, 1 have stated
what is being done,
Shri C. K. Bhattacharya: May 1

know whether the attention of the hon.
Minister has been drawn to the fact
that the Chief Minister of West
Bengal who is himself a doctor had
proposed the closing of a term of one
of the medical colleges, because there
had been more doctors than the State
of West Bengal could accommodate?

Shri Abid All: Everywhere, there is
shortage, so far as I know. 1 take
the information from the hon.
Member.

Indian Oxygen Ltd. Calcutta

+
Shri H. N. Mukerjee:
<: Shri Muhammed Elias:
LShrl Prabhat Kar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) what is the proportion to the
total of shares held in the Indian
Oxygen Ltd, Calcutta by share-
holders resident in India and abroad;

(b) whether it is a fact that during
1859 a foreigner was appointed Assist-
ant Managing Director of the com-
pany; and

(¢) if so, the reasons therefor?

The Minister of Industry (Shri
Manubhaj Shah): (a) Mis. TIhdian
Oxygen Ltd., Calcutta have en issued
equity capital of Rs. 2 crores out of
which shares worth Rs. 1'4 crores are
held by Messrs. British Oxygen Co.
Ltd, UK. and the balance by the
Indian public.
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(b) and (c). In 1959 the Company
.applied for permission under Section
288 of Companies Act, 1856 for ap-
pointment of one Shri Patrick Charles
Kavanagh, a Senior Executive as
Assistant Managing Director of the
company and the Government’s ap-
proval was accorded on the 13th
Anmngust, 1959 for a period of five
years with effect from 1st June, 1959.

Shri H. N. Mukerjee: Some time
ago, the Minister said that 30 per
oent. of the shares in this company
were held by Indian shareholders.
May I know if Government have any
idea about the proportion of Indian
sharcholders, which has got to be en-
sured in this company because of its
special position?

Shkri Manobhai Shah: We have al-
ways been encouraging further and
further Indian participation. As it is,
as a result of our efforts, out of
Rs. 2 crores, 30 per cent. is now held
by Indians, and I do hope that in the
future years, the percentage will in-
crease to 40 or 45 per cent.

Shri H. N. Mukerjee: In view of
the fact that this company is the sub-
sidiary of a British company, against
which certain malpractices were
proved in Britain, and also in view
of the opportunities for foreign ex-
change manipulations, which are open
to this company, may I know what
steps are being taken by Government
to ensure that by bename kind of
transaction British control does not
cantinue in this company?

Shri Manubhai Shah: In this
House, this matter has been raised
severa)l times, and we have tried to
give the full explanation. The Bri-
tish Commission did hold against
the British company which is the
major shareholder of this company
‘certain malpractices, as happens in
every country, namely that certain
big consortia try to resort to anti-
social activities. As far as the Indian
company is concerned, I had the pri-
vilege to mention here that no such
malpractice, either in price or in
distribution, has come to our notice
.at all in spite of securing inquiria=
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Even then, we are trying to gee
that the field of industrial gases is
not monopolised by one firm; four
more Indian firms have been en-
couraged to set up capacity for indus-
trial gases,

Sbri H. N. Mukerjee: May I ¥now
if in recent months this company has
got hold of a great deal of foreign
money? May 1 also know if capital
goods have been imported bv this
company by the utilisation of such
money or in other ways?

Shri Mananbhai Shah: As the hon
Member knows, nobody can get hold
of any fresh capital without the per-
mission of the Controller of Capital
Issues. All that has been allowed
to this company is the normal, legiti-
mate proportion of the equity held
which is being financed parily by the
Indian company and partly by the
Britich company.

Shri Joachim Alva: What is the
difficulty in the way of this company
operating completely independently of
the British head offiee in regard to
shure capital?

Shri Manubhai Shah: It is an Indian
company. Only a percentage of the
shares is held by the British com-

pany.

Shri Joachim Alva: Then how was
this Assistant Managing Director
allowed to come in and hold the job
for five years when Indians are avail-
able in sufficient number?

Shri Manubhai Shah: The point at
issue about the employment of foreig-
ners in foreign or Indian enterprises
here has been fully known to the
House. Every year as per directions
of this House, on the 31st December
we issue a press note stating the
position. I am glad to say that all
the posts below Rs. 1000 per month
have been fully Indianised. As re-
gards posts carrying a salary of
Rs. 1000 per month and above, the
progress made in Indianisation—de-
teils of which I had the privilege to
lay before the House—is almost 59
pe- cent. now—even more than the
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target figure. More and more Indiani-
sation is taking place, and the num-
ber of Indian executives in foreign
firms has risen precipitously from 600
men at the time of independence to
more than 5000 people now. There-
¢ fore, there has been steady progress.

As far as this particular gentleman
is concerned, this appointment was
because of his qualifications and ex-
perience. I may inform the House
that their first Indian Managing
Director—one Shri Sen—has been
tak=n by this company.

Hindustan Cables (P) Ltd.,
Rupnarainpur
.+.

Shri Shree Narayan Das:
Shri Radha Raman:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether plans for the expan-
sion and development of Hindustan
Cables Factory at Rupnarainpur have
been considered;

(b, if so, the nature and extent of
expansion and development consider-

ed;

(c) the result of such consideration:
and

(d) the extent to which raw mate-
rials for this factory are met by indi-
genous production?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
factory has at present an installed
capacity for the production of (1)
470 miles of dry core telephone cables
and (2) 300 miles of coaxial cables
per annum. Proposalg for expansion
are under consideration for:

(i) production of 2000/2500 miles
of dry core cables on multi-
ple shifts and by installing
additional plant and machi-
nery;

(ii) installation of a Copper Wire
Drawing Plant; and
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(iii) installation of a unit for the
manufacture of plastic insu-
lated tele-communication
cables.

(c) A final decision will be taken
soon to approve these expansions.

(d) About 80 per cent. of the raw
materials are being met from indigen-
ous sources.

Shri Shree Narayan Das: May I
know the extent to which the produc-
tion meets the requirements of the
country?

Shri Manubhai Shah: As far as
present thinking goes, we will try to
make the country self-sufficient in all
the coaxial and other cables for the
posts and telegraphs within the next
three to four years.

Shri Shree Narayan Das: May I
know what is the requirement of
foreign exchange for the expansion
of production contemplated?

Shri Manubhai Shah: About Rs. 44
crores, of which Rs. 2} or Rs. 21
crores will be the foreign exchange
involved.

Shri Radha Raman: May I know
whether after the expansion of the
factory has been undertaken, we shall
be in a position to produce so much
as to export something outside?

Shri Manubhai Shah: I am glad
this question is asked. 1 was going
to refer to it, but it might have been
thought that when we are not even
self-sufficient I am talking of exports.
It is our definite intention to export
cables from thig factory.
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Tractors

*1672. Shri A. M. Tariq: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether firms dealing in trac-
tors also take advance from the cus-
tomers at the time of registration of
names; and

(b) whether Government have
taken any action in the matter?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

In general the distribution of trac-
tors is being looked after by the
Ministry of Food and Agriculture.
No such system of advance has been
initiated either by that Ministry or
the Ministry of Commerce and In-
dustry. However, any such system of
distribution would normally be a
matter between the buyers and the
distributors for different commodities.
If the Hon'ble Member has received
any complaint in this connection, I
will be glad to get it looked into by
the Ministry of Food and Agricul-
fure and our Ministry.

Shri A. M, Tariq: It iz stated in the
statement:

“However, any such system of
distribution would normally be a
matter between the buyers and
the distributors for different com-
modities.”

This is my question, whether Govern-
ment have laid down any policy or
procedure to be followed for the pur-
chase of these tractors. Small peo-
ple who want 1o purchase tractors
are asked to give Rs. 5000 in advance,
Still the tractor is not available for
years and years. People are wait-
ing for the last two years and thev
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have not got it. What action do Gov-
ernment propose to take?

Shri Manubhai Shah: That is what
I have indicated in the answer.
Firstly, the matter is really one that
concerns the Ministry of Food and
Agriculture. Even so, presently the
production, as the House is aware, is
not at all substantial. It is very
minor., We have licensed two manu-
facturers. Already four cases are
under consideration in order to pro-
duce 10,000 tractors of different types
per year. Once production starts,
linking it up with distribution would
be possible. Today established im-
porters are allowed to import under the
general policy of import. I hope that
the hon, Member does not expect us
to make the distribution also possible
in respect of everything, putting the
importers in touch with the dealers
and with the consumers.

Shri Raghunath Singh: What is the
requirement of tractors in India, what
is the number of tractors imported and
what is the value thereof?

Shri Manubhai Shah: The numbers
of tractors required, as estimated by
the Working Group in the Third Five
Year Plan, are as follows:

Draw Power/Horse Power  Number
18 and less 3,000
20-30 5,500
30-50 1,590

L]
These 10,000 tractors or so are going to
be manufactured. We hope that
within the next six months we would
have three to four schemes to make
the country self-sufficient in a period
of three years or so.

Sbri Tyagi: Is it the intention of the
Ministry to utilise the potentiality of
the ordnance factories for/productlon
of tractors? '

Shri Manubhai Shah: As far as
ordnance factories are concerned, their
capacity is utilised in diverse ways. If
anythiag is fruitful, there is nothing to
stup them from undertaking such a
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programme. But as far as the normal
production of tractors is concerned,
this is the broad pattern which is be-
ing worked out.

Shri Tangamani: May 1 know whe-
ther Government have received any
complaint that in the matter of dis-
iribution of these tractors no definite
principle—whether it is a question of
priority or otherwise—is being follow-
2d? Have such complaints been re-
«eived from different States.

Shri Manubhai Shah: That is what
} have indicated in the main answer.
Established importers, under the nor-
mal licensing policy, are getting a
vertain  quantity of tractors. The
Ministry of Food and Agriculture is
1rying to make as many tractors avail-
abde 10 as many consumers as possible.
If any hardship is indicated at any
point, as 1 have mentioned in the
main answer, 1 will be grateful to hon.
Members for pointing it out, I will
pass on all such information to the
Ministry of Food and Agriculture as
well as use the good offices of our
Ministry to look into them.

Shri Dinesh Singh: In view of the
fact that ‘advance’ money is locked up
for a long time, are Government plan-
ning to rationalise the system of ad-
vances?

Shri Manobhai Shah: That is exact-
ly what 1 have indicated in the main
ATNISWET,

Shri Dinesb Singbh: The position is
that they are asked to give advances
and they do not get the tractorg for
four or five years. Would it not be
better 1o take advance only from those
who could be supplied within a year
oy so?

Shri Manubhai Shah: Firstly, the
jacts as stated by the hon. Member
are not borne out by the reports that
we have got, that advances are held
up for so many years. But I did make
2 definite suggestion that if any hard-
-+hip of this nature was experienced by
amy person and if it was brought ta
our notice in & specific manner,
1 woulda pass on the informa-
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tion to the Ministry of Food
and Agriculture and also see it
through our Ministry if something
could be done or not.

Shri Narasimhan: Have not Gov-
ernment thought it fit to take the ini-
tiative themselves and find out from
the companies which wundertook to
supply on the basis of deposit, whe-
ther there has been any undue delay
in the case of some and favour shown
in the case of others?

Shri Manubhai Shah: We have re-
ceived no specific complaint. The
point is that there is no production in
the country whereby we can regulate,
All established importers under their
quota are getting something. We
will certainly look into any specific
complaint brought to our notice.
Otherwise, we do not undertake to
distribute everything imported into
this country just for the sake of it.

Shri C. R, Pattabhi Raman: We are
not dealing with manufacturers; we
are only dealing with dealers. Will
Government consider the suitability
of having a comprehensive set of
rules for this purpose?

Shri Manubhai Shah: We may be
able to work out if there was diffi-
culty experienced in a general way.

Shri Ramanathan Cheiltiar: May I
know whether there is any proposal
to revive the Central Tractor Organi-
sation which has been defunct for
some time or to set up another organi-
sation, to look after this?

Shri Manubhai Shah: If I may sub-
mil, the whole question should have
been directed to the Ministry of Food
and Agriculture. We took it on
because it was sent to ug and we aid
not want to shirk the responsibility of
replying. But the CT.O. is exclu-
sively their responsibility, not ours.

Shri Raghunath Singh: May I know
the position of the Shaktiman tractor
manufactured by the ordnance fac-
tories. ...
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Shri Manubhai Shah: It is a truck,
and earth moving heavy tractors. So
famy a5 far as we are aware, agricul-
#ire tractors are not included.
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Mr. Speaker: This need not be
replied. 1 have allowed a number of
supplcmentaries and when I have pro-
ceeded to another question hon.
Mcmbers must stop, and let me pro-
<ceed to the next question.

Prise of ‘Sea Island Andrews’ Cotion

*1674. Shri Jinachandran: Will the
Minjster of Commerce and Industry
be pleased to state:

(&) whether Government are aware
of the poor price obtained for ‘Sea Is-
land Andrews’ cotton in the auction
sales held at Coimbatore on the 8th
Muarch, 1860;

(b) what are the reasons for this
sudden fall in price; and

(¢) what steps Government are
1aking to safeguard the price level of
this commodity?
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. The Minister of Commerce (Shri
Kanungo): (a) to (¢). A statement is
laid o the Table of the House.

STATEMENT

(a; The price obtained for Sea Is-
land = ndr ws' cotlon at the auction
held on the 8th March, 1960, at Coim-
bator was no doubt low as compared
to th~ price obtained for it during the
last y ar. But it cannot be consider-
ed poor as it continues to be corgider-
ably higher than the price ruling for
equival nt varicties of foreign cotton.

(b) The fall in the current price of
Seu Tslan ' ‘Andrews’ cotton is due to
the fact that during the 1ast year the
quantity of this variety of cotton avail-
able was limited and there was keen
comp~‘ition among the textile mills
to purchase ard use the super fine
cotton grown for the first time in the
country which resulted in its fetching
phen~m =al price-.  Similar cirrum-
stancec do not any longer exist, as the
production of this variety ot cction
during ‘h~ current year is expected
to be substantial a~d alsc there Ic no
longer any novelty about it

(¢c) As the prices of Sea Island
‘Andr-ws' cotton continue to be suffi-
cientlv high, Governnient do not con-
sider it necessary to take any steps
trwards giving protection to its price
level.

Shri Jinachandran. May I %now
whether the mill-owners of Coimba-
tore have combined themselves and
reduced the auction price?

Shri Kanungo: The prices fetched
last year were certainly lower than
the prices fetched the year before. But
the prices fetched this year were
much above the equivalent price of
imported cotton. The Cotton Commit-
tee which has got a special organisa-
tion Zor increasing the production of
this cotton are now thinking of accept-
ing tenders for cotton if the prices
in auction do not go up high enough.

Shri Jinachandran: May I know the
present ruling prices in Bombay and
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the Coimbatore prices at which they
are sold?

Shri Kanungo: The equivalent price
of the imported cotton is much lower.
As I said, it is Rs. 1,920 per candy;
while the price fetched for the ‘Sea
Island’ cotton was Rs. 2230 to
Rs, 2,250 per candy.

Shri Warior: May I know how much
is the annual demand for this variety
of cotton and how much is indigenous
production?

8bri Eanungo: This is a new variety
of cotton which is being tried; and
we cannot say about the actual demand
for this cotton because it was never
used before. The demand for higher
staple cotton is considerable.

Shri T. B. Vittal Rao: May I know
whether any assessment of the cost of
production of this variety of cotton
has been made?

Shri Kanungo: I am not aware of it.
The Cotton Committee must have the
figures; I have not got them.

Shri Jinachandran: May I know
what is the total area under cultiva-
tion for this variety?

Shri Kanungo: The anticipated
acreage will be 20,000 acres in 1962.

Shri Jinachandran: What is the pre-
sent acreage?

Shri Kanungo: 20,000 acres are ex-
pected to be under Sea Island cotton
in 1960-61.

Shri Venkatasubbaiah: In view of
the fact that the per acre production
of this Sea Island cotton is more than
that of other varieties of cotton, do
Government propose to propagate it
in other areas where there are such
climatic conditions prevailing sutiable
for the production of this kind of cot-
on?

Shri Kanungo: Steps will be taken
provided the planting material and
the climatic conditions are favouraeble.
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Import of Cars

*1675. Shri Dinesh Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government propose to-
grant licences for import of big cars;

(b) whether assembled cars will be
imported or only their components for
assembling in India; and

(c) how many such cars will be
available this year?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the Sabha.

STATEMENT

As a matter of policy, import of as-
sembled cars on commercial basis is
not permitted. Import of big cars,
even in ck.d. condition, has been
discontinued from July 1956, in view
of the forcign exchange difficulties. To
meet the requirements of tourist traffic
and state Governments, licences have
been granted to M]|s. Premier Auto-
mobiles in 1959 for the import of 96
Nos. of Plymouth (Dodge Group) cars
in c.k.d. condition. All the 96 cars are
cxpected to be assembled during the
course of this year.

Shri Dinesh Singh: May I know
whether these cars would use any of
the component parts produced local-
1y?

Shri Manubhai Shah: Tyres, tubes
and rest of the things; but not exact-
v manufactured components.

Shri Dinesh Singh: What is the
foreign exchange amount involved in
this?

Shri Manubhai Shah: Each pack
would cost about Rs. 10,000. As it
would 100 cars it would be about
Rs. 12 lakhs.

Shri Vidya Charan Shukla: May 1
know what was the demand of the
State Governments for such cars and
how many cars have been allotted to
them out of this?
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Shri Manubhai Shah: There is a
slight slip in this statement. It is not
the State Governments; it is really the
State Governors and only a few for
State Governments. The big cars are
only allowed to the Government
Houses for the use of the Governors
and the President. The whole thing
is limited. They will ot be normally
allowed to use too many of the big
cars.

Shri Ramanathan Chettiar: The
other day in reply to a question con-
cerning these cars, the hon. Minister
of Industries said that 200 cars will
be permitted to be manufactured by
the Premier Automobiles for the
tourist department. Is this 96 inclu-
sive of the 2007

Shri Manubhai Shah: 200 may be
necessary, of which 96 is the present
allotment which they had esked for.
The Tourist Department would nol
require all the 200 now. It is the
total fixed for the tourists plus Gov-
ernors’ requiremnents, of which 28 is
already given.

Shri A. M. Tarig: May I know
whether Government is aware of the
fact that some foreigners who are in
India in connection with some official
and other duties bring some cars and
sell them here at very high prices?
If so. what %ction has been taken?

Shri Manubhai Shah: If I may only
crave your indulgence, this matter has
been raised several times and answer-
2d by me.

Mr. Speaker: He need not answer it.

Shri Joachim Alva: Is the hon.
Minister aware of the statement made
by the Minister of Defence that he
had difficulties with the automchbile
manufacturers in regard to the buy-
ing of trucks that they charged a
premium of Rs. 5,000 when the orders
-vere executed and this Premier Auto-
mobiles is one of those manufacturers
to whom you allow these 96 cars? Will
Government see that they have a very
strict control in regard to the sale
prices?
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Mr. Speaker: This question hardly
arises out of this. Next question.
These are intended for Governors.
(Interruption),

Tele-Communication Cable Factory

*1679. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a tele-
communication cable factory is going
to be set up in collaboration with a
Japanese firm; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Expan-
sion of Hindustan Cables is under
active consideration. No collaboration
witnh any Japanese firm is under
consideration in this respect.

Shri P. C. Borooah: May I know
whether the factory will be in the
private sector or the public sector;
what will be the investment and what
will be the foreign exchange compo-
nent?

Shri Manubhai Shah: The Hindu
stan Cables is a public sector project.
Ot course, there is nothing to debar
the nrivate sector from coming for-
ward with such a proposal. But, for
the present, it is the Hindustan Cables
in which this extension is envisaged

Shri P. C. Borooah: What is the
estimated requirement of cables per
year for the country and what is the
present production?

Shri Manubhai Shah: As I had in-
dicated earlier, gbout 1} to 1} crores
is being manufactured and 2 crores to
2} crores will be imported. With the
expansion of the Hindustan Cableg in
the public sector as proposed, we hope
to make the country self-sufficient and
leave a margin for export of these
cables to foreign countries.

Shri P. C. Borooah: May I know
whether there is any difference of
opinion with the Planning Commisston
as to the reguirements of cables for
the Third Five Year Plan? '
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S8hri Manubhai Shah: There is no
difference of opinion at all

Plan for Boosting Exporis

*1680. Shri 'D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government propose
to prepare a five year plan for boost-
ing exports;

(b) the nature of the plan; and
(¢) the brief outline thereof?

The Deputy Minister of Commeres
and Industry (Shri Satish Chandra):
(a) to (¢). The matter is being con-
sidered in  consultation with the
various organisations concerned. The
idea may take time to materialize.

Shri D. C. Sharma: May I know
what are the various organisations
which are being consuited in this mat-
ter?

Shri Satish Chandra: The Export
Promotion Councils, the Commodity
Boards such as the Tea Board, Coffce
Board, the Indian Jute Mills Associa-
tion and other organisations dealing
with different commodities. In con-
sultation with the Development Wing,
the production capacity of different
industries has also to be assessed.

Shri D. C. Sharma: May I know
if it is being done at conference level
or whether sub-committees of the
Development Councils are meeting
and discussing this problem as a whole
or whether this problem is being
discussed in bits?

Shri Satish Chandra: Preliminary
discussions have taken place with the
Planning Commission and some tenta-
tive targets are being worked out in
the Ministry on the basis of past ex-
ports and the information available
about the current production and the
increased proiuction in the coming
year. These targets will be intimated
to various organisations and their
comments will be invited as to whe-
ther they are realistic. They shall
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again be considered in consultation
with the Planning Commission and th=
Development Wing and other conoern-
ed organisations in the Government of
India before the final plan is madc
out.

Shri K. U. Parmar: May [ know
whether Government will consider the
requests coming forward from the
Scheduled Castes for import and ex-
port licences? Will there be any
provision for that in this particular
scheme?

S8hri Satish Chandra: The question
does not relate to the issue of export
and import licences at all

Shri D. C. Sharma: May I know if
the difficulties of malpractices experi-
enced all along the line so far as our
exports are concerned are also going
to be looked into by this committee
or by some other committees®

Shri Satish Chandra: Whenever
such specific complaints are received,
we try to investigate into them. As
far as possible, attempts are made to
raise the standard of packing abouf
which there are complaints, But there
are not a large number of complaints
about these things. Otherwise, we
could not have reached the present
level of exports.

Shri Vidya Charan Shukla: Previous-
1v the Government undertook several
export drives. Is it the intenlion to
discontinue those export drives and
start new ones altogether?

Shri Satish Chandra: Al those
measures are continuing and will con-
tinue. The idea is to make a deflnite
plan on the basis of which we can
work in the future.

8bri Vidya Charan Shukla: What is
going to be the role of the STC as far
as the export promotion drive is con-
cerned?

Shri Satish Chandra: The STC is
playing an increasingly prominent
role, year after year, in the promo-
tion of exports.
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Shri D. C. Sharma: Is it that our
export promotion drives lose their
momentum after ahout six months?
What efforts are going to bo made
psychologically and otherwise to keep
up this momentum throughout the
Third Plan?

Shri Satish Chandra: The presump-
tion nf the hon. Member is not at all
justified because in the year just pass-
ed ie. 1959, we exported goods worth
about Rs. 45 crores more than in the
previous year,

Shri Basappa: May I know whether
the World Bank Mission had express-
=1 a pessimistic view of our cxport
drive?

Ybe Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Yes, Sir; I have read it in the papers.
I have not seen the actual report. It
is for individuals or the different
bodies to express their own opinion.
But when I had met them I had told
them that I did hope that we would
be able to improve and increase our
exports in the coming few vears.

Chinese Trade Agency, Kalimpong

".
( Shri Assar:
Shri U. L. Patil:
e Shri Hem Baruva:
1681. i Shri P. G. Deb:
| Shri Arjun Singh Bhadauria:
(_ Shri Vajpayee:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that recently
an Indian Police sentry posted outside
the Chinese Trade Agency at Kalim-
pong was attacked by Chinese inmates
while he was doing his duty to arrest
A suspicious character;

(b) if so, the details thereof; and

(¢) whether any action has been
taken by Government against these
attacks?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). On the 19th January,
1960, when the sentry on duty at the
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rear of the Trade Adency was ques-
tioning a person who desired entry.
a Chinese official caught hold of his
left arm and two other Chinese offi-
cials dragged the visitor inside.

(c) We have protested to the
Chinese Embassy aeainst the Chinese
officials’ interference with the sentry’:
performance of his official duty.

Shri Assar: In view of the fact Lha:
the members of the Chinese Embassy
do not enjoy diplomatic immunity,
may I know why no action has been
taken against the Chinese officials?

Shrimati Lakshmi Menon: I rcally
do not know what action can be taken.
We pointed out that it was all wrong
because this man was posted for their
safety and it was wrong of them to
have interfered with him ir the per-
formance of his duties.

“Shri Vajpayee: Sir, it is a serious
incident. An Indian sentry has been
manhandled on Indian soil. I want te
know why the Government cannot
arrest the Chinese officials who had
dared to manhandle the Indian sentry
on the Indian soil?

Shrimati Lakshmi Menon: he
Chinese have said in their protest that
the sentry had pointed out his rifle
at the visitor and that was why he
was manhandled. . . .(Interruptions.)

Shri Vajpayee: Are we to give cre-
dit to the Chinese protest? The ques-
tion is why Government did not take
any action against the Chinese officials

Mr. Speaker: The hon. Minister says
that they have got a counter case.

Shri Vajpayee: They have no case:
there is no case, . .(Interruptions.)

Shri Tyagi: In view of the latest
information given by the Minister that
our sentry is alleged to have pointed
his rifle towards the Chinese, in that
background, I want to know how our
Government lodged a protest against
China instead of submitting their
apology to China. If the Government
were convinced that their own man
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‘was misbehaving, I think they ought
to have submitted an apology rather
than a protest.

Shrimati Lakshmi Menon: If you
permit me, 1 will explain, Sir. There
.are two versions. The Chinese in
their note of protest handed over to
us on the 6th February, 1960 allegea
that the sentry had raised his rifle to
threaten the visitor to leave the
Agency and that later three guards
had appeared to prevent the Chinese
visitor {from entering the agency.
‘They further stated that the local
police officials apologised for the mis-
understanding. We have denied all
these things because our own version
was very different. As I have pointed
out, this man was a bean curd seller
and he was coming to the Agency and
was trying to enter by the back door
and our sentry asked him to come bv
the front door and he tried to create
an ugly scene and so all these things
had happened.

Shri Tyagi: Shall 1 take it that the
Government had not accepted the plea
and their argument that our sentry
had committed any excess? 1s that
the position?

Shrimati Lakshmi Menon: In our
note on 4th of April, 1960 we rejected
the Chinese allegations and stated that
but for the exemplary behaviour of
the sentry in the performance of his
duties, an ugly incident might have
occurred. We also took exception to
the Chinese officials interfering with
the sentry’s performance of his offi-
cial duties and pointed out that any
communication by the Agency officials
should be addressed only to the SDO
at Kalimpong, and not conveyed to the
sentries,

Shri Ranga: In view of the fact that
no diplomatic privilege and other
things are involved in this particular
case, why is it that the ordinary
machinery did not take charge?
Whenever such complaints are made to
the police, the police take charge of
the case and arrest the culprits? Why
has that procedure not heen followed?
Why did the Government intervene
and lodge a protest and thus invite a
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counter protest and so on? 1 would
like to have an answer for this. Gov-
ernment need not have been brought
into it at all.

Mr. Speaker: Next question.

Shri Braj Raj Singh: On a point of
order. Interference with the duties of
Government officials is a cognisable.
offence under Sections 332 and 353
IPC. So, when the offence is cognis-
able, why was it that a case was
not registered? Have the Govern-
ment enquired whether a case cannot
be registered?. . .(Interruptions.)

Mr. Speaker: Next question. Shri
Raghunath Singh. ... (Interruptions.)
Order, order. All that the hon. Mem-
bers can do is to elicit information
from the Government. Notwithstand-
ing that, T have allowed some sugges-
tions also. In some cases there may
be an honest difference of opinion. 1
do not dispute it at all. But the Ques-
tion Hour is not the time when hon.
Members can press upon the Govern-
ment to take some action. There are
other methods. All hon. Members on
this side know how to press upon the
Government., Resolutions, discussions
—many things can be done. How
many questions can'I allow by way of
suggestion?

Shri Vajpayee: We moved an
adijournment motion and that was rul-
ed out. We moved a calling attention
motion and that was not allowed. But,
now you say all these things.

Mr. Speaker: Hon, Members know
only adjournment motion. T have
allowed this question and this ques-
tion has been answered. If further
they want to impress upon the Gov-
ernment that =a particular action
should be taken let them move for
one hour discussion. I cannot say .
whether I am going to allow it or not.
Anyhow, let them move and if I con-
sider it is a matter of sufficient im-
portance where the Government
should take onlv one course., I shall
consider. It may be considered a
small matter. It is left to them. I am
not in a position to consider these
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things now. When that motion comes,
I will consider.

Shri Braj Raj Singh: Sir, unless the
Government orders that the case
should not be registered, in the ordi-
nary course of law it must have becn
registered. That is why I want to
know whether Government interfered
in this matter and asked the State
Government not to register a case.

Shrimati Lakshmi Menon: We have
already brought it to the notice ¢f the
Chinese Embassy, that it is a rnatter
for reporting to the Sub-divisional
Officer in Kalimpong. It is not cer-
tainly a matter for the Fxternal
Affairs Ministry, but we went in bhe-
cause a protest was lodged by the
Chinese Embassy.

Shri C. R. Pattabhi Raman: Is there
any diplomatic immunity?

Shri Vidya Charan Shukla: T want
to know whether the Chinese
Embassy. ...

Mr. Speaker: Order, order. Hon.
Members including lawyers put ques-
tions which are very clear. If there
had been any diplomatic immunity
how can the S.D.O. take up ihe mat-
ter? That question was asked and it
was said that it was a matter for re-
porting o the S.D.O.

Shri Tyagi: They only wani the
Ministry to act a little more boldly.
{Interruption).

Mr. Speaker: Order, order. If all
hon. Members want to talk simul-
taneously I have no objection.

Shri Hem Barua: Sir, may I put one
supplementary?
Mr. Speaker: No, Sir.

Shri Hem Barua: This is a different
supplementary.

Mr. Speaker: I have allowed enough
supplementaries on this.
Export of Textiles

*1682. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
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try be pleased to state whether it is a
fact that Professor Maria May, 3 West
German fashion expert, who toured
India on a mission to advise the
Indian Government on measures to
promote the. export of Indian textiles
to the Federal Republic of Germany,
has submitted any report to the Gov-
ernment of India?

The Minister of Commerce (Shri
Kanungo): Yes, Sir

Shri Raghunath Singh: May 1 know
what are the main suggestions made
for improvement of Indian cxports of
textiles?

Shri Kanungo: The suggestions made
are: complete overhaul of the produc-
tion patterns, new designs and study
of the designs and patterns of import-
ing countries.

Handloom Industry

o8
“1683. S S‘hr! Tan:ama'm:
\ Shri Sampath:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any proposals have
been received from the various State
&overnments for assistance to the
handloom industry from the cess fund
for the year 1960-61;

(b) the demand from the State of
Madras in this regard; and

(c) the total amount sanctioned?

The Minisler of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) and (c¢). At a meeling held bet-
ween the representatives of the State
Government, Planning Commission and
this Ministry, it has been tentatively
agreed that the ceiling of Central
assistance to Madras State for the de-
velopment of handlrom industry dur-
ing 1960-61 will be Rs. 103.58 lakhs
(Rs. 25.40 lakhs as lnan and Rs. 78.18
lakhs as grant).

Shri Tangamani: May I know whe-
ther at this meeting the Government
of Madras demanded more for setting
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up housing colonies for the handloom & I

weavers; if so, whether that was con-

sidered?

Shri Kanungo: The demand of the
Madras Government was much higher.
I am not sure whether housing was
the main item.  After consideration,
because of the paucity of resources
this figure was arrived at.

Shri Tangamani: In reply to part
(a) of the question the hon. Minister
said: “Yes”. I would like to  know
what is the amount that we expect
by way of cess for the year 1960-61,
and how much of it will be made
available to the various State Govern-
ments towards developmental activi-
ties in the handloom front?

Shri Kanungo: The anticipated re-
venue from that source cannot be firm-
ly said now. As far as Madras State
is concerned I have given the figures
For the other States, Sir, if you will
permit me, I will lay a statement on
the Table because it is a long one.

Mr. Speaker: Very well.

Shri Sampath: May I know whe-
ther it is a fact that many handloom
societies  in Ramanathapuram and
Salem Districts in Tamilnad have not
been paid their rebate due to them
for a very long time, and whether re-
peated requests have been made f{o
this Government by the Madras State
Government in this regard?

Shri Kanungo: ‘There have been
some arrears mostly due to accounting
reconciliation not having taken place.
Arrears of rebate till 1959 have been
paid. Whatever is remaining, those
arrears will be paid when the accounts
are available.

Shri Yadav Narain Yadhav: Sir,
may I put one question?

Shri Tangamani: May I know whe-
ther the rebate will be continued for
the year 1960-61 also?

Shri Kanungo: Yes, Sir, that will
be continued so long as it is not re-
versed.
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Shri Yadav Narain Jadhav: Sir,
| may I put one question?

Re: Q. 1691

Mr. Speaker: No, Sir; I am =orry.
I have allowed a number of yuestions.
Hon. Members go on concentrating on
one or two questions.

Re: Q. 1691

Mr. Speaker: Next Question—Shri
P. G, Deb—I find he is absent.

Shri P, C. Borooah: Sir, Question
No. 1691 also may bhe taken along
with this question.

Mr Speaker: Let me come to it in
duc course. Next  Question—-Shri
Madhusudan Rao.

f// Preference for Goods manufactured
'l .

by Public Undertakings i

*1685. Shri Madhusudan Rao: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether Government have re-
quested the State Governments
as well as their own departments to
give preference for the products pro-
duced either in Central or State Gov-
crnment Undertakings;

(b) if so, how far the request has
been complied with; and

(¢) if the reply to above part (a)
be in the negative, the reasons there-
for?

The Minister of Works, Housing and
Supply (Shri K. C, Reddy): (a) to (c).
A statement is laid on the Table of
the Sabha.

STATEMENT

The general policy regarding utilis-
ation of capacity available with the
State Undertakings. wae laid down in
May, 1956, on the bgsis of the recom-
mendations of the Stores Purchase
Committee. That policy was, that
products of State Undertakings should
be purchased to meet Governmental
requirements to the extent possible,
after taking into consideration factors

such as availability, specifications,
prices and delivery period within
which supplies can be made. This

means that the offer of a Government
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Undertaking, if otherwise acceptable
and satisfies the above conditions,
would be given preference. No price
differential in favour of Government
Undertakings is normally given as the
Undertaking should normally be able
to offer stores at reasonable prices. In
the case of specialised stores, however,
e.g., Telephone Cables, Electronic
Equipments, Mathematical and Scien-
{ific instruments, Tele-communication
equipments, purchases are confined to
State Undertakings and such stores
are purchased from other sources, if
any, only after the Government Under-
takings have certified that they can-
not produce them.

| it Yo WEEEA @ : FZzHZ |

1 & f& Zate Fae, ryefaw
gfraqiza, 4frafesa gfmaazy, arsfz-
fo gerRza oY zqr Ferfadaw
sfqagiuza wifz ST=1 #11 9719 #2Z H2-
zfem &1 fazr @7 & 1 F FAT ATEAT
g fw oz ¢ 17 3T T AETT &1 AT
g1 7@ & a1 F20 Uy afz agr arq g
g 2 A1 faa 7 awfagr 7 =
AL AT TN 39 T ATH I AR
AT FFAT 7

Shri K. C. Reddy: Sir, I am sorry,
I have not been able to follow the
question.

Shri Ranga: May I know, Sir, whe-
ther any price preference is also being
given with regard to State undertak-
ings or whether their products are
being purchased on a par?

Shri K. C. Reddy: There is no ques-
tion of any general price preference.
Bvery case is considered on its own
merits. Where the State undertak-
ings are producing goods which are
not being produced in the private
sector, the question of price prefer-
ence does not arise. It might arise if
such goods were being imported pre-
viously and as a result of our import
policy we have stopped purchasing im-
ported goods in preference to indi-
genous goods, but where there is a
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private unit and a public unit which
are producing the same category of
goods, we do invite tenders generally
and then proceed to purchase from
the best source available.

Shri Ranga: So far as the price is
concerned, are we to understand that
it is the same price that is being
considered?

Mr, Speaker: Order, order. Shri
Madhusudan Rao may repeat his
question.

Shri Thirumala Rao: Sir, he may
be allowed to put his question in
Telugu.

Mr. Speaker: He does not want to.
put his supplementary, I thmk—-—Shrl
Ranga.

Shri Ranga: My supplementary, Sir,
was in regard to price. Provided the
price is the same on both sides, may
I know whether the products of State
undertakings are preferred? May I
also know whether, on the other hand,
i{here is any kind of preference given
even in regard to price also?

Shri K. C. Reddy: 1 have already
answered that question, that ordin-
arily no such price preference is
given.

Shri S. M, Banerjee: From the state-
ment it appears that the general policy
regarding utilisation of capacity avail-
able with the State undertakings was
laid down in May, 1956, on the basis
of the recommendations of the Stores
Purchases Committee., I want to know
whether it is a fact that even ordin-
ary articles which can be manufactur-
ed in public undertakings are given
to contractors; if so, may 1 know
whether the Government would like
to continue this sysiem of contracts
or discontinue ijt?

Shri K. C. Reddy: I do not quite
follow the gueslion of the hon. Mem-
ber. I do net know what are the arti-
cles to which he is referring when he
says that we are getting them through
contractors. The general policy has

1o
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been laid ridown. If the hon. Mem-
ber is pleased to give me some in-
stances of articles obtained through
contractors which are being produced
in the public sector, I shall certainly
look into it.

st qlo WTo  FAT : § IZ THAT
gar § & amdw A A 9193
T A A FIA TH AT T A, IAE
FqT H1 TAM@ T3 faar 7

Shri K. C. Reddy: I said that I did
not follow the question clearly.

=t ®/ro ATo aWT : HTT FTE TTA-
AT [FE ATAT A0 AAT AT IA T
_ ®T A T 7417 751 fagan ?

Shri Sampath: Sir, iteis within the
rights of the hon. Minister to answer
a question in English. Also, if he does
not know Hindi, it is within his rights
to say so. I do not know why there
should be such insistence. (Interrupt-
ion).

Mr. Speaker: The guestion was given
in parts from time to time, with the
result that nobody was able to follow
it succinctly. That is why I requested
the hon. Member, Shri Madhusudan
Rao to repeat his question, but the
kept quiet.

Shri K, C. Reddy: May I submit, Sir,
that my knowledge of Hindi is not
perfect but I can follow and grasp the
summary of a question that is put.
Even with such degree of knowledge
1 was not able to follow the hon. Mem-
ber’s involved Hindi.

Dr.. M. 8. Aney: He can repeat that
question.

ﬂ"o Wm:@!ﬁ!a’&q\'
mr & fF 2AEw daew, oIwRAE
tferrdze, dfedfesas  gfmmdza,
Aéfefem gezie AT 3 wefrew
thraviza mift ot #1570 S v
i #Y fagr mar & 1 & oA TR
g f& Ig g N 7% 70T A
Q@ E A W afk o @
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@ § at o gadr swfad & sasy
F{RT AT 7BT & IAF AT AqT TIHFIT
Far T3 ?

At AANTE g : A3 AF 3T AT
WA § AN usteEsa ofEvde,
IAGRHE  uffagdz, afdes  ogg
A g faq a7 qrza afEsdzs &
STSFAT FT AT AAANT ATER A fear
AT &, IT% INEA w4 A0 g
gwadfa FIAAT & W cwTedr 1O
T JIA FIq97 A7 F 73T
g% fag geramw faar & o FI9Y g2
q% dg IT KT TAEAFEAT FAAT | AT
TF WTFAC AL FT qEAF § ITHR1 WY
9% Ird ArggAaw fzg 7 § arfs 38
i N fgrgeaT & 77 & )

*it go wugER A : faa 9w wet
Fragdrfa g g ?

it wepaTE g : wa faaa @ ofEe-
Hzg F faez A "7 T T §
gar uffgdzs, wmafefes g dem,
R ufgredza aifz &t 37 47 gar
azA 7T Y AT & A 77 ATy ™
? fr fedry qwadfa g9 & @y &w
97 q a7 ¥ ww fawn § A qdw
quaANTg QYFAT § AT THERT AEYT &
g s AR 7O sefie & fr ogw gEd
FTHATE BT |

ot fegran fog : fE oz i
FOET 1 W § AT AT 3% AT
AT AR & W1 g A 2 fF
Tg &9 ATAT |

ooy : ag W AN ¥
T F AT qF W@ 9 ar AX A X
fear fe argae &weT ¥ ofr WX ofigw
FwT ¥ ofr ey w1 o fear mar
& S T w5 oY gy fowr a8
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Shri S. M. Banerjee: My question is
whether it is a fact that the ordnance
factories and other public undertaking
which can manufacture all sorts of
furniture, even they are not allowcd
to manufacture furniture and these
are purchased through the ‘contractor
and supplied to the firm.

Shri K. C. Reddy: The ordnance
factories have been described as non-
commercial undertakings in the re-
port of the Stores Purchase Committee,
The Stores Purchase Committee have
recommended what is the policy to
be adopted in the matter of purchasing
the articles of production in the ordn-
ance factories, and that has been by
and large accepted by the Government.
The purchase of articles of production
from the ordnance factories is guided
by the recommendation of the Stores
Purchase Committee made in 1956.

‘V'
WRITTEN ANSWERS TO
QUESTIONS

Retaining Allowance for Workers

*1671. Shri K. N. Pandey: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Supreme Court in
course of the judgment given with
regard 1o payment of retaining allow-
ance to the seasonal workers of the
sugar factories of Bihar expressed the
view that the matter of retaining
allowance should also be referred to
the Wage Board for consideration and
necessary recommendation; and

(b) if so, whether the Ministry of
Labour propose to refer the issue of
payment of retaining allowance to the
seasonal workers immediately so that
the recommendation of the Wage
Board may not be delayed om this
account?

The Deputy Minister of Labour
(Shri Abid Ali): (a) The Supreme
Court has expressed the hope that the
question of retaining allowance will

be raised before the Wage Board by
the workmen concerned.

(b) The matter has already been
taken up by the Sugar Wage Board.

Arn.b League Information Centre, New
Delbi

*1673. Shri Rameshwar Tantia: Will
the Prime Minister be pleased to
stafe:

(a) whether it is a fact that the
Arab League proposes to open an In-
formation Centre in New Delhi; and

(b) if so, whether any approval was
sought from Government to open such
a Centre?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Kh;a"n): (a) and (b). The
Arab  League had approached the
Government. of India to oper an In-
formation Centre in New Delhi, and
the Government of India have accord-
ed their permission.

Schedule of Rates for Works in P.W.D.
Tripura

*1676. Shri Dasaratha Deb: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) when was the schedule of rates
for all works under the P.W.D., Tri-
pura approved;

(b) whether the present schedule of
rates needs revision; and

(c) if so, the steps taken to revise
it?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) There is no local sche-
dule of rates for sanitary, electrical
and road work. The schedule of rates
for other civil works was approved in
the year 1955.

(b) Yes, Sir.

(e) A revised schedule of rates is
under preparation.
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Dock Labour Scheme, Cochin

*1078. Shri Kodiyan: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) the reasons for the delay in im-
plementing the Dock Labour Scheme
in Cochin Port; and

(b) what steps have been taken by
Government to expedite the implemen-
tation of the scheme?

The Deputy Minister of Labomr
(Shri Abid Ali): (a) and (b). The re-
quired preliminaries are being com-
plied with and the Scheme would be
implemented on completion of the
same.

Indian Tea

*1684. Shri P. G. Deb: Will the Min-
isterr of Commerce and Industry be
pleased to state:

(a) what is the position of Indian
tea in London market now-a-days; and

(b) how the prices of tea there com-
pare with prices in India?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A statement is laid on the
Table of the House [See Appendix
IV, annexure No. 59.]
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Extradition Treaty with Pakistan

[Shri Ram Krishan Gupta:

| Shri D. C, Sharma:
“1686. { Shri Ajit Singh Sarhadi:

| Shri Raghunath Singh:

[ Shri Rameshwar Tantia:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 393 on the 27th Novem-
ber, 1959 and state at what stage is
the proposal to conclude extradition
treaty between India and Pakistan?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): The Government
of India have sent to the Government
of Pakistan a draft of an Extradition
Treaty. This is under examination by
that Government.

/ /Short Term Courses in Medicine

(Shri Shree Narayan Das:
*1687. { Shri Radha Raman:
LShri Madhusudan Rao:

Will the Minister of Planning be
be pleased to state the precise nature
of the proposal under consideration of
the Planning Commission for starting
a short term course in medicine to
meet the demand of doctors in the
rural areas?

The Deputy Minister of Planning
(Shri S. N. Mishra): There is no con-
crete proposal before the Planning
Commission, but the possibilities of
reintroducing the licenciate course in
medicine are being studied, with a
view to meeting the requirements of
health services in the rural a?s.

Dock Workers’ Advisory Committee

*¥1688. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) how often has the Dock Wor-
kers’ Advisory Committee met; and

(b) the reasons for not convening
the meeting regularly at least once
every year?
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The Depuiy Minister of Labour

(Shri Abid Ali): (a) Twice.

(b) The function of the Committee
is to advise upon such matters as the
Government may .refer to it. A
mecting of the Committee is, there-
fore, convened when required for
this purpose.

Export Houses

[ Shri P. C. Borooah:
*1689. * Shri D. C. Sharma:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether it is a fact that it has
been decided to set up export houses
to expand export trade;

(b) if so, the location and likely
date of establishment: and

(¢) the manner in which these
houses will function?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandma):
(a) to (c¢). The Standing Com-
mittee of the Export Promotion Ad-
visory Council has made certain re-
commendations which are under con-
sideration.

Amendment to Industrial Disputes Act,
1947

Shri Ram Krishan Gupta:
*1690. { Shri D. C. Sharma:
L Shri Anthony Pillai:

Will the Minister of Labour and
Employment be pleased to refer to the
reply given-o Unstarred Question No,
443 on the 24th November, 1959 and
state the stage at which are the pro-
posals for amendment to the Indus-
trial Disputes Act, 19477

The Deputy Minister of Labour
(Shri Abid Ali): The amendment fo
the  Industrial Disputes Act, 1947
arizing out of tripartite deeisions ale
being finalised.

VAISAKHA 5, 1882 (SAKA)
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Tea Exports

*1691. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that India’'s
share in World tea exports has dwind-
led from 46.1 per cent. in 1950 to 4i.5
per cent. in 1958 and that in 1959
there was a big decline of exports;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to
be taken in the matter?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) While it is correct that India's
share in World tea exports in 1858
was less than in 1950, the total exports
were all the same quantitatively
higher. The quantity exported during
1959 was lower than that exported
during 1856 and 1958 but higher than
1955 and 1957. There is no firm trend
to show that exports are declining.

(b) The fall in our exports of tea
in 1959 occurred mostly in the earlier
months and was due to accumulation
of stocks in the U.K. and non-avail-
ability of sufficient stocks of quality
teas which are popular in foreign
markets.

(c¢) Tea Promotion Officers have re-
cently been posted in Cairo and
Sydney. An Officer has been :elected
for the post of Tea Adviser in New
York. Certain proposals to promote
the cause of Indian tea in the UX.
and West European countries are
under consideration.

Mannfacture of Bicycles

[ Shri D. C. Sharma:

2488. 1 Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased 1o state:

(a) the number of ancillary units
functioning in Punjab State for the
manufacture of bicycles;

(b)Y the annual  output  of  these

units;
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(c) the total production of cycles
during the year 1959: and

(d) the amount of financial assist-
ance given to these units by the Ccen-
tral Government upto the 31st Decem-
ber. 1959;

The Minister of Industry (Shri
Manubhai Shah): (a) 494, =

(b) Rs,  3,93.45.765
Iy).

() Total Production in the coun-
try——

(approxhnafe-

Large Scale Sector—9, 90,748 Nos.
Small Scale Sector—1,72.642 Nos.*

Qut of these the total production in
Punjab State in the large and the
small scale sectors was 3,03.181 and
58.728 Nos. respectively.

(b) Rs 32.500.

*Compiled from the progress repoit:
received so far.

Housing Schemes in Jammu and
Kashmir

2489, Shri D. C, Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the total amount of loans allot-
{ed to the Jammu and Kashmir State

for various housing schemes dvuring
1959-60; and

(b) the amount spent during  that
period?

The Deputy Minister of Woerks,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). Of the Housing
Schemes included in the Second Five
Year Plan, the Government of Jammu
and Kashmir are implementing the
Low Income Group Housing Scheme
only. Out of Rs. 18:50 lakhs allocated
to the State Government under this
Scheme  during 1959-60, a sum of
Rs. 9-56 lakhs wag disbursed to them
based on the expenditure likely 1o be
mncurred by them during the year,
after deducting the over payment
made during 1958-59.
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Misappropriation of Money for
Building Houses

2490. Shri D, C. Sharma: Will the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to state:

ta) whether any money granted by
the Centre to the Rehabilitation De-
partment of Punjab for building
houses was misappropriated by some
persons during 1959-60;

th)y if s0, by whom;

(¢) what is the amount{ invelved;
and

td) whether any enquiry has  bhecn
madce?

The Deputy Minister of Rehabili.
tation (Shri P, 8. Naskar): (a) No.

(by to (d). Do not arisc.

International Commission for Super-
vision and Control in Viet Nam

2491, Shri D. C. Sharma: Will 1the
Prime Minister bc¢ pleased to stale:

(a) how many cases of complainis
of irregularities were brought to the
notice of (1) Viet Nam authorities, and
tii) Viet Minh authorities by the In-
ternational Commission for Supervis-
ion and Control during the neriod
December, 1959 to March, 1960; and

(b) how many of them were dealt
with satisfactorily?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The report of
the International Commission for
Supervision and Control for this period
is still under preparation. As soon
as it is published the answer will be
available.

State Trading Corporation

2492. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether in photographic
malerial imported from the foreign
countries by the State Trading Corpo-
ration any preferential treatment is
given to any particular country; and
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(b) whether a statement will be
laid on the Table showing the quan-
tities angd value of such imports by
the State Trading Corporation (coun-
try-wise) in the licensing periods of
1958-59?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b) A =satement is laid on the Table.
[See Appendix 1V, annexure No. 60].

Jute Factory in Andhra Pradesh

2493. Shri Satyanarayana: Wil] the
Minister of Commerce and Industry
be pleased to state:

{a) whether there is any proposal to
construct u Jute Factory in the Dis-
trict of Srikakulam, Andhra Pradesh:
and

(by if so, when is it going to be
constructed?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b) Does not arise,

Publicity Organisers in U.P.

2494, Shri Sarju Pandey: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of Publicity Organi-
sers appointed in Uttar Pradesh so
far under the integrated publicity pro-
gramme;

(b) whether they have performed
cinema shows in their respective areas
during 1959-60; and

(¢) if so, the number of the places
where these were performed?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Six
(Four Field Publicity Officers and two
Publicity Organisers).

(b) and (c). Film shows were given
at 867 places visited By these Units
during 1959-60.
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Indian Labour Conference

2495. Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Unstarred Question No. 438
on the 24th November, 1959 and slate:

(a) whether Government have
considered the recommendations of
16th and 17th Indiap Labour Confer-
cnees; and

(L) if so, the nature of the decision
arrived at?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

{(by The recommendations were
hrought to the notice of the intercsts
concoerned.

Carbon-bonded Graphite Crucibles

2496. Shri P. K. Deo: Will the Minis-
ter of Commerce and Industry be
pleased o state:

(a) the quantily of Carbon-bonded
Graphite Crucibles importeg into India
in the years 1958-59 and 1959-60 and
the amount of foreign exchange in-
volved;

(b) how they are used in the
country;

(¢) whether indigenous manufacture
of Carbon-bonded Graphite Crucibles
can be taken up on a commercial
scale as a result of rescarch carried
out at the National Metallurgical
Laboratory, Jamshedpur;

(d) the finances that will be re-
quired to set up an industry for their
manufacture; and

(e) whether any- application —for
licence has been received for their
manufacture in the country or whe-
ther Government want to manufacture
it in the Public Sector?

The Minister of Industry (Shri
Manubhai Shah): (a) The item
Carbon-bonded Graphite Crucible is
not specifically shown in the trade
classfication of this country and as
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such the import figures are not avail-
able. However, import of Graphite
Crucibles is as below:

Quanticy Value
n in
numbers ‘000
Rs.
1958—s59 Aol 53,558 2,374
1959—60 April—
E)ewmbcn 1959) 29,045 1,504

(b) They are used for ferrous and
non-ferrous castings.

(c) Yes, Sir.

(d) Rs. 4 lacs excluding working
capital.

(e) No, Sir.

The process has however been
leased out for commercial exploitation
to two firms. It is not intended to
manufacture the product in the Pub-
lic Sector.

Resin Adhesive

Shri S. C. Samanta:
Ll {Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the places in the country where
resin adhesive for the manufacture of
plywood is produced;

(b) what impetus has been given to
-produce more quantity of it;

(¢) how the price and quality of the
imported material compares with the
indigenous products; and

(d) whether resin adhesive is used
for any other purpose?

The Minister of Industry (Shri
Manabhai Shah): (a) The production
of resin adhesive for the manufacture
of plywood on commercial scale has
not as yet been started, though one
plywood firm is manufacturing a
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small quantity (120 tons per annum)
for ils own use at Valliapatham in
Kerala.

(b) A few units, which has been
approved for the manufacture of this
item by Government, are being given
necessary facilities for implementation.
These will meet the requirements of
the country.

(¢) Does not arise in view of (a)
above.

(d) It is usedq for Chip Board Indus-
try. furniture, sports goods and lextile
furnishings.

Civil Works in Bombay State

2498. Shri Pangarkar: Will the
Minister of Works, Housing and
Supply be pleaeshd to state:

(a) the total amount allotted by the
Central Government for the civil
works in the general pool in Bombay
State during the year 1959-60; and

(b) the total amount actually spent
on the civil works in Bombay during
that period?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) That
amount sanctioned during the year
1959-60 for civil works in the General
Pool in the Bombay State debitable to
the head ‘81-Capital Outlay’ and al
other civil works debitable to the
head ‘50-C.W.C." was Rs. 1,38,64,200.
(The works include new works as well
as works-in-progress).

(by As the accounts for the year
1959-60 have not been closed, the
amount actually spent is not at present
known.

Empyoyees’ State Insurance Scheme

2499. Shri Aurobindo Ghosal: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the West Bengal Gov-
ernment have submitted any scheme
for hospitalisation of the workers
under the Employees’ State Insurance
Scheme; angd
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(b) if so, whether it has been
accepted?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) Yes, with certain modifications.

Import of Scooters

2500. Shri A. M. Tariq: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the ban on the issue of
licenses for the import of scooters has
been removed; and

(b) it so, the reasons therefor?
The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b) Does not arise.

Unemployed Graduate Engineers

2501, Shri A. M. Tariq: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 454 on the 2nd
December, 1959 and state:

(a) the number of retired engineers
on the Live Register; and

{(b) the number of engineers on the
list who have got previous experience?

The Deputy Minister of Labour
(Shri Abid Ali): (a) 2 in Delhi as
on 31-3-1960.

(b) 10 as on 31-3-1960.
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Ambar Charkha in Orissa

2503. Shri Sanganna: Will the
Minister of Commerce and Industry
be pleaseq to state:

(a) what ig the amount placed at the
disposal of the Government of Orissa
for the development of Ambar
Charkha, by the Government of India
during the years 1957-58, 1958-59 and
1959-60;

(b) what ig the total number of
trainees turned out from the different
training centres in the State during
the above period (year-wise);

(¢) what is the number of persons
who have received training in Ambar
Charkha during the above period;

(d) what is the earning capacity of
these persons; and

(e) how far this industry hag solved
the unemployment problem in Orissa?

The Minisier ef Industry (S8hri
Manubhai.Shah): (a) to (e). A state-
ment containing the required informa-
tion is laid on the Table. [See
Appendix IV, annexure No. 6.]

Salt Production in Orissa

2504. Shri Chintamoni Panigrahi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantity of salt produced
in Orissg in 1959-60 factory-wise; and

(b) the amount of assistance given
to the Statc for developing read com-
munications in Astarang, Huma and
Sumadj salt producing areas in Orissa
during the same period?
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The Minister of Industry (Shri
Manubhai Shah): (a)

Name of facrory Production
maunds

1. Ganjam (Huma). 201
2. Goka ir
3. Sumadi 24
4. Surla 13
5. Astrang ] 18
6. Model Sali Facrory 6
7. Unlicensed 17
ToTan . 310

(b) No assistance iy given to the

State Governmente  for developing
road communications in the salt pro-
ducing arecas., The Salt Department
incurred an expenditure of Rs. 870.00
during 1%59-60 on the maintenance
and repairs of roads built by that
Department  in Huma and Sumadi
factories.
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Coca Cola Company
2506. Shri A. M. Tariq: Will the

Minister of Commerce and Industry
be pleased to state:

{a) the value of raw materials im-
ported by Coca Cola;

(b) the sources of raw materials
imported: and

(¢) the details of components of raw
materials?

The Minister of Commerce (Shri
Kanungo): (a) The value of raw
materials imported by Coco Cola 1s
not available as firm-wise import
statistics is not maintained. However,
the value of import licences granted
to them since October ‘58-March '59
licensing period is as follows:—

Licensing period Value . licensed

October’ 58—March’ 59. Rs. 1,00,000
April—September, 1959  Rs. 52,980
October ‘59—March’ 60  Rs. 25328

(b) USA.

(c) The Hon'ble Member perhaps
desires to have information about the
raw materials. These are (i) Food
Colours (ii) Mixture of Odoriferous
substances and (iii) Special essences
containing spirit for making the con-
centrate.
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Small Scale Industries in Punjab

2507. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleasced to state:

{(a) how much reduction has taken
place in the production of consumer
goods in Punjab in Small Scale Indus-
trieg Sector due to recent power cut
in Punjab; and

(by what steps are being taken to
avoid such power cut to the indusiries
in future?

The Minister of Industry (Shri
Manubhai Shah): (a) Precise infor-
mation about the decline in production
due to power cut in the Punjab is
not available,

(b) The State Electricity Board
considers that there is no likelihood of
such a situation arising in the near
future in view of the additional genc-
rating capacity which is being instal-
led at Bhakra.

Washing Soap

(Shri P. R. Patel:
2508.{ Shri K. U. Parmar:
LShri Fatehsinh Ghodasar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
washing soap manufactured by the
indigenous Indian fac‘ories, small and
big, and so-called Indian factories is
either managed or financeq by
foreigners; and

(b) what steps Government propose
to take to distinguish soaps manufac-
tured by factories either managed or
financed by foreigners from the soaps
manufactured by the indigenous Indian
factories?

The Minister of Indusiry (Shri
Manubhai Shah): (a) Only three
factories are being mainly managed or
financed by foreigners.

(b) It is not proposed to take any
steps in this connection.

Bore-Wells in Dandakaranya

2509. Shri Sangana: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) whether any bore-wells have
been dug in the Dandakaranya Pro-
ject area of Koraput District (Orissa)
and the Bastar District (Madhya Pra-
desh);

(b) if so, the number in cach dis-
trict;

(¢) whether all are successful: and

(d) what is the amount spent over
these wells so far?

The Depuly Minister of Rehabili-
tation (Shri P. S. Naskar): (a) Yes,

(b) Distriet Koraput (Orissa) 69

District Bastar
(Madhya Pradesh) 133

Total 202

(c) 116 were successful.

(d) About Rs. 66,500.

4/ Development of Handicrafts

2510. Shri Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 1195
on the 17th March, 1960 and state:

(a) whether Government have since
received the formal report from the
Japanese Handicraft Expert who visit-
ed India recently; and

(b) if so, what are the salient
features of these recommendations for
the development of handicrafts?

The Minister of Industry (Shri
Manubhai Shah): (a) The formal
report from the Japanese Handicraft
Expert has not yet been received, but
the same is expected shortly.

(b) Does not arise. /y



13529 Written Answers

Glass Bangle Industry of Firozabad

2511. Shri Braj Raj Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether import licences for
Glass Chemicals have been refused to
glass factories of Firozabad even
though supported by Essentiality Cer-
tificateg issued by the Director of
Industries Uttar Pradesh Government,
Kanpur;

(b) it so, on what grounds;

(¢) whether Government have fixed
any different ratio between small scale
and big scale industries for the pur-
poses of allocation of coal to them
vis-a-vis their installed manufactur-
ing capacity;

(d) whether Government are aware
that glass bangle industry of Firoza-
bad is not getting its supply of Soda
Ash regularly in each month since
February, 1960, specially of Light
Sody Ash;

(e) if so, what steps have been
taken to effect its supplies to the
industry in time in each month;

(f) whether Government have any
proposal to provide relief to those
dealers of liquid gold who imported
this material from abroad;

(g) whether Government are aware
that Soda Ash of Dharangdhara
Chemical Works, Dharangdhara
(Saurashtra) is not being equitably
distributed in glass bangle industry of
Firozabad; and

(h) if so, whether any steps are
being taken to have its fair and equal
distribution in glass bangle Industry of
Firozabad?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). In-
formation is being collected and will
be laid on the Table of the House.

(c) The Coal quotas of individual
units of glass industry are fixed by
the respective State Governmentg out
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of the bulk quota placeg’at their dis-
posal for the industry. As far as
Central Government are aware State
Governments have not fixed any
different ratio for allocation of coal
to small and large scale glass factories.
The allocation is mainly dependent on
the type of equipment used and actual
consumption of coal by the wvarious
units, and the overall quota of the
State.

(d) Government are not aware of
any short allocation of Soda Ash to
the glass bangle industry of Firozabad.
In fact, full quota of Soda Ash includ-
ing Light soda Ash meant for the
industry was distributed during each
of the past three months.

(e) In view of the answer to part
(d) above, the question does not arise.

(f) Liquid gold is being manufac-
tured in the country. Some of the im-
porters of the item have been also
assisted in setting up its production in
the country.

(g)y and (h). There is no control
over distribution of Soda Ash manu-
factured by Dharangdhara Chemical
Works, Dharangdhara or any other
factory. The manufacturers of Soda
Ash have been making supplies to the
bangle industry and other glass fac-
tories at an increasing rate. No steps
are proposed for taking over the dis-
tribution of indigenous Soda Ash.
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Business Mana:maﬁt
2515. Shri S. R. Arumugham: Will

the Minister of Commerce and Indus-
try be pleased to state:

(a) how many persons were given
training in Business Management In
8Bmall Industries Service Institute In
Madras State during 1956-59; and

(b) what is the amount involved
and how many of these persons have
been taken into service in Government
and other establishments?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table.
{See Appendix IV, annexure No. 62].

STATEMENT

(a) 289 persons during 1957-59. The
first course commenced on the 7th
January, 1957.

(b) The training was conducted by
the staff of the Small Industries Service
Institute, Madras and no extra expen-
diture wag incurred on this account
except payment of Rs. 940 as honora-
rium to guest speakers during the
period of training. This was a train-
ing for the benefit of small industria-
lists engaged in their own business
and their representaives and therefore
the question of employing the traineeg
in Government Services or other
establishments does not arise.

Reception Arrangements at Palam

2516. Shri A. M. Tariq: Will the
Prime Minister be pleased to state the
order in which the seating arrange-
ments for Diplomats, Members of
Parliament and other prominent citi-
gens of Delhi are made on the arrival
of foreign dignatories at the Palam
Alirport?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The order of seating is as
follows:—

(i) The Diplomatic Corps.

{(ii) Ministers of the Union Gov-
ernment.

319 (Ai) LSD-3.
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(iii) Members of Parliament.

(iv) Members of the Municipa] Cor-
poration.

(v) Government Officials.
(vi) Other Diplomats.

(vii) Prominent
Nationals etc,

citizens,

foreign

Coir Industry

2517. Shri Achar: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the machinery through which
the Coir Board js going to collect
statistics in connection with the survey
of the industry; and

(b) the time to be taken for com-
pleting the survey?

The Minister of Industry (Shri
Manubhai Shah): (a) In the Kerala
State and in the Kanyakumari District
of the Madras State the survey will
be conducted through the staff
appointed by the Coir Board. In other
places, the survey is proposed to be
conducted through the Indian Satisti-
cal Institute, Calcutta.

(b) 3 months.

Employees of Government of India
Press, Calcutta

2518. Shri K. C. Jena: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the procedure in vogue as
regards the confirmation of the Class
III ministerial staff working under the
Ministry;

(b) whether it is a fact that a
number of Class IIT ministerial staff
under the said Ministry working in the
Government of India Press, Calcutta,
are yet unconfirmed after rendering
uninterrupted services for twelve And
eighteen years; and

(c) if so, the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) Confirmation of Class
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III ministerial staff working in the
subordinate organisations of the Minis-
try is made on the basis of seniority-
cum-fitness.

(b) Yes.

(c) The question of the seniority of
the members of the staff who have
joined the Government of India Press,
Calcutta, on migration from the Direc-
torate of Supplies and Disposals,
Calcutta, vis-a-vis the staff who had
been recruited to the Press direct, is
still undecided owing to certain repre-
sentationg and counter-representations
received from the affected officials.
The question of the permanent
absorption of this staff either in the
Press itself or in other organisations
of Government has been receiving
attention and is likely to be settled
shortly.

Jeep Case

2519. Dr. Ram Subhag Sin.gh:
Shri Ehushwaqt Rai:
Will the Prime Minister be pleased
to state:

(a) whether the suit preferred by
Governmept of India in a UK. court
regarding “Jeep purchases” has been
settled out of the court;

(b) whether the case has now been
withdrawn from the court; and

(c) what are the terms of settle-
‘ment?

The Prime Minister and Minister of
External Affairg (Shri Jawaharlal
Nehru): (a) The hearing of the suit
fileq by Government of India in a
U.K. court on the jeep purchase con-
tract is fixed for 2nd May.

The Solicitors of the defendant com-
pafly, against whom the suit has been
filed, had made various proposals for
an out-of-court settlement during the
last few months. These proposals for
settlement, which involved payment
by Government of India, though of
progressively smaller amounts under

APRIL 25, 1060
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each proposal, were rejected by the
Government of India, though strongly
recommended for acceptance by the
Government of India’s Solicitors and
Counsel engaged in the case.

About 10 days back, the defendants’
Solicitors made another offer for out-
of-court settlement of the case involv-
ing no payment of any kind by the
Government of India, the defendants,
on the other hand, forgoing their
claims in two other arbitration cases.
This offer has been accepted and the
terms of out-of-court settlement were
initialled by the Solicitors of the two
sideg on 18-4-1960.

(b) The Solicitors of both parties
have jointly intimated to the Court
that the action has been withdrawn.

(c) The terms of settlement cannot
be published because these have not
been finally exchanged between the
two parties. The arbitrators and
umpire under the two other arbitra-
tion cases included in the terms of
settlement will be informed about the
settlement after the final text has
been exchangd between the parties.
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Small-scale Industries in Punjab. .

2522. Shri Daljit Singh: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the number of small-acale
industries in Kangra district of Punjab
which are getting assistance from the
Small Scale Industries Service Insti-
tute; and

(b) thke nature of assistance along
with the names of the factories?

The Minister of Industry (Shri

Manubhai Shah): (a) and (b). A

statement is laid on the Table,
STATEMENT

No party from Kangra District has
approached the Small Industries Ser-
vice Institute, Ludhiana for technical
assistance so far. However, informa-
tion has been supplied to the follow-
ing party for starting a new industry:

1. M|s. Banarsi Lal Rameshwar
Prasad, V. & P.O. Rait, Tehail
Kangra, District Kangra.
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Labour Welfare in Punjab

2523. Shri Daljit Singh: Will the

Minister of Planning be pleased to
atate:

(a) the amount of money which
has been allotted to Punjab for imple-
menting labour welfare measures in
the State during 1980-61; and

(b) the nature of various measures
for which amount has been allotted?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) Rs. 6345
lakhs,

————
(b) The amount includes provision
for manpower and employment ser-

vice, craftsmen training, and welfare
schemes.

Import of Arecanut

J Shri A. K. Gopalan:
2524. \_ Shri Warior:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Guvernment have
received any representation from the
Trichur Arccanut Commission Agents’
Association regarding the import of
Arecanut from abroad; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir. Ne such
repr-sentation has been received in
the recent past.

(b) Does not arise.

Houseg for Handloom Weavers

/ Shri Sampath:
*\  Shri Tangamani:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have
taken any decision about the houses
to be provided for the handloom
weav-rs covered by the co-operatives
during 1960-61;

2525
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(b) if so, the details of the number
of houses; and

(c) the amount allotted to the
various States?

The Minister of Commerce (Shri
Kanungo): (a) to (c¢). Information
is being collected and will be laid on
the Table of the House.

National Tribunal for Mine Workers

2526. Shri M. K. Ghosh: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government’s attention
has been drawn towards a resolution
of the Indian National Mine Workers'
Federation requesting Government to
set up a National Tribunal to enquire
into the wage and working conditions
and other relevant matters relating to
the mine other than coal mines; and

(b) if so, what is the decision of
Government in the matter?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes. A reso-
lution to that effect was passed by the
Indian National Mine Workers
Federation on the 7th October, 19858.

(b) It was considered there was
not sufficient justification for appoint-
ing a National Tribunal for this pur-
pose.
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Slam Clearance in Madras State

2530. Shri Tangamani: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether Government have sanc-
tioned and granted monecy during
1959-60 for slum clearance in Madras
State:

(b) if so, what were the schrmes
and the amount paid; and

(¢) what is the amount demanded
and amount sanctioned for the year
1960-61?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). Out of Rs. 45
lakhs allocated as Crntral assistance
under the Scheme, a sum of Rs. 19-92
lakhs was disbursed to the Madras
State after deducting an overpayment
of Rs. 1008 lakhs made during the
previous year. This Jump sum pay-
ment represented the Central share
of the likely expenditure during 1959-
60, against 23 slum clearance projects,
mentioned in the statement laid on
the Table, which have been sanc-
tioned from time to time since the
inception of the Scheme at an
approved cost of Rs. 130°20 lakhs.
[See Appendix IV, annexure No. 63].

(¢) A sum of Rs 51 lakhs was
required by the State Government as
Central assistance for the Slum Clear-
ance Scheme during 1960-61. The
allocations for this year to the States
have not yet been finalised.

APRIL 25, 1960
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Retrenchment of Employeeg

2531. Shri M. B. Thakore: Will the
Minister of Labour and Employment
be pleased to state:

(a) the names of Ministries and
Government offices which did not
furnish the particulars of the retrench-
ed employees during 1959-60 to the
Directorate-General of Resettlement
and Employment two months before
the retrenchment actually started; and

(b) the _reasons for such delay?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). There
are no rules or orders prescribing any
specified period for giving notice to
the Directorate Grneral of Resettle-
ment and Employment regarding
retrenchment in Government offices.
Information is furnished to the Direc-
torate General of Resettlement and
Employment by Ministries as early as
possible.
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Antibiotics Factory at Rishikesh

2533. Shri P. K. Deo: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a factory is going to
be set up at Rishikesh for the manu-
facture of antibiotics;

(b) what is thi: estimate of the pro-
ject and the Government’s participa-
tion in it; and

(¢) whether this factory will be
manned by Russian experts?

The Minister of Industry (Shri
Manuabhai Shah): (a) to (c). It is
proposed to set up at Rishikesh a
factory for the manufacture of anti-
bioticx with the technical assistance
of the US.S.R. Government and by
utilising a portion of 80 million roubles
credit for which an agreemcnt was
entered into between the Govern-
ments of India and the U.S.S.R. on
the 29th May, 1959; copies of the
Agreement are available in the Parlia-
ment Library.

The Project will be in the Public
Sector and is estimated to cost about
Rs. 105 crores excluding cost of
township. The exact cost of the
project will however be known
only on the receipt of the Detailed
Projeet Report, for the preparation of
which the necessary Memorandum of
Instructions has been handed over
to the Soviet experts in March, 1860.
In the initial stages there may be

~some Russian experts working in the

factory.

.Papers laid on
the Table
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12 hrs.
RE. MOTION FOR ADJOURNMENT

Shri Rajendra Singh (Chapra): I
had put in an Adjournment Motion
which is of global importance.

Mr. Speaker: I have disallowed the
Adjournment Motion. If he wants to
refer to that again, he can meet me
this afternoon.

Shri Rajendra Singh: Sir, may I
point out that when there was an
explosion in Sahara—a nuclear ex-
plosion by the French authorities—
you were p]e:‘sed to allow that matter
to be brought in here. There is some-
thing so important and on which the
fate of the world hangs, and......

Mr. Speaker: Order, order, He can
talk to me about it this afternoon, and
if I am convinced, I shall bring it up
tomorrow.

Shri Rajendra Singh: In your
chamber, Sir?

12.02 hrs.
PAPERS LAID ON THE TABLE

EvarvaTion Reporr or WORKING

GROUP ON SMALL SCALE INDUSTRIES

AND ANNUAL REPORT OF NATIONAL
INsTRUMENTS L1D.

The Minister of Industry (Shri
Manubhai Shah): I beg to lay on the
Table a copy of each of the following
papers:—

(i) Evaluation Report of the
Working Group on Small
Scale Industries. [Placed in
Library, See No. LT-21198/60].

(ii) (a) Annual Report of the
National Instruments Limited
for the year 1958-589 along
with the Audited Accounts
and comments of the Com-
ptroller and Auditor-General
thereon, under sub-section (1)
of section 639 of the Com-
panies Act, 1056. [Placed in
Library, See No. LT-2120/60].
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(b) Review by the Govermment
of the working of the above
Company. [Placed in Library,
See No. LT-2120/60].

EMPLOYMENT PATTERNS OF ALUMNI OF
DeLrr UNIVERSITY

The Deputy Minister of Labour
(Shri Abid Ali): I beg to lay on the
Table a copy of the summary of the
conclusions of the report of the em-
ployment patterns of the alumni of
Delhi University. [See Appendix IV,
annexure No. 64].

REPORT OF TRADE DELEGATION TOo WEST
EuroPEAN COUNTRIES

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
I beg to lay on the Table a copy of
the Report of the Indian Government
Trade Delegation to West European
Countries (September-October, 1959).
[Placed in Library, See No. LT-2122/
60].

12.01} hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages reccived from the
Secretary of Rajya Sabha:—

(1) ‘In accordance with the pro-
visions of sub-rule (6) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (No.
2) Bill, 1960, which was passed
by the Lok Sabha at its sitting
held on the 19th April, 1960, and
transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said Bill’

(2) ‘I am directed to inform the
Lok Sabha that the Rajya Sabha
at its sitting held on Thursday,
the 14th April, 1960, adopted the
following motion in regard to the
Joint Committee on Offices of
Profit:—

APRIL 25, 1960

Calling Attention 13§
to Matter of 30

Urgent Public
Importance
MOTION

“That this House concurs in
the recommendation of the Lok
Sabha that the Rajya Sabha do
elect two Memb 'rs to the Joint
Committee on Offices of Profit
in the vacancies caused by the
retirement of Shri Amolakh
Chand and Shri Rajendra Pratap
Sinha from the Rajya Sabha
and resolves that the House do
proceed to elect, in accordance
wilth the system of proportional
representation by mcans of the
single transferable vote, two
Members from among them-
selves to the said Joint Com-
mittee to fill the wvacancies.”

I am further to inform the Lok
Sabha that at the siiting of the
Rajya Sabha held on Thursday,
the 21st April, 1960, the Chairman
declared th: following Members
of the Rajya Sabha to be duly
elecied to the said Joint Com-
mittee to fill the vacancies:—

1. Shri M. Govinda Reddy
2. Shri Rajendra Pratap Sinha.

12.023 hrs.

ESTIMATES COMMITTEE
E1GHTY-FIFTH REPORT

Shri Dasappa (Bangalore): I beg to
present the Eighty-fifth Report of the
Estimates Committee on the action
taken by Government on the recom-
mendations contained in the Fifty-
seventh Report of the Estimates Com-
mittee on the Ministry of Finance
(Department of Revenue)—Central
Excise Department.

12.02% hrs,
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

STRIRE BY MicA DeALERs IN Brram

Shri 8. M. Banerjee (Kanpur):
Under Rule 197, I beg to call the
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attention of the Minister of Labour
and Employment to the following
matter of urgent public importance
and I request that he may make a
statement thereon:—

“The reported strike by the
mica-dealers in Bihar resulting-in
unemployment of about 40,000
workers.”

The Depu'y Minister of Labour
(Shri Abid Ali): I lay a statement on
the Table of the House.

STATEMENT

The question relates to a subject
which is within the State sphere. The
strike has not been started by the
workers but by the mica dealers with
effect from the 15th March, 1960 as a
protest against the decision of the
State Government to impose wmulti-
point sales tax on mica at the rate of
1 per cent. with effect from 1st July
1959. Prior to that date, the single
point sales tax on mica was 4 per
cent. and the State Government
extended to the mica trade the extra-
ordinary benefit of composition at a
nominal rate of }§ p'r cent, for the
period from 1st April, 1956 to 3lst
March, 1959. The cumulative effect of
the new multi-point sales tax is not
ordinarily more than 2 per cent. The
State Government c..-'ders that this
compares favourably -i'th the rates
prevailing in other mica producing
areas of Rajasthan and Andhra and
does not consider it a heavy burden
on the mica industry.

The State Government is agreeable
to consider the question of the possi-
bility of reduction or replacement by
any other suitable levy; and the possi-
bility and desirability of raising the
minimum taxable limit and other
measures of relief. But, as there are
heavy arrears of sales tax outstand-
ing from a large number of these
dealers, the State Government con-
gider it necessary that the due amount
of arrears should first be paid. There-
after consideration can be given to
the suggestion regarding revigiom.

to Matter of 13552
Urgent Public

Importance

However information has now been
received that the strike has been
called off.

No stoppage of work in any of the
mica mines has been rcported since
the mica dealers went on strike.

Information has been received from
the State Government that the stirike
has been called off, and......

Mr. Speaker: Order, order. As the
session is drawing to a close, evidently
hon. Members are getting more and
more excited. Thry do not allow me
to proceed with the business! I can-
not hear what is happening. If they
want to speak, well, the lobbies are
so clear and there is a big hall also
where they can carry on conversation,
but not here.

Shri Abid Ali: I have laid a state-
ment on the Table.

" Mr. Speaker: In all such cases,
where there may be a big statement,
and where hon. Members move an
Adjournment Motion, I allow it to be
treated as-a Calling Attention Notice,
and I request ithe hon. Ministers to
make summarised statements of the
matter in the House,

Shri Abid Ali: As the strike has
been called off, the hon. Member
would be satisfied with the informa-
tion. Also, no stoppage of work in
any of the mica mines has been
reported since the mica dealers went
on strike.

Shri S, M. Banerjee: I tabled an
Adjournment motion, and you were
kind enough to accept this as a Calling
Attention Notice. I tabled the Calling
Attention Notice on 31st March, 1960,
on the basis of an item of news. By
the time I get this reply, the thing
has become stale.

Mr. Speaker: But the hon. Member
must be thoroughly enjoying it and
be happy that the strixe has beem
called off.
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Shri S. M. Banerjee: That is true,
Sir, but there has been delay.

Mr. SBpeaker: Well, if there was any
trouble, certainly it has been called
.off. The hon. Member must be glad
about the strike having been called
off,

Shri T. B. Vittal Rao (Khammam):
But it has taken 25 days for making
the statement.

Shri S. M. Banerjee: It has become
a story!

Shri Abid Ali: This matter is within
the State sphere. It is not within
the Central sphere, When I asked
the State to supply me the informa-
tion, they said that the matters wcre
under ncgotiation. As soon as nego-
tiations were completed, the strike
was called ofl.

Mr. Speaker: We are happy in this
matter,

12.05 hrs.

STATEMENT RE: FINANCE MINIS-
TER'S REPLY TO GENERAL DIS-
CUSSION ON BUDGET (GENERAL)

Shri V. P. Nayar (Quilon): I make
this statement, in order to clear cer-
tain misunderstandings created in the
minds of Members, by the Finance
Minister in his concluding speech on
the budget on the 10th March, in
reply to certain criticissns made by
me, in the gemeral discussion on the
budget.

In my speech, I had pointed out
certain restrictive conditions mmposed
.in some of the U.S. loans, which
affected India’s national honour and
self-respect. In his reply to my
criticism, the Finance Minister deli-
beratelv suppressed certain facts and

Mr. Speaker: Why this language—
“deliberately suppressed”? I do not
want such a language to be used

APRIL 2§, 1060
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either by a Member against a Minis-
ter or by a Minister against a Member.

Shri V. P. Nayar: I am only using
what I wrote to you. The Finance
Minister called me ‘ungrateful’.

Mr. Speaker: He need not use those
words as far as possible,

Shri V. P. Nayar: It is a prepared
statement, and I cannot take out the

Mr. Speaker: The hon. Member may
omit those words.

Shri V. P. Nayar: The Finance
Minister even went to the extent of
suggesting things in order to score
debating points.

Mr. Speaker: Even that is bad.

Shri Narasimhan (Krishnagiri): In
cases like this, when a Member by
way of an explanation comes out later
with a statement, is it not the prac-
tice or is it not desirable that a copy
is given to the Speaker befpre-hand?

Shri V. P. Nayar: I have done it.
I do not give explanation. The hon.
Member knows how to give!

Mr. Speaker: 1 do not know how it
escaped my notice this time. In such
cases, where any hon. Member or a
Minister wants to correct a statement,
they hand me a copy and I pass it
on to the other side so that both of
them may know the position. Here,
I am sorry; I shall be a little more
careful in the future,

Shri V. P. Nayar: May I submit, Sir,
that I have not used here even a
single word or expression which I
have not used in the letter which I
sent to you?

Mr. Speaker: Even then, it is bad.

Shri V. P. Nayar: The facts in ques-
tion are of such vital importa to
our country, and especially its e
that I feel it my duty to clear the
misunderstandings thus created by
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the Finance Minister in his attempt
to defend the loans in question which
as on 31st November, 1959, had
exceeded a sum of Rs. 565 crores.

1 had contended that one of the
D.L.F. agrecments had a provision by
which India wags forbidden to use the
loan funds for purchases on global
tenders and I had also quoted the
relevant article of the agrerment res-
tricting our purchases to arcas men-
tioned in code 99 of the I.C.A. Geo-
graphic Code. The Finance Minister
amt!\.rered this point thus:

“The difficulty was that he did
not know what the code book
was. Therefore, he drew all sorts
of inferrmce from it. But the
Geographic code book is h~re and
we know what it is. Code 99
says that the area is world-wide;
that means there should be global
tenders. If only he had known
that he would not have made that
eriticlem which was absolutely
unjustified”.

The copy of the above code book
dated 1st July, 1959, which was not
in the Library when I made the
spcech, but which has now been
obtained has code 99 detailed thus:

“09 World-wide (free world).
Any country in the world except
those listed under Codes 156. 180
and 435, and the participating
coumtry itself—

that is India—

“when used as a possible source
ef purchases”.

Code 156 is UDDR, code 180 is with
regard to all east European countries,
and code 435 is China (mainland).

Myr. Speaker: Whenever an hon
Member points out an error in the
statement of any other hon, Member,
I will give an opportunity to the hon.
Member, who is alleged to have maGe
a mistake, to correct it and if he does
not do so, I give an opportunity to
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the other hon. Member to correct it
This is not an occasion where once
again a speech ought to be made justi-
fying what he did. All that he camn
gay is, “This is what the hon. Minister
said and this is the correction”. More
than that, the hon. Member cannot
make a speech.

Shri V. P. Nayar: Sentence by
sentence I want to contradict what
the hon, Minister said.

Mr. Speaker: That is not necessary.
He should only say, these are the mis-
takes and these are the corrections.

Shri V. P. Nayar: I have examined
the rules and your directions also. It
refers only to making a statement
which is distinguished from placing
a statement on the Table of the House,
as we find every day the hon, Minis-
ters do. I have made it as brief as
I can. It is a very important subject
and it covers a sum of Rs. 565 crores.
I am only correcting the statement.

Mr. Speaker: He must only say,
these are the mistakes and these are
the corrections.

Shri V. P. Nayar: If with the know-
ledge of Code 99, the Finance Minister
made the statement referred to, I
submit that the only possible infer-
ence would be that he wanted to keep
certain facts away from the House.

Mr. Speaker: All that is irrelevant.
What is the correction?

Shri V. P, Nayar: The correction is,
Code 99 does define the area.

Shri Narasimhan: On a point of
order,

Mr. Speaker: No. I shall manag-
it myself, Let him say, this is the
statement he has made and this is the
correction. That is all which need be
done now. Further, saying that this
is honest, that is dishonest, etc.—those
things do not arise. An expression of
opinion 12 not called for. Otherwise,
I would not allow it. Under the rules,
he has got a right to correct the
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statement, but beyond that, he is not
entitled to make any other observa-
tions regarding what has been said.

Shri Narasimhan: Why not give a
copy to you, Sir, beforehand and then
proceed?

Shri V. P. Nayar: I have sent
a letter to you, Sir, and I have sent a
copy of that letter to the Finance
Minister also.

Mr. Speaker: I have got his letter.

Shri Shree Narayan Das (Dar-
bhanga): May I know whether the
hon. Member is entitled to make a
statement which has not been received
by the Speaker beforehand? (Inter-
ruption).

Shri 'Narasimhan: He can do it
tomorrow.

Bhrimati Renu Chakravartty (Basir-
hat): Why shculd he do it tomorrow?
Uncomfortable truths have come out.

Shri V. P. Nayar: I contend, there-
fore, that the provisions of the geo-
graphic code had restricted the areas
of purchase....

Mr. Speaker: Has the hon, Member
sent me a copy of the statement?

Shri V. P. Nayar: I have sent you
a long letter. I am not raising any
point which is not contained in that
Jetter.

Mr. Speaker: I am not going to
allow.

Bhri V. P, Nayar: Where is it stated,
8Bir, that you want the statement?

The Minister of Finance (8hri
Morarji Desai): I have got a copy of
that letter. It was not this.

Mr. Speaker: Let him send me a
copy of the statement and let me look
into it. I am entitled to say about the
language also and what are the points
which have to be corrected and what
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is the correction. This is all that
ought to be done. 1 never wanted a
statement of this kind to be made. 1}
was under the impression that the
stattment has been sent to me. Bul
inadvertently it has escaped my
notice. Now it is clear that the state-
ment has not been sent to me. The
only point is, if he has written a
letter and I have asked him to send
the statement, he must have sent the
statement. He has said enough about
this matter. Let us proceed.

Shri V. P, Nayar: I have sent yom
a letter in which I have placed three
or four points. I do not want to raise
a single point outside that.

Mr. Speaker: Let him send the
correctiom to me; I will look into it.

Shri V. P, Nayar: I had also repre-
sented to you that there will be no
more occasion to raise this point and
seek a clarification. I am relying only
on certain documents; I do not say
anything offhand.

Mr. Speaker: Let him send to me
the points which he wants to be
corrected and also the corrections. I
shall go through them. They have
not been sent to me.

Shri V. P. Nayar: They have been
sent. Kindly check it up, Sir. I have
sent a letter running to three typed
pages. I have not sought to raise a
single point outside that.

Mr, Speaker: I shall look into it
and call him again.

Shri Morarji Desai: He has already
made the allegations, and it is better
that I explain what it is. I don't
mind; I am ready with it

Shri Nagi Reddy (Anantapur): He
has not yet finished his statement.
The hon. Minister cannot speak now.

Shri H. N, Mukerjee (Calcutta—
Central): Sir, I only came lately and
I discovered in the Order Paper that
under your direction, a certain hon.
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Member, Shri V. P. Nayar, was to
make a statement. Normally, I should
take it, that before you give the direc-
tion for inclusion of this item, you
would have had this statement sent
to you and taken whatever steps were
necessary before the matter was
placed on the Order Paper. We have
come to Parliament and we are pre-
-pared to listen to a statement which
under your authorisation is going to
be made. But we are having all
kinds of interruptions from all sides
of the House. If you desire that the
statement should again be scrutinised
by you and that the statement should
go to the Finance Minister and he
should also have his say in regard to
that matter, you can tell us, so that
we can be spared all this trouble of
having to listen to an interrupted
proceeding. What 1 do not under-
stand is, on the Order Paper there is
an item that a certain hon. Member
is to make m statement and when he
gets up to make that statement, all
kinds of extraneous matters come up.
1 am very sorry to have to say it
here.

Mr. Speaker: Is he reading only
the letter that he wrote to me?

Shri V. P. Nayar: I shall not raise
any point outside that. 1 shall not
use the expressions which I have used
in that letter, 1 know I have used
the expression in that letter that the
Finance Minister has been guilty
of....

Mr. Speaker: He need not repeat
all that. Is he reading only that
letter?

Shri V. P. Nayar: Reading that
letter is no good. That was intended
to be a letter, but this is intended to
be a statement to convey information
to the House.

Mr., Speaker: Let him give me a
copy of the statement and I will call
him tomorrow.

Shri V. P. Nayar: Yes, Sir.
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Mr. Speaker: It is true; Shri
Mukerjee says I have included it in
the Order Paper. I am not going to
deny him the privilege of making a
statement here to correct what accord-
ing to him is wrong. I have merely
received a copy of the letter and not
the statement. Usually the statement
is sent to me, so that I might find it
out and instead of being taken by
surprise here, I can allow such portions
as can be given out on the floor of
the House. Therefore, nothing ig lost.
I would like to have a copy of the
statement. 1 will call him again
tomorrow. This is only adjourned till
tomorrow.

Shri H. N, Mukerjee: I think it is
only fair that the Finance Minister
also had a copy of the statement; so
that he can give his answer, if he
has got any.

Mr. Speaker: Let him give me a
copy of the statement.

Shri V, P. Nayar: If I have not
submitted a copy of the statement to
you earlier, it is only because although
I contacted several officials and
although I made some personal request
to you, I was not required to give
the statement.

Mr. Speaker: I am sorry.

Shri V. P. Nayar: I had taken parti-
cular care that a copy of the letter I
wrote to you was sent on the same
day to the Finance Minister. I shall
give a copy to you and you may do
whatever corrections you think are
necessary, but I want it to be read.

Shri Morarji Desai: He had already
sent a letter to you a copy of which
was sent to me. I had also heard
from you about this matter and I had
replied to it too. This is the letter
that he has sent and the points are
there. But what he has included
today is the criticism of this. That is
the only part of it.

Shrl Nagi Reddy:. It is not the
criticism; it is an explanation of the
points.
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Shri Morarji Desal: Call it expla-
nation or by whatever name you like.
But the damage is already done. What
he has said today will already go to
the Press. It is, therefore, necessary
that I shall be enabled to speak about
it today. Let it not be adjourned;
let him say whatever he wants and
let him finish it today.

Ch. Ranbir Singh (Rohtak): The
Finance Bill had already been adopted
by the House and he is making a
fresh speech now.

Mr. Speaker: The hon. Member
does not follow.

Some Hon. Members: On a point of
order.

Mr, Speaker: Can this go on like
this? I am not going to hear any
more points of order. The question
is, when an hon. Minister or an hon.
Member makes a statement and
another hon. Member challenges that
statement, it is open to that hon.
Member to say that “My statement
is correct and his is incorrect”. To
that extent I allow. Then he must
indicate to me the points which
according to him are correct and the
incorrect statements made by the
other side. He should send me a copy
of the statement he wants to make.
In all these things, he should confine
himself only to pointing out the mis-
takes and how those are mistakes.
Beyond that, no criticism is to be
made. It is not another speech. 1
agree; we are not having a fresh
speech now regarding the Finance
Bill. Only the corrections have to be
pointed out.

I wanted to be on the safcr side
and I wanted Shri Nayar to give me
a copy of the statement. But inasmuch
as the hon. Finance Minister feels
that this may go on now, he may go
on, omit such observations and
conclude.

Dr. Ram Subhag Singh (Sasaram):
It will be a wrong precedent.
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Shri P. R. Patel (Mehsana): On &
point of order. The hon. Member reads
a statement, a copy of which has not
been given to the Chair and to the
hon. Minister, and the hon. Minister
says “whatever the statement may be,
he may be allowed to read: I will
give my explanation”. So, my point
of order is this, that whatever be the
statement, whatever be the reply by
the hon. Minister, whatever be the
sense of the House, whether under
the rules such a statement can be
allowed to be read. If it cannot be
allowed, then the only course left for
the Chair is not to allow the hon.
Mamber to read the statement.

Mr. Speaker: The hon. Member has
not been following the discussion
closely. Th~ hon. Shri V. P. Nayar
has sent me a letter wherein he has
pointed out these mistakes and correc-
tions. Now, on that letter, he hasr
made some observations. I had merely
passed it on to the hon. Minister. So,
the substance of the points that have
been raised are within our knowledge.
But in addition, he has included
certain observations which, according
to me, need not be allowed, as this
is not a second speech. Information

. about the points to be raised by him

has been given to the Finance Minis-
ter. I have also got that informa-
tion. I wanted his statement to be
strictly confined to the points that are
raised, the correction and the other
statement. But, in addition to that,
he is making a statement. He has
already done so. Thus, it is nothing
new. He is elaborating his statement
by way of observations. Let him con-
clude now.

Shri P. R. Patel: I suggest that his
observations may not go to the press.

Shrimati Renu Chakravartty: Why
not?

Shri V. P, Nayar: The second point
on which the Finance Minister contra-
dicted me is in respect of the loans
from the U.S. Export-Import Bank.
I had pointed out that these credits.
were also restrictive, from the point
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of view of the area of purchases, pre-
venting us from resorting to the
cheapest sources for such purchases.
In his reply the Finance Minister
obsgerved:

“As regards the credits that are
given by the Eximbank, they have
been available so far for being
utilised through global tenders for
making the most economical
purchases,”

Article I of the credit agreement bet-
ween the Eximbank and India reads
thus:

“Amount and purpose of Credit

Eximbank hereby establishes in
favour of India a line of credit
of not exceeding One Hun-
dred Fifty Million Dollars
($150000,000) against which the
Eximbank, acting independently
or through one or more Ulnited
States commercial banks, will
make advances from time to time,
subject to the terms and condi-
tions hereinafter set forth to
assist in financing the acquisition
in the United States and expor-
tation to India of capital equip-
ment required in connection with
the programime of economic deve-
lopment in India.”

The Finance Ministry's own publi-
cation “External Assistaunce” at page
13 of the 1959 edition says:

Ch. Ranbir Singh: Is he correcting
a statement?

Dr. Ram Subhag Singh: What pre-
ecedents are we going to have in this
House? Now he is making a state-
ment. ...

8hri Tyagi (Dehra Dun): On a point
of order.

Bhri V. P. Nayar: I know this is
quite unpalatable to you all.

8Bhri Tyagl: Sir, I want you to hear
my point of order.
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Mr. Speaker: Let us hear the point
of order.

Shri Tyagi: A correction to a state-
ment should be worded like this:

“in the place of these words the
following words shall be sub--
stituted.”

A correction cannot be a full-fledged
statement. If you are pleased to per-
mit him this time to make a state-
ment, I would submit that it would
form part of a convention in the
House for the future and if these
conventions are later on followed, the
work in the House will become
impossible.

Mr. Speaker: That is all right. The
hon. Member must only say “this is
the statement, this is the correction
vide so and so".

Shri V. P. Nayar: I am only follow-
ing your direction. The Finance
Minister. ...

Ch. Ranbir Singh: Can he make a
statement?

Shri V. P. Nayar: I am only giving
facts.

Shri Tyagi: Sir, if you permit state-
ments to be made like this, if you
permit some bhon. Members to make
statements like this then political
parties will come with full-fledged
thesis and will put them before the
House. (Interruptions), They should
not be allowed to make speeches here.
(Interruptions).

Mr. Speaker: Order, order. Let him
continue.

Shri V. P. Nayar: The Finance
Ministry's publication “External
Assistance” 1959 edition, at page 13,

Mr. Speaker: What is the point‘;?
What is the correction? I have not
been able to follow.
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Shri V. P, Nayar: I have already
stated the points. If my speech is
broken like this, I am not at fault.

Mr. Speaker: Let him say “This is
what I said. The hon. Minister
.«corrected it. ‘This is the truth. Look
into this”,

Shri V. P. Nayar: I have already
stated that the Finance Minister had
informed the House that the Exim-
bank credits have no fetters in regard
to their areas of purchase.

Shri Morarfi Desai: How could I
.ever say that?

Shri V. P. Nayar: 1 am quoting
certain authority from Government's
publication, and I have extracted only
that much portion of the sentence
which is absolutely necessary to prove
my case.

Shri Tyagi: This is not a subject
before the House.

Shri V. P, Nayar: The publication
says that the credit....

Shri Eamalnayan Bajaj (Wardha):
By a second speech he is wasting the
time of the House. It should not be
allowed.

Shrimati Renu Chakravartty: Where
is the wasting of the time of the
House? Some wrong statements were
made here and he is now attempting
io correct them.

Shri V. P. Nayar: Those who do
not want to hear can go to the Central
Hall. The publication says:

“The credit is available for pro-
curement in the United States, of
capital equipment, machinery and
related services...."

1 am not reading it. Then the annual
report of the Eximbank also clearly
indicates—I do not want to quote
because of your ruling—that the
Export Import Bank credit can be
utilized only for purchases within the
United States (page 28).
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Shri Morarji Desai: That is so.

Shri V. P. Nayar: While this is the
fact, the Finance Minister chose to
contradict me by placing certain other
matters before the House which are
not relevant and which are not based
on facts.

The third important point on which
the Finance Minister categorically
contradicted me by making certsin
points was this.

Shri Tyagi: It is an answer, noi a
correction,

Shri V. P, Nayar: This is a contra-
diction of his correction. About the
submission of certain returns the
Finance Minister stated that the sub-
mission of reports are pormel ~ordi-
tions in agreements between a lender
and a borrower.

Shri Subbiah Ambalam (Rama-
nathapuram): Should there not be a
time-limit for the speech?

Shri V. P. Nayar: He then stated,--
this is very important....

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): Thig
is a long speech. (Interruptions).

Shri V. P, Mayar: Sir, you had given
me an opportunity to speak. Let me
finish, I appeal to you.

Shri Morarji Desai: There is no
third point.

Shri V. P. Nayar: I may be allowed
to go on without being interrupted
when I am speaking something very
important. I am very much agitated
over it.

Dr, Ram Subbag Singh: Sir, on
that day you allowed the Defence
Minister to make a statement which
was not correct. Today also you are
allowing something which is against
the rules and regulations of this
House. Kindly pardon me for saying
80.
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Shri V. P. Nayar: 1 know there is
a procedure and there is & direction
from the Speaker.

Mr. Speaker: I think there is ng
third point in his letter.

Shri V, P. Nayar: There is.
Shri Morarji Desai: There are only
two points.

Shri V. P. Nayar: I have not merely
stated three points but several other

points.

Mr, Speaker: Let the hon. Member
stop here.

Shri V. P, Nayar: On this point the
hon. Finance Minister stated that India
was called upon to submit only
reports which India considered reason-
able.

Shri Tyagi: Sir, again I have to
raise a point of order. He can correct
his own statement, but not the state-
ment of the Finance Minister.

Shrimati Renu Charkravartty: Why
not?

Shri Tyagi: The hon. Member can
give an answer or correct his own
statement. He cannot correct another
hon. Member's or Minister's state-
ment. He can correct only his own
personal statement.

Mr. Speaker: I agree. Let us under-
stand this very clearly, (Interrup-
tions). Order, order. 1 em really
sorry that hon, Members are standing
on their seats like this and speaking
simultaneously. The position is this.
If an hon. Member makes a statement,
if it is pointed out to him that his
statement is wrong. he corrects it.
Or, if he thinks his statement is
right and it has been contradicted by
another hon. Member, by himself he
makes a statement. That may be
right or wrong and no hon. Member
takes exception to it. Or, in connec-
tion with the statement made by the
other hon, Member, this hon, Member
makes a statement and another hon.
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Member contradicts it. The hon.
Member who thinks that his statement
Is right is entitled to submit “my
statement is right”. But, if those
points that were raised by Shri Nayar
had not been contradicted by the
hon. Minister, I would not have allow-
ed him an opportunity to get up.
Each hon. Member can make a right
or wrong statement, and it is on
record. But when it is contradicted
by another hon. Member, it is open
to this hon. Member to state “this is
what I said. These are the points
which have to be taken into account”,
No further speech is necessary. This
is what he is doing now. Hon. Mem-
bers need not interrupt him. He is
coming to the end of the statement.

Shri Tyagi: I bow to your ruling.
Of course, you are the best judge of
the procedure of the House. But, in
that case, if it becomes a precedent,
we can drag back old discussions and
again start controversies which are
otherwise closed.

Shrimatl Renu Chakravartty: The
hon. Member says that it will become
a precedent. There are precedents
already. When discugsion on the
Chinakuri mine disaster took place,
the Government objected to several
points I had made in the speech and
you asked me to produce documents
and I had to prove my points were
correct. If I could not do so, you
would have permitted the correction.

Shri V. P, Nayar: I may also state
that not merely did I send a letter to
the hon, Finance Minister but I had
a talk with him on the telephone
when he said that all my points were
wrong. That is why....

Mr. Speaker: That is all right.

Shri V. P. Nayar: As | submitted,
it is not India which has to decide the
reasonableness or otherwise of the
agreement. The third point..,..

Shri Morarji Desai: The third point
cannot come in now, because it is
not mentioned in the letter.
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Shri V. P, Nayar: You please read
the letter. '

Shri Morarji Desai: 1 have read the
letter. It is here before me. Any-
body can read it. I am prepared to
read it.

Shri V. P, Nayar: Coming to the
point.

Shri Morarji Desai: There is no
third point at all.

Shri V. P, Nayar: It is there. It is
an important point. Besides. there

are many other points.

Mr, Speaker: He must now resume
his seat.

Shri V. P. Nayar: Let me finish at
least this point.

Mr, Speaker: [ am not going to
allow.

Shri V. P, Nayar: I am entitled to
have my say in this.

Mr. Speaker: No. no.
tions).

(Interrup-

Shri V. P.” Nayar: What is this?
Am I offending you?

Mr. Speaker: Order, order. He is
not offending me.

Shri V., P. Nayar: Then what is
this?

Mr. Speaker: With respect to one
matter, of course, he has drawn point-
ed attention. Several other hon.
Members may feel that several other
matters are bad. But nobody can
answer several other matters and neo-
body can spring a surprise upon the
other saying “I included several other
matters in it and this is also one of
those several other matters”. What-
ever points he specifically raised,
about them I have allowed him to

make a statement. I will now hear
7,
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the hon. Minister., With respect to
the several other matters, they will
be as vague as he has written in his
letter and they do not call for an
answer...... (Interruption).

Shri V. P, Nayar: You cannot say
that my letter was wvague. It was
definite...... (Interruption).

Mr. Speaker: No....... (Interrup
tion). I am not allowing the several
other matters. ... (Interruption).

Shri V. P. Nayar: No. As you know
in an appeal memorandum........

Mr. Speaker: Will he resume his
seat?......(Interruption). The hon.
Member has gone on......

Shri V. P, Nayar: I am reading this
point.

Mr. Speaker: I am not going to
allow several other matters.

Shri V. P. Nayar: You may kindly
refresh your memory. It is there. 1
have said that.

Shri Morarji Desai: It is not therc.
I will read out what the hon. Member
has said there.

“If necessary, 1 shall give you
more proof to show that in
making that statement, the
Finance Minister’s objcct was to
score only a debating point.”

It was only a question of more proof.
There are only two points.... (Inter-
ruption), There is no third point.

Shri H. N, Mukerjee: My feeling
is that what the House is interested
in is to find the truth of the malter.
The hon. Member here seems to
allege that the hon. Finance Minister
has misled the House by placing
before the House eertain statements
which are not quite correct. He is
quite entitled in that case to give you
an opportunity first of all to find out
whether he has a plausible case to
show that the hon. Finance Minister
made an inaccurate statement and
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then to get from the hon, Finance
Minister some kind of a response to
shat allegation. I am interested in
finding out the truth and I do not
like the idea of having to listen to a
serious matter in the midst perhaps
of unavoidable interruptions. I there-
fore submit to you that perhaps it is
better that a full-filedged statement
giving the particulars regarding the
alleged inaccuracies is allowed to be
made, the hon. Finance Minister is
given a copy of the allegational state-
ment and he is also permitted to make
a statement in reply =o that the House
can make up its mind in regard to
the matter. If that is not done, we
are left in a vory vague state of mind
and it should not be allowed to
continue.

Shri Tyagi rose. —-

Mr. Speaker: Order, order. Shri
Tyagi is irrepressible. 1 am sorry to
say that. He has stated his point.
Now let me proceed. What 1 say is
this. I have allowed sufficienit time
to Shri Nayar regarding the specific
poinis thal have been raised by him
in his letter, So far as the other
points are concerned-—-he may have
many other points also—they do not
fall under the subject matter of this
sorrection. Therefore that is enough.

So far as the general observatien
made by Shri H. N, Mckerjee, namely,
that this has to be debated upon is
concerned, vaguely how can we do
s#hat? 1 have allowed everything that
has to be said. Instead of putting 1t
off till tomorrow. The hon. Member
has now to conclude. The hon.
Minister.

Shri V. P, Nayar: May | read the
mrticle of the agreement?

Mr., Speaker: Not necessary......
(Interruption).

Shri V. P. Nayar: I want to read
enly the article of the agreement,
mothing else. ... (Interruption).

Mr. Speaker: That is not neces-
mary. ... (Interruption).
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Shri V. P, Nayar: It is absolutely
necessary. ... (Interruption), I have
made an allegation. It is for me to
prove, otherwise I will go challenged.
The article of the agreement reads
thus:

Mr. Speaker: He refers to the
article of the agreement. Is it not?

Shri V. P. Nayar: Article 8 of the
agreement which the House must
know because it is a very serious
matter. ... (Interruption). There are
not eough copies in the House.

Mr. Speaker: I will ask him to read
urticle 8 of the agreement.

Shri V. P, Nayar: Let him read
article 7 of the agreement......

Shri Tyagi: Under what rule is this
procedure allowed? 1 want to know
that. What is the rule under which
this procedure is being permitted?

Shri Morarji Desal: Now, this is
the reply to that...... (Interruption).

Shri V. P. Nayar: I shall give the
rule. You will kindly refer to page 59
of the Directions by the Speaker.
With the reading of the agreement I
want to close. I hope you will pcrmit
me to read it. '

Mr. Speaker: No, no. He will refer
1o clause 7 of the agreement.

Shri V. P. Nayar: Which agree-
ment? There are many agreements.

Mr, Speaker: That is all right.

Shri Morarji Desal: 1 know. What-
sver he says I am going to read out
here.

Shri V. P. Nayar: Why do you not
permit me?

Mr, Speaker: I am really surprised
at this. An hon. Member is not en-
titled to quote whole books.

Shri V. P. Nayar: No.
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Mr. Speaker: What is this kind of
procedure abrut? He can make a re-
ference and say that such and such a
thing is there. If there is any chall-
enge about it, it will be done He
will refer to it. I have allowed the
hon. Member so much of indulgence.
He goes on reading books after books.
I cannot allow this. Now, thc hon.
Minister.

Shri Morarji Desai: Shri V. P.
Nayar has made two allegations:

(i) 1 have indicated that Code
99 of the ICA, Geographic Code
defines the area as ‘‘worldwide”,
whereas the Communist countries
like the USSR the whole of Eas-
tern European countries, the peo-
ple’s Republic of China and India
as a participating country are also
excluded.

That is the first allegation. The
second allegation is:

According to the reported ver-
rion of my speech the Exim Bank
credit appears to have been des-
cribed also as available for global
tenders though the agreement
signed between the President of
India and the  Export-Import
Bank on  the 12th June, 1958
specifically indicates that the loan
was for acquisition of capital
equipment in the United States.

These are the two allegations which
Shri V. P, Navar has made.

‘Shri V. P. Navar: | have made many
more later on.

Shri Morarji Desai: He can make a
thousand if he likes. That does not
matter to me.

As regards the first allegation, I
should like to reiterate that Code 99
of the Geographic Code Book of US
Government. does describe the area as
“worldwide”. Shri Nayar accepts it
But also refers to the explanation
printed under the description in the
Code Book. In actual practice, how-
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ever, Government of India do not
usually receive bids against any glo-
bal tenders from Communist coun-
tries where competitive bidding is not
possible,  Moreover, these foreign
loans are meant for meeting foreigm
exchange component of foreisn pur-
chases and there is no questiun of
Government of India makiny these
purchases in India. Therefore in so
far as the utilisation of these loans
was concerned. from the point of view
of Government of India's operation,
the theoretical limitation imposed in
the explapation to which Shri Nayar
has now referred was not material. It
should be remembered that I was
replying to the general discussion on
the budget and was trying to cover as
far as possible the different points rais-
ed by different hon. Members hare.
I was hard pressed for time. I was,
therefore, necessarily referring to only
the most material points raised by the
different hon. Members.

As regards the second allegation, it
is regretted that my reply as report-
ed in the uncorrected version of the
debates contains a verbal mistake
which should have been corrected
earlier. The correct version should

be:

“As regards American loans and
credit except that given by Exim
Bank they have been available so
far for being utilised through glo-
bal tenders for making the most
economical purchases.”

Shri V. P. Nayar: The vrinted de-
bate also does not have that correc-
tion...... (Interruption}.

Mr, Speaker: Very well; he cor-
rects that now....(Interruption).

Shri Morarji Desai: There can be
no question of my ever saying that
Exim Bank is available for anythning
outside USA. ... (Interruption).

Shri Nagi Reddy: You said that.
Please read it....(Interruption).
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Shri Morarji Desai: If it appears
there, 1 have said that it is a mis-
take.

Shri V. P. Nayar: It was about two
weeks ago. Why did he mot  cor-
rect it? (Interruption).

Mr, Speaker: I am really surprised
at this. Hon. Members are abusing
this privilege of bringing to the notice
of the House some mistakes. The hon.
Member has pointed out those mis-
takes. I have given an opportunity
to the hon. Minister. He says that
he made a mistake. What more does
he want? (Interruption).

Shri Morarji Desai: I did not make
a mistake .... (Interruption),

Mr. Speaker: That is very wrong.
Hon. Members must keep quiet....
(Interruption).

Shri Nagi Reddy: He only said that
there was a small, slight change. It
is the biggest that he has made......
(Interruption).

Mr. Speaker: Hon. Members may
have their own notions about what
is big and what is small. So far as
the mistake is concerned, the hon.
Minister says that it is a mistake....
(Interruption).

Shri V. P, Nayar: In answering a
debate...... (Interruption).

Mr. Speaker: 1 am not going to
allow any interruption.

Shri V. P. Nayar: In answering a
debate, is it not the context that is
material? If he had said yes or no,
it makes no difference....(Interrup-
tion).

Shri Mqrarji Desai: I have already
stated that it is regretted that the
reply was not corrected earlier. Re-
ally speaking, there was no mistake
made by me in the House because I
could never in my dream say al any
time that Exim Bank is allowed out-
side. That has a specific purpose. I
have even said in this House that
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Exim Bank has been created in order
to increase the exports from America.
That also is a statement that I have
made in the House. How could I
have otherwise said then? But it
appeared in the report like that and
it is regretted, as I said, that I did not
correct it earlier. That is all that I
am saying....(Interruption).

Then, the Government of United
States of America established the
Exim Bank about 25 years ago to
finance the export of material and
equipment produced or manufactured
in the United States.. This fact has
been clarified to Parliament more
than once already.

Shri Nagi Reddy: By whom?

Shri Morarji Desai: By me and by
others too.

Shri Nagi Reddy: ...... (Interrup-
tion).

Shri Morarji Desai: I am saying
here...... (Interruption)

Mr. Speaker: Order, order. He has
pointed out some mistake.

Shri Morarji Desai: The agreement
signed with the Exim Bank on the
12th June, 1958, was placed in arlia-
ment. The reply to supplementaries to
Starred Question No. 256 answered on
the 10th August, 1959 may also be re-
ferred to. It was clarified by the hon.
Deputy Minister of Finance Lhat the
Exim Bank credit “is only for utilisa-
tion in the USA. This differs from
other credits like [DLF and others
which can be used anywhere in the
world”. It has also been clarified in
the Explanatory Memorandum on the
budget for 1960-681 which I aid before
Parliament on the 29th February, 1960
at page 158, item V, that the Exim
Bank credit is available for procure-
ment in the United States of capital
equipment. There can, therefore, be
no question of suppressing facts as
alleged by Shri V. P. Nayar.

Shri H N. Mukerjee: Sir, may 1
ask one little thing? I4 appears that
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the hon. Minister made a mistake
whi.h somehow, by some kind of em-
isxion, was not even corrected when
the uncorrected reports were printed.
We are all happy that the proceed-
ings are printed pretty promptly.
If speeches of the Ministers which
are rather important documenis
which can be referred to later only
with reference to a particular volume
in question, contain crrors, itis rather
a bad thing. Sir, I would like you o«
direct that at least the Ministers,
however busy they might be, should
correct their speeches, or get them
corrected by their Secratarics.

Shri Morarji Desai: The Ministers
do correct them and they must conr-
rect them. But if the Ministers some-
times make a lapse, then my hon.
friends get a chance to go at them
Theyv should be happy. (Interrup-
tions).

Mr. Speaker: To err is human. All
hon, Members also can do so. What
I would like to urge upon all hon.
Members in this case is, wherever
there are mistakes made it is good to
point them out if they are serious mis-
takes. When once those mistakes are
pointed out and the hon. Member res-
ponsible for those mistakes says, “I
have committed a mistake”, then
that is the end of it. There is no
meaning in going on pursuing this
matter as if this is a kind of inquisi-
tion. It is unnecessary. 1 am allow-
ing a fair chance of mistakes to be
corrected. If the hon. Minister had
already corrected it, there would have
been no chance for Shri Nayar to raise
this here.

12.42 hre.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1957-58—contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Excess Grants
in respect of the Budget (Railways)
for 1957-59.
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Out of one hour, 45 minutes have
already been {aken. Only 15 minutes
are left. Shri Ram Krishan Gupta
may continue his speech. He is not
prezent here. Shri C. K. Bhattacharya.
After him I will call Shri Warior.

Shri C. K. Bhaitacharya (West
Dinajpur): Mr. Speaker, Sir,1am glad
that you have kindly given me an
opportunity to speak on Demands for
Excess Grants (Railways) for 1857-
58. While speaking on the Railway
Budget for 1957-58 I had occasion te
draw the attention of the House as
wcell as of the hon. Hinister to a long-
standing grievance of my constituency,
that is, West Dinajpur. 1 am sorry
to say uptillnow nothing has been
done to remove that grievance though
in the meantime I have repeatedly re-
quested the hon. Minister to be kind to
my constituency and get that griev-
ance removed. Even now there is a
way open to the hon. Minister to get
that grievance removed and I request
him to take steps in the matter as soor
as possible, The district West Dinaj-
pur, as the name indicates, suffers
from the result of the partition of
Bengal. Along with the partition of
the State, the district itself was
partitioned. The railway line through
this district went to the share of
Pakistan. So, this district has been
deft without any railway communi-
cation and without any easy convey-
ance to Calcutta or to other parts of
the State uptill now. The people
have been agitating for long to have
some railway communication for giv-
ing them to an easy access to the city
of Calcutta as well as to other parts
of the State. But uptillnow that has
not been done.

Sir, in order to prove the difficulties
experienced by the people of this dis-
trict, I may cite my own example.
Parliament gives me a Railway pase
but for the purpose of going to my
own constituency that Railway pass
is absolutely useless. It is easler for
me to come to Delhl from Calcutta
than to go to the headquarters of my
own constituency. It takes 26 hours
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for the journey from Calcutta to
Delhi. From Calcutta to the head-
quarters of my own constituency it
almost takes that amount of time. If
I start at 9-00 am. I will be reaching
there at about mid-day the next day.
That is the difficulty which the peonple
there have been exporiencing and 1
myself have been facing that difficulty.
I find it difficult to keep my contacts
with my own constituency and it is
for this purpose that from the very
first day I came to Parliament I nave
been harping upon this thing and 1
have been running after the hon.
Minister to have that difficulty re-
moved.

Sir, it was suggested that I could
take advantage of the air service. The
difficulty is, the air service would
cost money from my ownp pocket
for which Parliament will not make
any reimbursement to me. Had I
becn sufficiently in affluent circum-
stances, I wouid have certainly done
that. But God has not placed me
under such affluent circumstances to
that I could continually take ad-
vantage of the air service to kecep in
touch with my constituency. And I
have got 10 plead with the House and
the hon. Minister for providing some
railway communication so that I could
easily and quickly go to the head-
quarters of my constituency.

Sir, the necessity for the line nas
long been felt and 1 may state here
that at least the people there have
been favoured with the assurance by
two Railway Ministers in succession
that there grievances will be removed.
Shri Lal Bahadur Shastri, the then
Railway Minister went there and gave
an assurance to the people that this
difficulty will be removed. Then, Shri
Jagjivan Ram, the hon. the Railway
Minister who is present here today
went there and from his own lips the
people got the assurance that this
difficulty will be removed. After
all these assurances from the hon.
Ministers, is it not rather a matter of
regret that this difficulty has not yet
been removed and the people are

suffering even now?
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Dr. M, S. Aney (Nagpur): They
might be only lip promises.

Shri C. K. Bhattacharya: Lip oro-
mises are given at the time of the
elections. but not after that when one
becomes a Minister.

Sir, this matter has been before the
Railway Board for a long time, since
1949. The surveys have been twice,
one in 1950 and the other in 1855. I
may state that the results of the sur-
veys have proved favourable.  The
report is that the construction of this
line would be profitable and would
be productive for the Railways, not
like other lines which are in many
rases completely unproductive.

In the last Budget, the hon. Minis-
ter raised a ray of hope. In the Ex-
planatory Memorandum it was stated
that “Tilddanga-Farakka-Khajuriaghat
-Malda project was primarily meant
to open up the West Dinajpur dis-
trict of West Bengal” It was stated
that this iine was meunt primarily to
open up my constituency. When that
is stated, certainly the people are en-
titled to think that they are going
to be relieved of the difficulty which
has been causing them so much dis-
tress uptillnow. But in the alignment
that has been made, everything has
been done excepting opening up my
district. The alignment which was
originally made during the previous
survey ran through my district itself.
But the new alignment that has been
made is just by passing the distriet,
When it is stated that an alignment
is meant primarily for opening up a
particular district, I may naturally ex-
pect that the line will be connected
with the headquarters of the district
at least. But the alignment that has
now been made does not connect the
line either with the present head-
quarters of the district which in
Balurghat or the perspective head-
quarters of the district which 1s
Raiganj. That is the grievance which
I want to place before you and which
I want to get removed. People fnd
that the line that has been taken up
after long aqltaﬁon is being construct-
ed in a way which will not remove
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their grievance. The cup is belng
dashed to pieces just when it is with-
in easy reach of their lips, and that
is the tragedy, which myself and
my constituents find ourselves in.

Finding ourselves in this predica-
ment, Members of Parliament belong-
ing to that area of West Dinajpur and
other parts of West Bengal, as also
Darjecling and Assam, submitted a
memorandum to the hon. Railway
Minister that the line should go along
the original alignment, or at least,
when it is being constructed by the
side of this district, an arm should
be drawn to connect the two important
centres of West Dinajpur District,
Balurghat and Raiganj, which were
in the original survey. I am not
making any new suggestion.

Mr. Speaker: On what Demand is
he speaking?

Shri C. K. Bhattacharya: On rail-
ways

Shri D. C. Sharma (Gurdaspur):
He is speaking about his own consti-
tuency.

Mr. Speaker: So far as Excess
Grants are concerned,......
Shri C. K. Bhattacharya: Under

Demand No. 15 you find construction
of new lines, and I am vitally con-
nected with that.

Mr. Speaker: Does he complain
against any excess of expenditure as
has been noted here, that it ought
not to have been incurred? If it is
a question of generally saying that
some more lines have to be built, it
is out of order.

Shri D. C. Sharma: His contention
is that more expenditure should be

incurred. |

Mr. Speaker: No, no. It is wrong.
That is not the scope of Excess
Grants. 1 am sorry, he must resume
his seat. We are not going on with a
general discussion on railways. It is
open to any hon. Member to say that
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this has been spent unnecessarily, it
ought not to have been spent. Beyond
that there is absolutely no room for
a general discussion.

Shri Warlor (Trichur): This excess
is demanded when there are very
important maintenance and other
subjects coming in. Can we not go
into them also?

Mr. Speaker: No.

Shri Warior: Even the Indo-Pakistan
rail relations?

Mr. Speaker: That cannot be the
subject here. Of course, everything
relates to the railways, but you can-
not raise all that on Excess Grants.

Shri Warlor: It is a very important
thing.

Mr. Speaker: Is there no relevancy?
When a marriage is taking place, can
something else also go on?

Shri Warior: The whole railways
are in danger,

Mr. Speaker: Order, order. The
hon. Deputy Minister.

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): Will I get
15 minutes?

Mr, Speaker: Yes.

Shri S. V. Ramaswamy: Within the
limited time at my disposal, it will
not be possible for me to answer all
the points that have been raised, but
I shall meet some of them which are
important.

Shri T. B. Vittal Rao raised some
points. His first point was about coal.
He said it was inferior in grade, and
that there was no proper checking.
I may say that it is supplied by the
Coal Controller who functions under
the Ministry of Works, Housing and
Supply. The coal is inspected by
them, and it is their responsibility.
~
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The fact that inferior coal is there
may be admitted. We are trying to
improve the quality of the coal sup-
plied to the railways.

He also suggested that washeries
might be set up. That again is not
within the purview of this Ministry.
The washeries have to be set up by
the Ministry of Steel, Mines and Fuel.
It is for them to set them up and
supply us mmproved coal.

He also raised the point about uni-
forms. No doubt, a report was sub-
mitted some time back with regard
to uniforms, but the recommendations
would involve an additional cost of
Rs. 31 lakhs or so. In view of finan-
cial stringency, we reviewed the
position and found that we could
not go the whole hog and accept all
the recommendations. I may point
out that it is not.as if it is a measure
of staff welfare. We are providing
dress as an administrative necessity.
If that is taken into consideration,
what we have done is quite adequate.
As and when our finances improve,
we will certainly look into it and do
the needful.

The hon. Member then raised ques-
tions about the damage caused by
goods lost, theft etc. Other hon.
Members also raised the same point.
There has been a definite decline In
the incidence of theft, and the position
in regard to other crimes has also
improved as compared to the pre-
reorganisation period. The following
are some figures:

1954 1959
Yard thefts 1,615 947
Goods thefts 802 655

Running train thefts 3,216 1,437

We are taking very effective steps
to see that thefts in the yards, goods
sheds and running trains are brought
under control. We are extensively
using the EP. locking of wagons,
picketing of strategic points, esco?t—
ing of important goods trains; surprise
raids are being organised jointly by
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the G.R.P. and the Railway Protection
Force on hide-outs of known criminals
and receivers of stolen property. As.
regards damage by moisture, we are
taking pnecaution to see that open
wagons are covered with tarpaulins,
and even where there are goods sheds.
we see to it that they are properly
housed, so that this does not occur.

Then there is the question of goods
lost or damaged. Here also there has
been a steady decline in the number
of new claims registered on the
Indian Railways from 1957-58. I shall
give a few figures. In 1955-56 the-
number of new claims received and
those reopened were as many as
4,52,811. In 1959-60 they came down
to 3,69,201. The net amount paid in
1957-58 was Rs. 3,27,00,000, and I am
happy to submit that in 1958-59 this.
came down slightly; we are trying to
hold this in check and bring down
further the net amount paid.

13 hrs.

Considering the increase in the price
level of commodities, the amount that
is paid is not really as much as it
looks. If we take, for instance, 100
as the amount paid by the railways
in 1950-51, making due allowance for
the volume of traffic and the prevail-
ing price levels, the indices of the
claims payments for the successive
years 1956-57, 1957-58 and 1958-59
work out to 78.6, 70.4 and 68.8 res-
pectively. As a result of various
measures adopted, a very substantial
progress has been achieved. As against
a total of 73,162 clamms outstanding
on the railways on 31st March, 1956,
those outstanding at the close of the
year 1959 were only 42,508. The
average time taken for the disposal
of these claims has also come down
from 71 days in 1952-53 to 52 days in
1957-58-59. We are taking all possible
steps to see that claims do not mount
up. The work of the Claims Pgeven-
tion Organisation is also commend-
able. They are very effective in
holding them in check.

Shri T. B. Vittal Rao has raised the
question about the provident fund.
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Other hon. Members, Shri Assar and
Shri Aurobindo Ghosal also spoke
about the same. Sometimes, delay
does happen. There are cerlain legal
formalities, The address of the per-
son is not known or he is not vacating
the quartiers, and so on and so forth.
Ther:: are so many such difficulties.
All these take some time. Even so,
we have issucd a directive that six
months ahead of the rctirement, all
the papers must be got ready, and if
& person is to be retired in six
months, then he should not be trans-
ferred within that period, because
if a person is transferred then it
becomes difficult to settle his account.
That is why we have issued these two
directives. The accounts, as far as
possible, are got ready, and we have
also issued instructions that they
should be settled within ten days of
the date of retirement.

In case of normal retirement, the
Administrations have been asked to
maintain an index register of em-
ployces retiring six ‘months hence
both in the c¢xecutive and in the
accounts offices. In the case of retire-
ments other than normal, every month,
a list of such cases which arose dur-
ing the previous month should be
made out, and a similar index register
maintained for such cases. We also
organise clearance months where we
emphasise that the outstanding pro-
vident fund settlements must be
clearced. All these steps have pro-
duced good results.

Shri Naushir Bharucha (East Khan-
desh): They are very good on paper.

Shri S. V. Ramaswamy: If figures
are not believed, I am serry; I cannot
help it. But the figures are here. The
result of the very persistent drive has
been very satisfactory. While there
were 16,138 cases pending on 2lst
July, 1957 only 7,291 cases were pend-
ing on 30th November, 1859. Sub-
stantial progress has been achieved
in liquidating the older cases, There
were as many as 4,587 cases over one
year old on 31st July, 1937, and this
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number has gone down to 1,773 on
30th November, 1959. I am sure
these facts are very encouraging, and
the progress will be maintained, so
that there is no room for grouse at
all.

As regards the Central Railway,
particularly, Shri T. B. Vittal Rao
made mention of the fact that accounts
slips were pending for over two years.
I submit that he is misinformed. In
all the accounting units of that rail-
way, the posting of provident fund
ledgers is absolutely current, except-
ing about two months' arrears in the
Bombay Division.

Shri Nanshir Bharucha: May I point
out that my brother who was a rail-
way officer passed away n November.
I wrote to the Department concerned
to let me know only the figure of
the provident fund. Six months have
passed, and I have not received any
reply yet.

Shri S. V. Ramaswamy: Mayb, it is
one of those cases which have been
pending because of certain difficulties.
The legal requirements have got to be
fulfilled, and if there is delay in
furnishing the necessary information,
certainly there will be delay. This
may be one of those cases which were
delayed.

13.05 hrs.

[Mr. Derury SPEARER in the Chair]

Shri Aurobindo Ghosal made men-
tion of certain retrenchments in the
South-Eastern Railway. 1 may tell
the House that no one has been
retrenched. In 1956, the South-
Eastern Railway appointed locally a
number of draughtsmen and estimators
in ex-cadre posts on the clear under-
standing and condition that they
would not be absorbed in the regular
cadre unless they were duly selectad
by the Railway Service Commission.
There was a clear condition laid upon
their appointment., Some have been
selected by the Rallway Service Com-
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mission, and some are c¢ontinuing in
the ex-cadre posts; and others whe
became surplus have been absorbed
in the Calcutta electrification project.
So, the charge that they have been
retrenched is not correct. The condi-
tion was there; if they pass, of course,
they would be absorbed; but if they
do not pass, and they have to abide
by that condition, there is no option
but to get them retrenched.

Shri Aurobindo Ghosal also men-
tioned about the theft of coal. I was
somcwhat surprised to hear that he
seems to have been watching the sale
of railway coal to others without com-
plaining so far and informing the
authorities either in the South-Eastern
Railway or in the Railway Board. To
make a statement like that in the
House for the first time, no doubt, is
interesting, but it takes us by sur-
prise. As an hon. Member represent-
ing the people, I wish h¢ had brought
this to the notice of the railway
authorities then and there instead of
eitting in his housc and watching
through the window this open salc,
as he alleges, of railway coal to pri-
vale parlies,

Even in the matter of theft of coal,
we are taking very stringent measures.
Shri Assar mentioned that the theft
was as much as to the tune of Rs. 2
crores. I submit that the figure is
very wrong. In 1957-58 there was
only a loss of about 50,000 tons total-
ling about Rs. 12 lakhs. But it fell
down to about 30,000 odd tons valued
at about Rs, 8 lakhs. I think the
oontrol is effective. We have posted
security men, the R.PF. has been
alerted, lighting has been improved,
and the storing spots are being check-
ed and so on.

We are taking very effective steps
1o see that railway coal is not stolen
and sold in the manner in which
hon. Members have alleged.

With regard to the maintenance of
Brst-class coaches, Shri Assar and
Shri Naushir Bharucha both mention-
¢d that they were not being main
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tained. As the House is aware, the
Second Five Year Plan laid emphasis
on third class coaches. We are really
short of the first class coaches, and
even some old coaches have had to be
reconditioned and kept running. There
may be deficiencies here and there,
but I might tell the House that the
deficiencics in the first class coaches
are due not so much %o the lack ot
maintenance on the part of the rail-
ways as the thefts, pilferages and the
damages that are being done to the
fittings by the thieves and pilferers.
It is very unfortunate that the first
class coaches draw the attention of
these fellows who rcmove these fit-
tings and sell them to the receivers of
stolen property and thus inconveni-
ence the first class passengers in the
wse of the coaches. We are trying
our uimost to improve the condition
of the first class coaches. As a matter
of fact, we have got a programme for
the manufacture of first class coaches
of the I.CF. type during the Third
Plan period, and we shall get some
more coaches of this type, and we shall
improve the first class service.

Shri T. B. Vittal Rao (Khammam):
Am I to understand that even a wash
basin could be stolen? It is such a
big thing, and even that is stolen? I
found in onc carriage that the wash
basin also had been stolen.

Shri S. V. Ramaswamy: It is not
impossible. There are only three
screws to unscrew; and they can
bodily remove it. Supposing it is in
a station yard, they can remove the
three screws with a screw-driver and
take it away at night. What is it that
can be done to prevent such a thing?
We are trying to protect our property
in the station yards as much as
pssible but sometimes, thefis and
pilferers are cleverer than we.

Shri C. K. Bhattacharya: May I
make a suggestion to the hon. Minis-
ter in this connection? In certain
railways, I have found on the mirrors
that are put in the compartment thay
it has been written crosswise ‘Stolen
from the railways’. While travelling
in such a compartment, I tried to
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make out what the meaning of that
could be, and I could easily find out
later that it was that if anybody took
it away from the compartment and
brought it to the neighbouring towns,
at once, the people would know that
it is stolen property. All the materials
that would be put in the railway
compartment should have that inscrip-
tion namely ‘Stolen from the rail-
ways'.

Mr. Deputy-Speaker: That might
put other passengers into confusion
such as was experienced by the hon.
Member. In the first instance it might
be difficult to wunderstand what 1t
means,

Shri S. V. Ramaswamy: Shri Naushir
Bharucha was saying something about
the payment of overtime at Bhusaval.
There is no big workshop as such.
There is only a small engineering
shop maintained by assistant engi-
neers. Now, they are governed by
the statutory regulations regarding
hours of work, and no case of non-
payment of overtime has occurred.

I called for the facts and find that
nothing is due so far as this workshop
is concemed. My hon. friend is per-
haps thinking of some other work-
shop. If he would give us more parti-
sulars, we shall enquire.

Shri Naushir Bharucha: My infor-
mation is that these people were
made to put in overtime work on
promise of payment. Afterwards,
somebody discovered some legal flaw
and said that they were not entitled
to overtime payment. When they
have put in overtime work, morally
they are entitled to payment for it.

Shri S. V. Ramaswamy: If the hon.
Member would give us the full parti-
culars, we shall enquire into it and
find out.

Mr. Deputy-Speaker: If the rules
do not permit it, does the hon. Mem-
ber desire that the man who made
the promise to pay should do so from
his own pocket?
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Shri Naushir Bharucha: I do not
know how they pay. Somebody has
blundered. The Railway Administra-
tion must bear the burden for that.

Shri S. V. Ramaswamy: The hon.
Member will kindly write to us send-
ing the particulars. We shall look into-
it.

Shri Naushir Bharucha: Certainly
I shall send the particulars.

Shri S. V. Ramaswamy: As regards
new lines, the Speaker has already
overruled any discussion about them.

Three other hon. Members spoke
about something on which the hon.
Minister has already spoken, namely,
about the Pakistan-India link. Al
the views expressed by them will be
taken into consideration by Govern-
ment.

I have nothing more to add except
to thank hon. Members for their
valuable eriticism.

Mr. Deputy-Speaker: Does any hon.
Member want any cut motion to be
put to vote separately?

Shri T. B. Vittal Rao: I beg to
leave of the House to withdraw my
cut motions.

Mr, Deputy-Speaker: I take it that
all the cut motions are sought to be
withdrawn with the leave of the
House.

Have the hon. Members the leave
of the House to withdraw their cut
motions?

Some Hon, Members: Yes.

All the cut motions were, by leave,
’ withdrawn.

Mr. Deputy-Speaker: The question
ie:

“That the respective excess
sums not exceeding the amounts
shown in the third column of the
order paper be granted to the
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President to make good the
amounts spent during the year
ended the 31st day of March 1958,
in respect of the following de-
mands entered in the second
column thereof: —

Demands Nos. 4, 5, 7, 8, 9, 12, 1§,
16 and 17.”

The motion was adopted.

[The motions for Demands for
Excess Grants which were adopted
by the Lok Sabha are reproduced
below—Ed.]

Demanp No. 4—ReVENUE—ORDINARY
WORKING EXPENSES—ADMINISTRATION

“That a sum of Rs. 44,66,228 be
granted to the President to -make
good an excess on the grant in
respect of ‘Revenue—Ordinary
Working Expenses—Administration’
for the year ended the 31st day of
March, 1960

‘IDemanp No. 5 —REVENUE—ORDINARY
WORKING ExPeENSES—REPAIRS AND
MAINTENANCE

“That a sum of Rs. 3,67,54,149 be
granted to the President to make
good an excess on the grant in
respect of ‘Revenue—Ordinary
Working Expenses—Repairs and
Maintenance’ for the year ended
the 31st day of March, 1960.”

"Demanp No. T—REVENUE—ORDINARY
WORKING ExPYNBES—OPERATION
(Fuer)

*That a suin of Rs. 56,04,838 be
granted to the President to make
good an excess on the grant in
respect of ‘Revenue—ordinary
Working Expenses—Operation
(Fuel)’ for the year ended
the 31st day of March, 1960.”

"Demand No, 8—REVENUE—ORDINARY
WORKING ExXPENSES—OPERATION

OTHER THAN STAFF AND FUEL

“That a sum of Rs. 1,43,20,288 be
rranted to ‘the President to make

DEMAND
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good an excess on the grant in
respect of ‘Revenue—Ordinary
working Expenses—Operation
other than Staff and Fuel’ for the
year ended the 31st day of March,
1960.”

No. 9—REVENUE—ORDINARY
WORRKING EXPENSES—MLSCELLANEOUS
EXPENSFS

“That a sum of Rs. 15,88,214 be
granted to the President to make
good un  excess on the gran* in
respect of ‘Revenue—Ordinary
Working Expenses—Miscellaneous
Expenses’ for the year ended the
31st day of March, 1960.”

12— REVENUE—DIVIDEND
PAYABLE TO GENERAL ReVENUES

“That a sum of Rs. 15,74,370 be
granted to the President to make
good an excess on the grant in
respect of ‘Revenue—Dividend
Payable to General Revenues’ for
the year ended the 31st day of
March, 1960.”

15—CoONSTRUCTION oOF
New LiNEs—CAPITAL AND DEPRECIA-
TION RESERVE Funp

“That a sum of Rs. 15,595,279 be
granted to the President to make
good an excess on the grant in
respect of ‘Construction of New
Lines—Capital and Depreciation
Reserve Fund' for the year ended
the 31st day of March, 1960.”

DEmAaND No. 16—OpPEN LINE WORKS—

ADDITIONS

‘“That a sum of Rs. 5,00,15,374 be
granted to the President to make
good an excess on the grant in
respect of ‘Open Line Works—
Additions’ for the year ended the
31st day of March, 1960.”
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Dmamaxp No. 17—6m Lmns WoORKS—
REPLACEMENTS

“That a sum of Rs. 5,66,05,048 be
granted to the President to make
good an excess on the grant in
respect of ‘Open Line Works—
Replacements’ for the year ended
the 31st day of March, 1860.”

1312 hrs,

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

The Deputy Minister of Law (Shri
Hajarnavis): 1 beg to move:

*That the Bill further to amend
the Representation of the People
Act, 1950, be taken into conside-
ration".

I hope that this Bill except for two
items ig mostly non-controversial. As
for the two items about which some
concern has been expressed in the
House, I hope to convince the House
that we have been guided by no
eonsideration other than that of our
loyalty and obedience to the Consti-
tution which we have sworn to up-
hold. 1 will briefly go over the flrst
few items and then deal in some de-
tail with the provision which substi-
futes the words ‘“Zilla Parishads’ for
District Boards’ in U.P. Then, as 1
said, I will go over step by step the
process of reasoning by which we
have arrived at the result which
forms the basis of this amending Bill.

By clause 2 of the amending Bill,
we propose to insert a new sub-sec-
d4ion (2) to section 12 of the Repre-
sentation of the People Act. I might
remind hon. Members that under sec-
fion 12 of the Representation of the
People Act, power has been given to
the President, after consulting the
Election Commission, by order to
alter or amend any order made under
section 11. We find that section 11
refers to the constitution of wvarious
constituencies. The question which
sften arizes is: having altered the
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constituencies, what shall we do with
the right of representation of mem-
bers who have already been elected
on the basis of the old constituencies?
Such a power is always taken when-
ever there is an alteration of the
constituencies between two elections,
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So far as the Legislative Council
is concerned, it is well-known that it
is a body which never dissolves, One-
third of the membership is renewed
after a fixed period. Therefore, what
we seek to do by thig amendment is
to take power under the proposed
sub-section (2) to see that wherever
an alteration is made in the constitu-
encies themselves, then the existing
members may be allocated the aller-
ed constituencies.

Then under clause 3, clause (d)
of sub-section (2) of the principal
Act is being deleted. Clause (d)
3ays:

“In particular and without pre-
judice to the generality of the
foregoing power, such rules may
provide for ali or any of the fol-
lowing matters, namely: —

....the constitution and ap-
pointment of revising authori-
ties to dispose of claims and
objections”.

It has been the experience of the
Wlection Commission that the provi-
sion of dual authorities, one for re-
gistration and the other for revision,
results in a cumbrous procedure.
There are two parallel authorities,
one merely concerntng itself with
writing down the names and the
other taking upon itself to decide
judicially whenever an objection is
raised as regards the right to vote.
This results, as the Election Commis-
sion has experienced, in delay an
multiplicity of authorities. Basing
ourselves upon the precedents in UK.
and profiting by the experience we
have had for such a long time, the
Election Commission would like that
the law should provide that the
power to revise, in case a claim or
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ebjection is raised, should be placed
squarely upon the registration officer
himself so that whenever an electoral
roll is prepared and whenever an
elector’s name is entered, he is con-
scious of the fact that he is not
merely carrying out a ministerial duty
but is also exercising a judicial func-
tion. He himself having made that
entry in the first instance, when an
objection is raised as to why a parti-
cular name has or has not been in-
eluded, he should decide. It is also
in the mind of the Election Commis-
sion that though the power will be
given to the electoral registration
officer o revise, appeal against any
decision by him will be provided for
by rules.

By clause 4 section 31 is sought
to be amended. Section 31 reads as
follows:—-

“Tf any person makes in or in
connection with—

fa) a eclaim or an application for
the inclusion in an electoral
roll of his pame, or

(b) an objection to the inclusion
therein, or an application for
the exclusion or deletion
therefrom, of the name of
any other person, a statement
or declaration in  writing
which ig false and which he
either knows or believes to
be false or does not believe
to be true he shall be punish-
mble with imprisonment for
a term which may extend tc
one year, or with fine or with
bo Ol.

In place of this, we want to put
I as follows:

“I# any person makes in con-
aection with—

(a) the preparation, revision or
correction of an electoral
roll...... -
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As it at present stands, section 31 is
confined to action being taken when
the claim is made in respect of in-
clusion in the electoral roll of his
own name. If he makes a false claim,
a claim which is unjustified, on be-
half of another person, he is not lia-
ble to be punished. You will see tha#
action under section 31 is confined
only to claims which are made in
writing. If a man makes a claim for
himself, which he knows to be false,
he is liable to be proceeded againsé
under the present Act.
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Should he not also be liable to a
similar penalty if he, in writing,
makes a similar claim on behalf of
another person? After all, when the
names are being entered in the rolls,
one man comes and makes a claim
on behalf of many persons. Suppos-
ing a man knows that he has no
right to vote and also knows that if
he himse!f applied he would not be
able to substantiate his claim for in-
clusion in the rolls. Then, if he him-
self makes the application and if he
fails he will be liable to criminal
punishment. But he can escape criminal
punishment by asking his friend or
relative to make a claim on his be-
half and take a chance of that claim
being accepted. If he makes such a
fraudulent claim he will not incur
any kind of penalty. That, we
thought, was a lacuna in the Act;
and that is sought to be removed by
this.

Then, I come to clause 5 in which
I have got to convince the House that
the action taken by the Election Com-
mission so far, which is the basis of
this particular Bill, is strietly in
accordance with the provisions of the
Constitution.

Shri Braj Raj Singh (Firozabad):
It is a violation of the Constitution,

Mr. Deputy-Speaker: Why antici-
pate things?

Shri Hajarmavis: I am glad that
my hon. friends for whom I have very
great regard, both Shri Khushwaqt
Rai and Shri Braj Raj Singh are
here; and I will go slowly step by
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step over the process of reasoning
that has led us to this conclusion.

Article 168 reads:

“For every State there shall be
a Legislature which shall consist
of the Governor, and

(a) in the States of Andhra Pra-
desh, Bihar, Bombay, Madhya
Pradesh, Madras, Mysore,
Punjab, Uttar Pradesh and
West Bengal, two Houses”. .

We are dealing with Andhra Pra-
desh and Uttar Pradesh. I am keeping
the case of Andhra Pradesh, for the
present on one side.

“Where there are two Houses
of the Legislature of a State, one
shall be known as the Legislative
Council and the other as the Legis-
lative Assembly, and where there
is only one House, it shall be
known as the Legislative Assem-
bly.” T -

Article 171 deals with the consti-
tution of the Legislative Councils.

“The total number of members
in the Legislative Council of a
State having such a Council shall
not exceed one-third of the total
number of members in the Legis-
lative Assembly of that State.”

-Article 171(3) states:

“Of the total number f mem-
‘bers of the Legislative Council of
a State—

(a) as nearly as may be, one-
third shall be elected....”

I emphasise the words ‘shall be
«elected’

“by electorates consisting of
members of municipalities, dis-
trict boards and such other local
authorities in the States as Par-
liament may by law specify;”
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For the present, I am confining my
remarks to the crucial words—'one-
third shall be elected by electorates
consisting of members of district
boards’.

The first statement which I would
make is that we are enjoined by the
Constitution to form an electorate
which shall consist of memberg of
district boards. So, if, in practice, a
person is a member of a district
board, we cannot deprive him of the
vote. The sole question is whether
he is or he is not a member of the
district board. If a district board is
formed and if a person is invested
with the right of membership, then,
the Constitution bids us that he shall
be included as an elector in the con-
stituency which will elect a member
to the Legislative Council. We can-
not take away that right from him;
we cannot do it without infringing
an obligation which has been impos-
ed upon us by the Constitution. So,
the first question which we ask our-
selves is whether he isea member or
whether he is not.

Then, the second issue which arises
is, is it a district board? And, if we
come to the conclusion that it is a
district board, then, our view is that
we are inexorably driven to the con-
clusion that no member of the dis-
trict board can, under Article 171(83),
be deprived of his right to vote,

The words ‘municipality or district
board’ cause no small amount of con-
cern because these words are not de-
fined. Nor are these terms invariably
used in describing the various insti-
tutions of local self-government. For
instance, many of the cities which
consist of municipalities are called
municipal corporations or city cor-
porations. Or, in U.P. the present
name is Nagarpalika; and in what
are called the KABAL towns, I am
told the word wged is......

Shri Braj Raj Sing: Nagar Maha-
palika.
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Shri Hajarnavis: ... Nagar Maha-
palika.

Shri §. M. Banerjee: (Kanpur):
That is according to the Act.

Shri Hajarnavis: I agree, Where by
usage or by custom or by something
else such a name has been given, we
must concentrate our attention wupon
the functions of the particular insti-
tutions and find out what they are.

Shri Tyagi: (Dehra Dun): The
Prime Minister is known as Pradhan
Mantri. ,

Shri Khushwaqt Rai (Kheri): The
functions are not defined in the Con-
stitution.

Shri Hajarnavis: Therefore, what
we have to see is what iz it that ihe
Cons'itution prescribes. Having as-
certained the principal functions,
having ascertained the true meaning
of the term specially used in the con-
stitution, we try to find out whethcr
such institutions as we are consider-
ing come under this category or not.
That is one which has got to be
determined.

Let us take a comparable question.
I may refer hon. Members to article
79 of the Constitution. It says:

“There shalf be a Parliament
for the Union which shall consist
of the President and two Houses
to be %nown respective'y as the
Council of States and the House
of the People.”

Now, in all our enactments and in
daily administrative dealings the
two Houses are known as the Lok
Sabha and the Rajya Sabha respec-
tively. Everyone knows what s
meant. If the term TLok Sabha’ is
used, all of us know that it is the
House of the People mentioned in
article 79. Similarly, Rajya Sabha
means the Council of States. So, the
mere fact that the name has been
changed or an equivalent in one of
the Indian languages is being used.
I submit, does not take it oul of ihe

319 (Ai) LSD-S.
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requirements of the Conslitution. It
does not become another institution
altogether. In each case, it would be
a question of fact to be determincd,
whether you have merely changed
the name or whether you hav: creat.
ed an entirely different body,

That is the groundwork of nur fur-
ther submissions to the House. Again,
I go back to the position frem wluch
I started. If a person is a member
of a district board, then, under arti-
cle 171(3) he is entitled to vote.

The Antarim zilla parishads carie
into existence as a result of an ordi-
nance which came into force on 1st
May 1958. It will be admitied on
all hands that local self-government
is a subject which falls entirely wilh-
in the State List and it is for the
States to decide the composilion and
constitution of these instrumentali-
ties. So, by that ordinance the ais-
trict boards in U.P. which were func-
tioning were dissolved and where
supplemented by another body named
the Antarim zilla parishads. This Act,
Act No. 22 of 1958, was assented to by
the Governor on 22nd August, 1958.
This is not a body which has come
into existence merely for the purpose
of the election to the legislative
council. It has been functioning for
the last two years. What it impact
would be on the legislative council
there probably did not occur to the
persons who framed the ordinance.
Section 2 of this Act deflnes it. Sec-
tion 4 says, “The State Government
shall, with a view to facilitatec the
establishment of the zilla parishads
for the co-ordinated administration
of the affairs concerning economic
and social planning and local self-
government in the districts...... .".
So, it has got two functions: co-or-
dination of administration of econo-
mic and social planning is the first
function. Secondly, it is entrusted
with the local self-government in the
district. It goes on to say; “...... te
ensure smooth transaction, by notifi-
cation published in the Official Gazet-
te constitute Antarim Zilla Parishad
in each district.”
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This came into existence on the
1st May, 1958. All district board:- in
U.P. including the sub-district of
Bardoi ceased to function. Then, we
come to section 6 of this Act.

“Upon the issue of a nclifica-
tion cons.ituting the Antarim
Zilla Parishad for a disirict ard
notwithstanding anything in tlue
U.P. District Boards Act. 1922,
the consequences hereinaiter set
forth shall as from the cdate of
such notification issue. (1) all
powers, functions and duties of
the District Board, or any c¢om-
mittee thereof in respect of ull
matters including funds and pro-
perty, whe'her under the enact-
ment aforesaid or any othor law,
shall be vested in the Antarim
Zilla Parishad, and sha'l jfor (ke
purposes of the administration of
the U.P. District Boards Act,
1922 and any other law, be exer-
cised, performed and discharged
by or under the authority of tke
Antarim Zilla parishad, which
shall be deemed in law to be the
District Board...... =

This is quite explicit. Havng said
that all the powers of the district
board shall be exercised by the anta-
,rim zilla parishads it goes on further
to say that it shall be deemed tc be
a dis‘rict board. We all kXrow that
the phrase ‘deemed to be' had been
admitted by the Privy Council, the
House of Lords, the Supreme Court
and so on. The best expositinn of
this phrase which the Supreme Ccurt
has also now adopted is found in a
case in the House of Lord: bLefnre
Lord Asquith of Bishop Stone. I am
quoting from memory and I hope my
quotation is somewhere nears the
actual words used: “If by these words
we are bidden by the Legislature to
imagine a certain thing to exist we
will not allow your imagination 1o
boggle and conc'ude that conse-
quences which to you do nol appear
justified are not intended to reosult
from that legal fiction.”
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If a legal fiction is crea’ed, you
cannot say that in actual fact it is
something different. You are pro-
bably aware, Sir, of the earlier case
in the Privy Council where a point
was taken in a case under the In-
come-Tax Act which required a cer-
‘ain person should be regarded as an
agent. The argument was this. If I
can show that a person cannoil be an
agent, then the phrase ‘decmed to
be’ is not potent enough to create a
legal fic'ion. But the Privy Council
overruled that objection aad said:
‘No'. If the legislature to'ls you,
though in fact he cannot be an agent,
they will regard him as an agent.
Now, under section 6, the Legislature
bids us to do this. It say: that it
shall be deemed in law to be a dis-
trict board.

Having given all powers, functions
and duties to these anterim zilla
parishads, it further goes on tc say
that it shall be deemed to Le a dis-
trict board.

Shri Tyagi: Sir, the Minister has
also to reply. I am afraid there will
be very little time left to th¢ Mem-
bers.

Mr. Deputy-Speaker: Hon. Mem-
bers feel that this exposition might
be given for their banefit.

Shri Tyagi: If he makes a de-
tailed speech now, it is all vpry wel-
come and there are many points in-
volved. But would you pl-ase
extend the time? After our discus-
sions, he has to answer. We have to
move our amendments and they have
to be answered.

Mr, Deputy-Speaker: If there is
nead, certainly we will consider.

Shri Hajarnavis: Section 6(7) says:

“In any enactment other than
the U.P. District Boards Act of
1922 in force on the day imme-
diately preceeding the appointed
day in the district any rule, order
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or notification made or issued
thereunder and in force on such
date in the said district unless
a different intention appears re-
ferences to the district board of a
district constituted nnder the T1.P.
District Board Aect, 1922 shall be
construed as references to the
antarim zilla parishads.”

Therefore, we have an enactment
and in that enactment we are told
that the words ‘district board now
constituted under the TU.P. District
Board Act’ be scored out and in their
place, the words ‘antarim zilla paris-
hads’ should bhe substituted.

No other conclusion is possible in
view of this particular Act. The
conclusion is inescapable that the an-
tarim dilla parishads which had been
established under this Act of 1922
of 1958 are district boards within
the meaning of the term used in the
Constitution.

There is one small point: Section
4(2) says that the antarim zilla par-
ishads shall consist of all the mem-
bers of the district committee, five
members elected by the electoral
college consisting of all the persons
who are members and the” president
of the erstwhile district boards and
in the case of Varanasi District only
twn members elected by an electoral
college.

Then it says:

“The Collector shall be the
the Adhyaksh of the
Antarim Zila Parishad and when
present shall preside at all meet-
ings thereof.”

U understand that some of the mem-
bers of the District Planning Com-
mittee are officials. Sub-clause (4)
says;

“The official members of the
Antarim Zila Parishad shall
bhave no right of vote at its
meetings.”

Now, we considered the question,
because they have not been given
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the right to vote can they or can they
not be called members. We think
clause 4 itself shows that they are
members. It is not necessary for
mendbership that all people should
have a right to wvote. But then it
goes on further to say:

“The official members of the
Antarim Zila Parishad shall have
no right of vote at its meetings—
anything contained in the TI.P.
District Boards Act, 1922 or any
other law notwithstanding: Pro-
vided that the Adyaksh and the
Upadhyaksh shall have a
casting vote when presiding at
mectings of the Antarim Zila
Parishad.”

Therefore. we start with the posi-
tion that these are members, these
members would normally have a right
of vote, but except for the Adhyaksha
and Upadhyaksha other members
will not exercise their right of vote.
But they are members.

Shri S. M. Banerjee: In the Par-
ishad meeting.

Shri Hajarnavis: That being our
reading, we came to the conclusion
that the Constitution placed a duty
upon us to include all these members
who have been constituted by the
U.P. Legislature as members of the
antarim zilla parishad. So they can-
not be excludedq from the electoral
roll for the Council, and we includ-
ed them. That is how we read, that
is our interpretation and unless it is
either not agreed to by this House or
authoritatively displaced, that is the
basis on which we have acted.

Now, I might at this stage, Sir, tell
the House that we were anxious to
see if we could by interpreting the
Act exclude the official members from
the electoral roll for, after all, officials
as a class are not to be brought into
elections except as citizens. Officials
as a class must in their own interest,
for their own protection, must nét be
made subjects of an election contro-
versy. I am not saying that they
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should not be there as citizens; the
right of vote as a citizen they have in
common with other members, but we
found that in view of the peremptory
direction of article 171(3) (a), if they
were members they had to be includ-
ed in the electoral roll and, there-
fore, we included.

Mr. Deputy-Speaker: Where they
are members of a District Board and
without any law being passed by this
Parliament they entitle themselves
to vote or they would be included in
other local authorities in the State, is
it that a lawy shall have to be passed
describing them as on this district
authority and describing the autho-
rity also as one of those who will be
mncluded under 171(3) (a)?

Shri Hajarnavis: I am grateful to
you, Sir, for having given me this
opportunity to explain thigs point, to
which I thought I would refer when 1
deal with Andhra Pradesh. Coming
back to 171(3)(a), you will see that
so far as municipalities and district
boards are concerned they are inde-
pendent of an Act of Parliament. So,
in fact, if it is a district board the
Parliament has not to pass any law.

Mr. Depuily-Speaker: Then no law
is required to put them on the list.

Shri Hajarnavis: But if it is neither
a municipality nor a district board
but other local authority then, of

course, the Parliament must pass a
law.

We considered the question of zilla
parishad in Andhra Pradesh also. The
name of the district local authority in
Uttar Pradesh is identical with the
name that is being now employed in
Andhra Pradesh, but having seen the
function of that particular body we
came to the conclusion that it is not
a district board, it is a local authority.
The words “ local authority’ have
been defined by the General Clauses
Act. It says:

“‘local authority’ shall mean a
municipal committee,  district
board, body of port commissioners
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or other authority legally entitled
to, or entrusted by the Govern-
ment with, the control or manage-
ment of a municipal or local
fund.”

QOut of these loecal authorities, muni-
cipal committee and district board are
already included by the Constitution,
but so far as other local authorities
are conc rned—any other local aut-
horities—-they must be specified by
Parliament.

Briefly examining the Andhra Pra-
desh Act we find that the zilla parishad
is merely an organisation or an insti-
tution through which the planning
funds are channclled. Except for
supervision and rontrol they do not
have any executive function. That
being so, we came to the conclusion
that the zilla parishads in Andhra
Pradesh are not district boards and,
therefore, unles this particular law is
passed, those members will not be
entitled to vote.

Shri Tangamani (Madurai): They
have poawers to review the working
of the panchayat unions and their re-
poris are submitted to the State As-
sembly also.

Shri Hajarnavis: I am thankful to
my hon. friend, but we could not with
eertainty come to the conclusion that
the zilla parishad in Andhra Pradesh
is a district board, as we were cer-
tain and as we were required to do

" by the peremptory words of the Uttar

Pradesh Act. 1 am mnot suggesting
that such an argument cannot be
made, but so far as Andhra Pradesb
is concerned we do not want to leave
the matter in doubt or open to argu-
ment at all.

That, Sir, is the difference between
the Uttar Pradesh zilla parishad and
this parishad. Then, there is unde”
clause (b) a provision for retros-
pective operation of the Act. I be-
lieve certain proceedings have been
taken probably from 1st February 1960,
but as this particular provision is
merely declaratory, namely, that the
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antarim zilla parishad has been regard-
ed as district board from this date,
even if this in omitted I am quite
clear in my mind that the antarim
zilla parishad in Uttar Pradesh must
be regarded as a district board ard
we will have to give the members a
right to vote.

That, Sir, is the Bill and T rom-
mend it to the acceptance of the House.
I am informed that certain elections
jin Uttar Pradesh have already taken
place, but there our position is that
even without this amendment what is
being done ig in accordance with the
Constitution. But so far as Andhra
Pradesh is concerned the matter must
rest, according to us, upon a law made
by Parliament. Therefore, I am only
anxious that this Rill shon'd ke en-
acted before we disperse.

Sir, I commend the motion to the
Hnuse,

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to 2mend
the Representation of the People
Act, 1950, be taken into considera-
tion.”

Shri Tyagi: Sir, I am sorry I have
to restrain my feelings in this regard.
But I am very sore about this Bill.
I feel that while all the dynamism of
the Government has remained direct-
ed towards the progress and prosperity
of the country and its development,
I am afraid that the Government are
tending to forget that they too have
to keep pace with the development
that igs being effected in the country
at large. My comment on this Bill
is too significant to say, namely, that
the Government are fast tending to
lose their initiative. Their initiative
is drifting into inertia and their dynae-
mism into despotism. That is all that
1 can say about the manner in which
this Bill has been conceived.

I am opposed to some clauses of. the
Bill, I have heard the hon. Minister
with rapt attention, and I am very
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grateful to him for he has made my
task easier by quotlng the Constitu-
tion ag well as some relevant clauses
of the Bill which I was finding diffi-
cult to trace. As he has rightly said,
article 171 of the Constitution definite-
ly lays down, in sub-elause (3)(a),
as follows:
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“(3) Of 1he tolal nomter of
members of the Legislative Coun-
cil of a State-.

(a) as nearly ag may be, one-
third shall be elected by electn-
rates consisting of members of
municipalies, district boards and
such other local authorities in the
State as Parliament may by law

specify;”

So, it is not a question which the
Chief Eelection Commissioner or the
Law Ministry or the State Govem-
ment may interpret. It is a question
of legal specification made by means
of law by Parliament. It is not tbe
execulive authority that would give
interpretation as to whether such and
such a name i3 only a change of name
or that such and such a name shall
be deemed to be a district board.
Even if the name were changed, I am
afraid according to the procedure of
law, that name should have been re-
cognised by Parliament by means of
an Act. No local body can be in-
cluded in the electorate of any cons-
titutional organisation without the
specific sanction of Parliament I there-
fore submit that this is not good
enough to say that the “Antarim
Zilla Parishads” is only a mere
change of name. It is not the correct
translation of the word, district board.
just as the Prime Minister is known
as Pradhan Mantri. We have to pro-
ceed according to law. My fears are,
if the Law Ministry has approved of
this change of functions as a mere
change of name, we are drifting, and
drifting and driving very dangerously
into an abyss.

The respect for law is not expect-
ed to he maintained only by the
citizens at large. But it must first be
maintained here in Parliament. Once
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a law is made, all the Governmenis,
the Election Commissioner, Auditor-
General and all ofher . authorities,
must be subordinated to that law, and
that law cannot be twisted to give
convenlence either to the State Gov-
ernment or the Central Government.
If law is allowed to be stretched to
cover the lapse of any  authority,
then, law loses all its respect inher-
ed by it from this House and then
nobody would respect it. Already
enough disrespect has been created
against law today. 1 wish the (Gov-
ernment should learn this discipline of
respecting Law.

Now, there was a law. Without
effecting any change in the law, a by-
election was held in Uttar Pradesh.
The Antarim Zilla Parishad was al-
lowed to vote because the Election
Commission,, in its wisdorn, feit that,
after consulting the Law Ministry,
the Parishad is just the same as the
District Board, that there wag no
material change as such in that name
and that therefore it may be deemed
to be a districf board, and without
getting any legal specification or aut-
hority from Parliament, the Election
Commissionn exercised its authority,
in my opinion, wrongly, to permit
the by-election to be conducted and
the voters voting without being legally
authorised to do so.

My hon. friend has rightly said that
he would not mind if retrospective
effect was not given. I pray and
submit, “do not give retrospective
effect”. Even for the by-clections the
other day in which I had to vote, T
am ashamed to confess that I knew
that election was wrong in law, But
I had to give my vote, though I never
know what the Election Commissioner
might decide, because I feel that we
are in a place where law is mnot
stationary. Diabolical ways of inter-
pretation are coming in. I had to vote
vesterday, in the elections to .the
Legislative Council of Uttar Pradesh
which were held yesterday. I, as a
member of the Antarim Zilla Paris-
had—I am not a member of the dis-
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trict board— went there and exercised
my vote. I know the whole thing
was illegal.

On the 17th March, some other elec-
tion was held in the Varanasi cousti-
tuency. There also, the membels ot
the Antarim Zilla Parishad have voted.
It is to cover that lapse of the State
Government, it is to cover that mus-
take committed by the Eiection Com-
mussioner, it is to cover the mistake

of Law  Ministry, that Parla-
ment today 1s required to
give retrospective effect to

the Bill. Theretore, to cover that
lapse, so that the illegal election that
was held may be covered with re-
trospecdve Jffect, this Jaw is sought
to be made. And there is nubody to
question them,

Now, I am not very much concerned
with what nas happened. But I am
more concerned with muintenance od
the respect that law must command in
in the land today. 1t ig for this
reason that we, as guardians of law
and as guardians of the rights of (his
House, must be very careful. I feel
that this is not a matter of any party
policy. This Bill more or less issues
from the Constitution itseli. There-
fore, 1 deem this Bill to be semi-
constitutional, and therefore, all
parties must feel concerned about it.
It is not g party question as such, in
my opinion. 1 reguest the Law
Minister to see to it that it is not
decided by this Parliament on the basis
of party power or party vote. I see
there is no Whip here today. This
question must be  dispassionately
taken into consideration on its prin-
ciples and one should—and each
Member should—exercise his own con-
science and right to see whether it is
legitimate for him to vote in favour
of this Bill.

Shri Braj Raj Singh: So, the hon.
Member is not going to vote accord-
ing to the wishes of his party!

Shri Tyagi: I am not going to be
guided like that. The Whip cannot
compel me to vote against my consci-
ence, I am wedded to the
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party so long as the party policy is
concerned, But this is a matter of
Constitution; this is not a matter of
party policy.

Then | come to the Representation
of the People Ac.. The Constitution
says that only members of such bodies
s are mentioned in the Constitution
would be entutled to vote, that is,
mempers of such local bodies that are
speciied by PParhlament by means of
an Act. So, it 1s quite true that we
made a provision mn the Representa-
tion ot the People Act. Section 27(2)
of the Representation of the People
Act gsays:

*(2) For the purpose of elec-
tions to the Legisiauve Council of
a Stalte in any local authorities’
consdtucncy, e electorate shall
consist ot memopers of such local
authorities exercismg jurisdiction
in any place or area within the limits
of that constituency as are speci-
fied 1n relation to that Siate in
the fourth Sccheduse”.

[n the fourth schedule, we specify, in
the case of Uttar Pradesh. The muni-
cipalities, DLustrict Boards, Canton-
ment boards, small town Commit-
tees, Notitied Area Committees and
s0 on. So, tnese are tne only bodies
which are entitled to vote iegally, be-
cause these are the only organisations
which we have gpeciied in law. We
have specified no other body under the
law. ‘Theretore, whatever be the
names, nere interpretations cannot
be deemed to be specitications or
specified by law, The interpretations
of the Law Ministry in this case are
not a specification by means of law.
What they have interpreted is not
specified in law made by Parliament.
And none of tnese authorities can
carry the authority ot Parliament in
this regard.

Then comes the question of the
Constitution. My hon. friend referred
to the definition of a local govern-
ment. Local government is partially
defined, ro to say, in item 5 of List

Il of the Seventh Schedule to the
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has been defined there.

It says:
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“5. Local government, that is to
say, the constitution and powers
of municipal corporations, in#®
provement trusts, district boards,
mining settlement authorities and
other local authorities for the pur-
pose of local self-government or
village administration.”

14 hrs.

In the light of this little definition,
we have to see whether this organisa-
tion the Zilla Parishad comes under
this list or not. Even if it comes, it
has to get recognised as such by this
P’arliament. So long as that is not re-
cognised, this body is not authorised
to vote.

I come to the Constitution of the
district board. I am talking of U.P.
because 1 am acquainted with it.
Scction 4(2) of the District Board
Act of 1922 sayg that the board shall
consist of elected members and such
persons as may be co-opted by the
elncted members and the President
of the Board. This was the orgunisa-
tior, 10 which the authority was given
by the Parliament. When we gave
this authority, district board was a
part of local self-government.

I come to the Antarim Zila Parishad.
1 am sorry most of the Members are
out for lunch and at the time of vot-
ing many others might come. . ..

Shri Braj Raj Singh: Those who
are interesed are here.

Shri Tyagi: The list of the members
of the Antarim Zila Parishad is as
follows: District Magistrate, District
Officer, District Supply Officer, Dis-
triet Live-stock Officer, District Health
Officer, District Tnspector of Schoels,
Sub-divisional Officer, Doon Canals,
Assistant Engineer, Swayatta Shas-
han, Executive Engineer, P.W.D,
Provincial Division, District Employ-
ment Officer, Civil Surgeon, Divisional
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Forest Officer, Chakrata, Divisional Shri Tyagl: He still says yes. He

Forest Officer, Dehra Dun, Sub-divi-
sional Officer, Dehra Dun, Sub-
divisional Officer, Mussoorie, Sub-
divisional Officer, Chakrata, District
In#ustries Officer, Information Offices
Agriculture Officer, District Co-opera
tive Officer, Superintendent of Police
Assistant Panchayat Raj Officer, ,Dis
trict Harijan Welfare Officer, Assis-
tant Social Welfare Officer, District
Organiser, Prantiya Rakshak Dal, Dis-
trict Organiser, Women Social Wecl.
fare Officer, Assistant Engineer, Tube-
wells, Dehra Dun, Retired Chief
Fngineer (by name), Assistant Engi-
neer, Tube-wells. Saharanpur. and
Executive Fngineer, Yamuna Cons-
truction Division. These are tne 30
officials who are members of the An-
terim Zilg Parishad, out of 70 mem-
bers in the list. In the list of 70, there
are 40 non-official names of Shri
Mahavir Tyagi and the rest. This is
the constitution of the Anterim Zila
Parishad.

N AT @ (FEEER) . ATH-
mfefigsr Y g &g ag
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Shri Tyagi Non-officials are Mem-

bers of Lok Sabha, Members of Rajya
Sabha, Members of the Legislative
Assembly and there are some nonuo-
nated members. Five or six of thera
are elected by the erstwhile district
hoards. The district board had been
dissolved and we wanted flve more
members as their elected represenia-
tives. So, ex-members of the district
boards were entitled to send repre-
sentatives to this Anterim Zila Paris-
had.

The village panchayats also elected
a few representatives. Non-officials
are about 40 and the rest 30 are offi-
cials. The constitution has also been
changed, but my friend says it is only
a change of name. According to the
interpretation given by the Law
Ministrv, it is onlv a rchange of
name

Shri Hajarnavis: Yes.

is a very eminent lawyer and you are
one, Sir. Unfortunately, I am sur-
rounded all round by lawyers; 1 am
only a village barrister, Hut I nave
been in the company of eminent law-
yers

Mr. Deputy-Speaker: If he feels
that he should be relieved of this un-
happy environment, I can help hum.

Shri Tyagi: I beg your pardon. I
know thev will help me. On these
matters, the judgment of High Courts
must be taken as undisputed, if the
Law Ministry permits it, because
very soon perhaps the law courts and
High Courts might also lose their
position. That is wbat 1 am seeing
with my eyes. This is a judgment
given by the Allahabad High Court
yvesterday. I am reading it:

“In his judgment, his Lord-
ship granted that it wags clear
from the A.ZP. Act that the two
bodies were quite distmnet. Dha-
trict boards ceased to exist under
section 3 of the Act. while by
virtue of section 4. a new bodv
consisting of members of the plan-
ning commitiee was formed”

So, according to the judgment of
the High Court, given as late as yes-
terday, they say it is a distinct body.

Shri Hajarnavis: May 1 seek a
clarification from my hon. friend?
Was the other side noticed in the
judgment or was it merely an obser-
vation of the High Court while dis-
missing the application in limine?..

Shri Tyagi: My only contention is
that perhaps the judge of the High
Court has passed his B.A., LL.B., and
he knows something of law.

Mr. Deputy-Speaker: That was
not the question. The hon. Member
is reading from the report of the
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judgement and the hon. Minister
wants to know whether it was a
judgement given after hearing both
the sides or only an application by
one side and an exr parte opinion ex-
pressed or whatever it might be.

Shri Tyagi: I do not know. I am
reading it from the Press report. Even
it it is one-sided, when a judge
writes, he writes with a sense of res-
ponsibility. He is not any official of
the Law Ministry or any such thing;
he is a judge and therefore, his
interpretation must be given some
value. I do not know what my friend
thinks about it, but I attribute quite
a high value to the wverdict of thr
High Court.

Mr. Deputy-Speaker: The hon.
Deputy Minister also attaches as
much value to the judgment. He
only wanted to know this as a matter
of fact, because it is for the Govern-
ment to see whether they have to do
anything about this.

Shri Hajarnavis: If there is a judg-
ment binding on us, nothing will give
us greater pleasure than to give effect
to that judgment.

Shri Tyagi: I am very happy to
know that. But when he says,
“binding on him"”, does he mean to
say that a summon should be served
on him? Anything given by some
high authority must morally bind us.

Mr. Deputy-Speaker: The hon.
Member might proceed with his
speech,

Shri Tyagi: 1 was reading trom the
judgment. It says further:

“His Lordship, however, observ=-
ed that he could not intervene in
the present situation, for under
the provisions of article 329 of the
Constitution, no court could inter-
fere with a matter relating to al-
lotment of seats to such constitu-
encies made under article 327 or
328. Besides, it was laid down in
the Constitution that no election
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to either House 'of the Parlia-
ment or to any State Legislature
could be called in question except
by an election petition, presented
o such authority and in such
manner as provided for by or
under a law made by the appro-
priate legislature.”
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This goes to support my argument
that even judges were in doubt in re-
gard to the oneness of the two orga-
nisations, Antarim Zila Parishads and
the district boards.

The district board, as I have already
said, consists of non-official members.
When we inserted district boards in
the Schedule we were quite conscious
of the fact that these are non-official
bodies whom we are giving the autho-
rity to elect to the Legislative Coun-
cils. Now the body is changed.

I do not know whether the hon.
Minister wanted to bring me to his
line of argument but I drew inspira-
tion from him. He has quoted one
section, sub-section 4 of section 4,
that the official members of the Anta-
rim Zila Parishad have no right......

Shri Hajarnavis: I may clarify the
position that I am not here arguing
as if for a party. 1 wanted to con-
vince the House that every aspect of
the question, both pros and cons, were
considered by us and then we came
to the conclusion. Now, we do not
claim that we are infallible. It is
quite possible that some authorita-
tive decision may prove that our in-
terpretation is erroneous. It is only
when we are convinced that our inter-
pretation is wrong, we will change it.
Till then we stick to it.

Shri Tyagi: I want to request him
not to get annoyed, because I do not
know the etiquettes of the courts of
law. I did not mean anything. It
is a simple eriticism. The Act says
that the official members of the
Antarim Zila Parishad shall have no
right of vote at its meetings “on
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[Shri Tyagi]
anything contained in the Uttar Pra-
desh District Boards Act”. They are
members, no doubt, but they have no
right to vote on any function of the
district board, which means to say
that they are members only to guide
the non-officials, to dscuss with them
and to tell them what the position is.

I must confess that I am also res-
ponsible to having brought the official
element with the picture, because my
original scheme in UP. was that in
each district we may have a sort of
Parliament. I felt, perhaps, this
membership will not be a permanent
thing with us, and so I would spend
my breath in the local Parliament. I
wanted every district to have a Par-
liament where all the officers repre-
senting various departments may be
available, where non-officials can put
questions to the officials, so that there
may be responsible administration in
the districts. That was my original
scheme. That way, the non-officials
would remain fully posted up with the
policies carried out by the officials
and the officials also get from day to
day benefit of their reactions of their
activities and their policies. But
they were given no right of vote.

In Uttar Pradesh they will have no
right to vote “notwithstanding any-
thing contained in the Uttar Pradesh
District Boards Act or any other law”.
So even if you pass any law today,
they will not be authorised, according
to this Act to vote. That is my inter-
pretation, though it may be far-
fetched. They have prevented the
official members from exercising their
vote, either according to, the district
board law or according to any other
law, which means to say that even if
you allow them to vote by an Act of
Parliament, this Act will not allow
them to do so.

Mr. Deputy-Speaker: That cannot

be the interpretation.

Shri Tyagl: I am driving too first,
perhabns. But the words used are
“notwithstanding any other law”,
whether State or parliamentary. So,
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they were not authorised to vote even
for the purpose of Councils’ elections
despite their district board member-
ship.

I have all along been talking in the
tone of a lawyer. Now let me talk
as a politician. My feeling is that this
is a utterly wrong concept and I will
say that i1t is a very big blunder that
these Ministers are committing today.
What has happened to them? 1
thought they would be bright enough
to know,  how things happen. 1 have
read out to you a whole list. Luckily,
the officials of my constituency are
good enough. But supposing the
Communists had some influence over
the officials and half of them would go
with the Communists, and half w.th
the Jan Sangh. Anybody could in-
fluence them. So, if they wvote like
this, then the officials will be divided
between themselves and they will not
be one bloc or unit. They will be
either communist supporters or Con-
gress supporters. At present nobody
can be even a Congress supporter,
because officials are above polities. I
do not know from which blessed
brain this idea has come into the
Treasury Benches. If we just put
them on the forum of politicians,
dragging one officer to one side and
the other officer to the other side—
because it will be free voting and in
a house of 30, 40 or 50 members it is
easy to find out who votes for what—
the officers will lose their position and
status in the district, because they
will be criticised by one party or the
other, and their activities, their ad-
ministrative actions will smell of party
bias and the administration
will go to dogs. I think
it is my patriotic duty to oppose the
right of vote to official members to
the Anterim Zila Parishad.

What are we trying to achieve by
that. I cannot understand. It is try-
ing to be very cheap. Because the
State Government once committed a
blunder, because the Election Com-
mission has said it is regular, and
elections have been held, therefore,
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we are coming forward now, as in the
Mugal days every Nawab had to be
accommodated, this Parliament must
be made to accommodate the lapses
and condone the delays everywhere,
What is this? 1 am very sorry to say
this.

Mr, Depuiy-Speaker: He has ihe
right to hold his own opinion and
have his own interpretations, but he
must allow others also to have their
opinions, even if they differ from him.

Shri Tyagi: I know that other hon.
Members are also anxious to speak.
To cover the lapses of others is not
for this Parunament to do. Anybody
who has committed a lapse must face
the nation, must surrender, must
resign and go as inefficient, whomso-
ever he 1s it does not matter. Ths
Parliament is not to cover your
blunders, your mistakes or your
lapses. They have committed a lapse
of constituuonal propriety, They al-
lowed the elections to be held on the
17th of March last and now they
want Parliament to legalise the ille=-
gal elections or cover them by giving
the Bill the retrospective effect. That
is 1o say, this Anterim Zila Parishad
shall be deemed to have been signi-
fied by Parliament not today but on
the 1st of February so that all the
lapses committed in respect thereof
in my State may be covered by Par-
liament and Parliament must come to
their rescue. I must say immediately
that it is something in bad taste. If
they have done something wrong,
they must suffer. We are not doing
this because the Election Commission
wanted it or because the High Court
says that it is a different body but
because we want to cover up a serious
lapse on the part of the Government.
So, I oppose this strongly. Parlia=
ment should not be brought down to
such a low level as to legalise an
illegal Act, specially when it pertains
to the constitutional structure. They
must respect the law of Parliament.
They must never have the courage to
come before Parliament and ask to
give retrospective effect or recogni-
tion for their illegal election. An
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illegal election cannot be deemed to
be legal because we authorise it,

If in the opinion of my frined this
Anterim Zila Parishad is a legally
recognized body, why then give re-
trospective effect to its recognition?
I could understand it if they had said
that Anterim Zila Parishad should be
deemed to have come into existence
from the very beginning of its coming
into force. Why have it only from
the 1st of February and say to the
people “look here, they cover this".
From the very inception, from the
very date on which these Anterim
Zila Parishads came into existence,
from that very date they could be
recognised to be in the position of a
district board. But no; they want to
h=ve it only from the 1st February
so that two or three elections held in
the mean time may be covered. This
is childish. Therefore I vehemently
opposc this. There are quite a few
other points also. I will speak about
them when I move my amendments.

ft W (ATMYT) : IATEEL
wRTed, T ATAE Faeg 7 for e
s fz dioew (wHedz) gd & 99
g375e & Tray # 9t oamor faam ag
it Tl F T § | gEY HHEHed
ar Ixfara fefercdle ft T FE &
fad =& 79 & | THH B ©LIHe A
F A oY go =y 18 § I a7 fedt
FT AAHZ AGI VT AYT g9 AT IF HT
qiE w7 2 | SfeA T wiehE # A
¥ 9k & st faar afeg & 9%
wT A a7 AT G gF &1 faar g8
av & @are ¥ @A gU, deaardr § 43
iz e T &, am A asfan §
#iifs frar afteg &1 o feagw
AT F TR W AY F IF W A
ey 2 | dar ot mAdE &
AT, IAF BFAT A AR Iq F
fermrfor % &g &4 gra 181 fadh 37 asz
F1 & a7 24 H &9 A SAT | @
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[+ ]
- ¥ 7 OF a1 59 & 99 @7
AT F |

Y ot Onl § ARId F AR A
AT | ZTT G AGY, AT QHo T
Ao mrafer faar afvwy & dvae a=a
E’i‘f{qo TFo I{?Toilﬁﬂrd”;'{“ﬁa'
FIfad F AT FT AT & | HAT Ffee-
zr § sar & 7 Sfvfea sifear &
faq wmar @ & 1 T To TFo o
A F A 1 forar ofewy § e a7
g|qqol{WOQo%ma’%qﬁW§
F T 999 £, fhT 737 o oF #ifaw
FrT BT A F {A7 THo THo THo Y
Tz 37 & | w1 AT AT AT KT @A
g7 | TF o TAo Yo FifeeZqHT
¥ ow Fifaa A At Aq AT & 0 AT
faem afag #1 7@ a1 FT W 0w
sifas ¥ # T F a7 Tred
fredama g

ato vt fag (Qamw) @ &%
A TF AR AT T FFATE |

ot TR A= A a1 ag A g |
AT, A &, g g AW G
af T o &1 qHo TAo qo #T fma
q A I 9 AT FT F&AT 347 AR
AT § AT AT § | WAA g 794
T 99 T T AFAW N | TH
AT AFET FY, FIFL g, (A
&, TX a7 1 7 FT §F 24 § @
fafrg o aga a<a & J3a | g3
1 7@, A g & AN A A A
3T F FRO 7IAGE FHL qfaTT 7=
AT FT AATHE FEAT 937 | TF TR
# arw F7 ff @aw & 1 3@ far ww
qaT & & gaafeas =g & -
e Qe ¥ gern =fzd o fas
TS Jrg 1 Y ofadl ¥ qEEat
a7 § I frae =
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FfzT | T AATHT FT T TZQATAT
# @ ¥ aifarde & Sfes w1 &
qatd gl &, @Ry oHr A1 @ § |
UF THo TFo To & IATAATL, TF HaA-
a7 TF A A, TEA FEL A A
TH T3 AT TfEd | TIAAR KA TF
F¥ Uo T o TXo A1 2 TR E IFFAM
q1 afestica FifaT 1 T&7T g1 7@V
qqAY & | AT FF AW w7 A fF
gACEATIE ¥, ORA@Az 2 & fag
7 YT FY A1 AT @] | I AT g
G& FY a3 FAT § | 3T G g HIGAAF
Q‘chl'["-To r{oﬂ'{f‘lm#ﬂhﬁﬁﬂq
FT AZT AA, 42 qGT TAT AT § | ALY
fgadr & f& =1 fafaeex q@g 37 @
A& A9 | 98 34 faa 1 aqgr A
A1 g swfer fom 7 g

St Qe T ATAAG IITEqE
ngrem fagd gFam #t 99 = fadas
o< fea F3 & fod A7 g79 a3 Y
STEAT FY 41, IT AT AA FT TG oA
Tél a1 fF gak #7199 F §g My A
tq & ot fr g faas & fasg & oo
o frr s @wit &1 e gq &%
qA ag § FAG AT, M I 7F
fad gar fF #9 & ¥9 33 &7 S
# 5 T TR § 9 w9 A i Agy
FT T |

ISR WEWAT © FAT AT FT FgAT
xg & fF =t A s #1 agim w7
FLAFA G 7

=Y @A T : A I FEAT Y
LA s sl sg ot frggam
T & A 77 TT Y AT A FCARAE |

wto ondie fag s @ W § 7
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ot g W § AR g A&
FEAT AT, W wow fod | g7 o
T ERTE

Shri Hajarnavis: There are such
persons in the Opposition also, like
Shri Khushwaqt Rai.

it T T g aF 19 fauaw
®T G g, WA JeAT A1 A dfaara
9T Q98 F FTT A qAAH FT
wae fear § f& Soe s3w ® St
grafey fram ofwd a4t §, 3 369 a1
LA

They are to be deemed in law as
district boards.

F agq & T ¥ Aoy weAr S ¥ 7
FgaT argar g & 9 ot 7 ot agw zw
e # FY § ag 9 q@9 @ A9 &
are § o wieHe #9715 | ;W I
s dw g f

Intarim Zila Parishads are to be
deemed in law to be district boards.

A fRe 77 waedz F1 F47 ArAEFATE,
ag A0 qwA F A AT | G/ IH A™
w7 aer 3@ g i forr sraar # Asw
Fifeezte w@wEEl 7§ AT
99t Fr arw fFar ar, fag wra=T #1
AFT qg T 7E TE 4Y, IH WraAr
F gATY 774 S AR IAF HeA19q A
aga & wra< frar & 1 w9 fed 5
o7 dfaara war 32 g€ o a9 ag A
9T 98 §, 9 fF e Fifeezgaa #1
HTIT Yo 4T, I UT qgT 9X a9 faa
ferame g, s wew fa ) qget g
o agw & for wrs &t Fgr A fF wrer
T 9 agq g1 g 9ned, fR s
a1z gae fad 9@ 9T agw gf At faw
wg1 v fF ag o &% Al § 1 |
fawr agw gf, aa sd ag E gE | TR
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913 wraaT v A ? wraAr fag qg @
fe afrdfer wifast & oY m7 &,
99 FAET F e [ ary A goorw
& =Tfed At &g 7 F AT ¥ |

g9 9T & R ers e cEE
¥ gardt F¥facw aelt & Sfew @ gw
A Fifezyaa Fam @ @ @ w7
qara T f& oY garr gaefae
TAF g a8 WY 37 1t & & wfem @
Y qT CHFE FIFT W1 & | § q€Y BT
¥ @ra Fea1 wrgaT g fF IO udw
FHFR F T 71W goT o Y v,
TrdT &, fefigae ol mfafage aréa
Tifewrze ofars, a9 ofam 7@
&, SR SHET agud AT & AT IEA /1=
f& sreafor fa afceg & ot @t Awa<
& IR FIET AFHL AT A qY JaET
S TEL Y ATFAY | T 37 AT H IAqT
93T A §LEX 7 forar ar 7@y Awew
QAT FAEE § 4 T a1 F1 7
forar | w7 v FHEE F1 e
# sfazara 78 &, AfF7 9 qwar g
T AT F IR 9@ @Tar | IO g2w
FT FTEFR FI 587 F¥ & foag s
7g ara 7= & fF gt faer ofweg
F 9t Jwae Fifgat & fog e @
s1a | w9 faw fe g fauas & @e-
#Z AT ATewigey U Aoy 7 forem §

“The amendment in relation to
Uttar Pradesh is proposed to be
given retrospective effect from the
1st February, 1960 as the mem-
bers of the Antarim Zilla Pari-
shads have already been included
in the electoral rolls for local
authorities constituencies, as they
had to be based on the view that
the Antarim Zilla Parishads are
district boards to all intents and
purposes.”

7 7z faaza & i sae adw ¥ w=afm
frerr afceg #1 fefigae a1S 7 e oy
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ITF Wra) FY ave 2 F1 wfaF faan ¥ fa 0t @@ & Far 7 sAeeA wdEE
T & qE Afaur & faers & ) T ﬂf{ﬁ%ﬂjﬁ?féﬂjéﬂtﬂ&&-
Ref #Y gATY #eAT oY ¥ 9gr §, IHA Az ¥ i foran & f adaa -

fzcrrgmé

“as nearly as may be, one-third
shall be elected by -electorates
consisting of members of munici-
palities, district boards and such
other local authorities in the State
as Parliament may by law
specify;”

3I9% 12 &1 78 foas2a wre dros
TFT FT | IHH AT ATH AW ¢ AT 2
mfafaifadt, fefew @12, Adwed
afear, #2tadez d1F | 9 ITH Fgeafeq
forerr afcag w=Y famm mar & 1 3= F
g fr oz wafor fran afrag fefize
g 7t &1 @ o ¥ aga w=ar aEd
gaar fzar & fF S weafor far aftag
¢ ag fefigwe a1¢ =& 2 ol o3 +2
L0 § | & saraT feare § a2Y 3,
FA49 T 1L H F QX qF A9 Fg AT
ATEAT § | qgelt ara ar g § fF 3w
wafen faar aftvwg F1 FwREE
fefgae a1z & fuw g, gt sa% =fu-
FX fw § o et 3aF O Ao
€ 3 97 F Y 7y € ) gy fefigwe
q1E F Afgsr § o I gger i
FAEY GHI FAT 41 IFF W F@RT
wfgFe & | IO 92T F 9ga @t
AT grat 47 | ITF AUF A He
o wwafr foar ofcag &1 § 1 38
wfas fefgre s st adf 9 1 ar 3w
YT d19 aral § 4 Fgearaw foaem afeag
forar 1€ & foyw § | o) 99 Ao
faor ofmg fefgae ar a&f & @
IR T T 57 F FF=Ed F A
39 &1 ufydT TEY 37 Frfed av | I9H
THT FT FT wrferre 7Y 97 | qH AW
3 5 @@ I § s _w fau wa

T A qg TG FTEATE FY § | A o
HITH! UF TAG! FT Far g ar Iaay
MAGE FIT FT FIET F@T § WX
FET AW &Y @1 & | T8 gavgq fadgs
FY ATHFT THAFAA FHAA FY AT A
sredteré far o <gr & 1 F oY FeaT g
fF ag fefigae avé &t afoamer & smar
7ot 71X 7 frdt gt Atwa A a1 afz-
WOT A qrar § 1 g M FE AT -

“such otlicr local authorities in the
State as Parliament may by law
specify.”

1 T2 aT I aYg T F1E AT ALY 47 )
AT guTe ataa ag fagaw wmar §
TEF 912 &4 14 & d1% a1 37 GHC AT
gfaFe &Y smomr | qfFw gOT FWA
Y ¥ 9 LA FHIGA A TAT §F
F:x fear f o= &vmt Y qvz w1 afaer
TE 91 A% A1 w1 wiuwe } fagr
IOT T2 FT FTEHIE F WA g ATHAT
¢ forgd, Sar fo ol o & aaem,
ag 9rgar F W 97 & @aEm OF
fear e 1 &fF g o s € R
afaqm Y AT IR F  HER WA
F ATAS H gTEHIE FY g8 &1 wiuw
T & | a8 "t e foeEe ¥
a9 A | AfET F a ag Fgr
Trear g f&, Sar @wit Y 7 #7g1, ag
TF WET T g1 Y WX GAFT TGS
F@ & fad ag fdgs aar mar g 1 A
at qg TgaT g % gl 9% FiEgn
F FAE § IAF {ANEF Al THA
FATT 1 ag wiwe 91 Y 78 5 ag
weafor foar afag & o9 ¥ #t
Tz 71 AfMFR [T i AR
fefegae a1€ & Fvai F wiww g § 1



13627 Representation

AR a qar Arw ar g v fow s
TR FAvET X geafor frar afteg
*F A F1 ag wAfoFe faar sw a9w
WRE FAE & g i afweg
uFz 4E} a1 | 77 awar § 5 9w aww
AT qHA ATET = a1 #ifs ag a8
IET v qget 5% &Y ) gAr ar %
meafen e afveg nae ozt swq
QeYs FT AT 9T | 9gH ATE 7@ AT
a1 | oF § 9 frar g §

“Official Members of the Anta-
rim Zilla Parishad shall have no
right of vote.”

ZdY &Y T S A AT H AT AT F ugT AT
ag T wretim § 49 4v ) faw gum
I TR FATAA! H qgq gL ar agl
& d1%7 Je® TAI0 F gAT, ‘ff fafax
ATLAO 7, q g7 4T ¢
‘i g qar faee & fF
IAFT Ate T at AfgF safga &
T g
AT I Y eI ag ¥+ Tl ¢
“ga FF & g 39 e ¥ WA
#7 5 faem ga sifas < fear
fFagaaare a2 a1’

Ta% g8 faegw eree § fF o amew
& Wt oft 7 O wgw F 412 98 FEr
fr ot arfefager Ao g o=t
faet s #T Jre @1 wfuwr 9@
Tifed | wrer ot faor F AR F I
afyFrihr § a8 @R wfRa g
EOH qATAT CATfAT FALr F AF A
wfae git, formar foree g@ T & -

“All Sub-Divisional Officers,
District Supply Officer, District
Animal Husbandary Officer, Dis-
trict Employment Officer, Dis-
trict Level Officers of Public
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Health and Education Depart-
ments, Superior Officers of Irriga-
tion, Public Works and Hydel
Divisions and Sub-Divisions, as
may be existing in the district,
Civil Surgeon, Executive Engineer,
Local Self-Government (Engineer-
ing) Department,.... the Assis.
tant Engineer connected with
Plans, Principal of the Agricultu-
ral College, in districts where
there is Forest Department, Dis-
trict Level Officers of the Forest
Department, District Level Offi-
cers, if any, of the Industries
Department, in the District, Supe-
rintendent of Police, District
Agriculture Officer, District Co-
operative Officer, District Orga-
niser, P.R.D. District Informa-
tion Offi~er and Assistant District
Panchayat Officer.”

7z foee & o #38 § ganfeos
AYwdT # 7 9 WTE | O AT FgAr
ug g & fom weafor e ofeg &
g9 a3 F AT aor e g IwHt
e AqTE a1 2 fem s @ 39y ar
gifs & grr | for 7 e 3 a1
¥ &1 o gy Ay o w AW &
orsr & foa gz o & &r v et &
F2gu & | WY g Fiuw qref §, g
qréf &, arafaez aref & wY  arfear
g1

st mmit : ag FT 9t & & S
fr mfead & wrew ¥ T@a T
AT | 5@ HTHT qIET qUEAT F AqTCAT A
I FIEET qIT TAATTCT |

ot @ T@ o gW Al qE A
T4 & | fFT qF AT FT T AH
&\ & ot 3§ T § fewm o v A1
iifr F adfraa dag ¥ T ¥ forw
gafor qfeg o asea g 1 & dRe
T3 T 97 | W AT Far fF A SR
wIg S5 Fraw # & A
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st @l IR e afe
9T 3z faam g aredf & qara & E
JqTeqE WEAT : WY g A AGS
Fgd f g7ar Fw el F worae fear
qr fF feft @ FBe Fr A T
st wwawa T - ST TF A
e & 7 e ¢ f fore sfee
ST & ST FTE F @A A
Wt vgAr fag (FTOOE)
ifer at dre g &, ATIwr g gar
3 5w mar ? AW gar € fF s
e ST aga Tl § |
Y wraw T : 47 O T E, T

Y "TgET Y A1 I A E )
JUTETW  WEAQ : WIAAIG AT
ot & ST |

N TAET @ : qTAT FgAT T3
g fF za% aga AFa g 1w &
femr gw = fefigae wfoesge & o oma
& oY ag AT AT AT § | AR A
Fady arfzai & & o I9F qra A 2 )
afea s g9 # Arw & sor fE
qréf, & &19 S[T TAT g T THH I
qrer T # = wew gnfy | gafad 7
qwrar §, sar fF gEnd ardy o
fr ¥ w1 8, 5 = fauos &1 qom
ferar srar =sfea

g aia 1 2@ gu fF gEwm
FHIT I 7T I F1E, AT ST ST a1
& sfeefrdee § oF FWF aqrn 91>
"< & qifede ¥ w31 9 fF g o
F TEq A FO—dfF g
qATAE A AT TR TART FHEA
¥ ag Teq q@ & § ww@iad
W T SN WOAT AT HE TS
g aga o ata § | 59 feafa § ara
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At F e gfemaftgfe gz @
fodgs Mt ama d 7

Shri Ranga (Tenali): This ques-
tion need not be discussed on the
plane of party-politics or on the
consideration whether local govern-
ments are interested this way or that
way in influencing the vote or whe-
ther the Eelection Commission is
partial or impartial. It has got to be
considered from the viewpoint, and I
would like to do so, of the interests
of the local boards.

When we are making a provision
in the Representation of the People
Act, the idea was that we expected
the members of the local boards to
be elected, so that they could be given
an opportunity of electing a particular
number of members to the Upper
Houses. But it never occurred to us
that these local boards would come
to be loaded with such a large per-
centage of persons who would become
members because of their ex-officio
capacity, as Members of this House or
as Members of the local legislatures.
But, unfortunately, it has come to be
this that Members of Parliament and
Members of local legislatures also
have come to be treated as ex-officio
members of the zilla parishads, so
much so in many districts more than
one-third of the strength is comprised
of these people. By any stretch of
imagination, these people, these ex-
officio members, cannot be considered
to be the direct genuine representa-
tives of the lo~al panchayats, and their
samities at a higher stage and even-
tually of the zilla parishads. There-
fore, it is necessary, I think, that
Government should give serious con-
sideration to this point whether it
would be in the interests of the local
boards as such and also in the in-
terests of providing genuine and
direct representation to the village
panchayats and samities if these ezx-
officio members should also be treated
on a par with the direct representa-
tives of the samities and be given this
authority to vote and to exerecise that
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vote in the election to the Upper
Houses in the Siates.

Speaking for myself, I am very
much opposed to this. I think there
is very much in favour of the eriti-
cism made by my hon. freind Shri
Ramam in regard to this matter. It
is not fair to expect Members of
Parliament and of State Legislatures
to begin to step inlo .h~ shoes, as it
were, of these loeal boards and mem-
b..s of the local boards, and begin to
appropriate for themselves the share
or in fact more than their share of
the franchise that ought to be res-
tricted specifically 2nd specially for
the direct and genuine representatives
of the village panchayats and samities.

Secondly, I am in favour of the
point urged by my hon. freind Shri
Tyagi that these officers should not
be given this right to vote in these
elections. Then, who would be left
with the right to vote? Only those
people who are elected by the pan-
chavats at the panchayat samities and
these panchayat samitiecs would then
elect their representatives to the zilla
pnrishads nad these members alone
should be given the right to vote in
the elections to the Upper Houses.
That alone can be treated to be a
penuine representation of the local
boards. I would like Government,
either on this occasion or on some
early future occasion, to take the
opportunity to remedy this defect
and see that these extraneous ele-
ments which were not intended to
form part and parcel of the zilla pari-
shads are eliminated from the list of
voters for the Upper Houses, so far as
the local boards are concerned.

It may be said by some that be-
cause, after all, these Members of
Parliament and State Assemblies are
electd by the general franchise of the
peonle. they should be given this
particular additional right also. After
all, the Members of the local legisla-
tures have been given their own right
to elect a particular percentage of
the members of the Upper Houses.
Therefore, they are enjoying that
‘particular right.

319 (Ai) LSD.—s.
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Shri Hajarnavis: May I intervene
for a minute? I have high respect

for the hon. Member, but I might
explain our own difficulty in the mat-
ter. So far as the constitution of the
district boards or local boards or
local authorities is concerned, that is
a matter entirely within the autho=
rity of the State Legislature. Once
the State Legislature has constituted
these district boards or local autho-
rities or municipal] committees, then,
by the terms of the Constitution, they
automatically become voters. There-
fore, the question, if at all, must be
considercd when the local authorities
are constituted by the State Legislae
tures. Our difficulty was this. Faced
as we were with a State legislation
saying that these persons shall be
members of the district board, how
could we cxclude any of them? |
yield to none, and I think Govern-
ment are at one with every Member
who criticises and says that the official
members ought not to be as a class
members of these elected bodies.

Shri Ranga: Also the MLA's and
MP’s.

Shri Hajarnavis: The first point is
that it is for the State Legislature to
lay down the constitution of these
boards; if the State Legislature says
that they are the members, then we
are helpless. The Constitution has
given the right to vote.

Pandit Thakur Das Bhargava
(Hissar): That means that the right
which the Constitution confers, the
right which was given by the Cons-
tituent Assembly when it met and
decided that particular persons should
be given the right to vote has now
been given to the State Legislatures
to find out who should be the electors.
That could be done either by chang-
ing the Constitution or having a pro-
vision afresh. Only this Parliament
or a Constituent Assembly could do
it. Bug as it is, you are giving those
rights to the local legislatures. It is
not valid outright.

Shri Tyagl: In this connection, may
1 have your ruling?
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Shri Hajarnavis: That is exactly
what has happened.

Shri Tyagi: I would like to put one
question to you, Sir, in this connec-
tion. Would it be constitutional if
an amendment were to be moved and
we were to say that such members
of the Antarim Zilla Parishads as are
entitled to vote, namely the non-
official members only, will vate?
Would that be constitutional?

Mr. Deputy-Speaker: 1 would nrot
be able to answer a question put like
that.

Shri  Hajarnavis: No. We have
examined this also, and we find that
under the Constitution, it cannot be
done.

Mr. Depulv-Speaker: Now that the
speech of the hon. Member has been
interrupted, I want to make one
observation on quite a different sub-
ject. Hon. Members would execuse
me for saying this. That point has
no relevance to the debate that is
now going on here

I just saw only a couple of minutes
ago one Member entering this House
with his coat just hanging on hiz arm.
I had seen this with a different Mem-
ber some time ago on this side of the
House also. I want to point out
that this would not be a good habit;
it would be lowering the dignity of
the Housc.

We have no restrictions, so far as
our dress is concerned, and an hon.
Member might come dressed
in whatever form he likes,
but at least, whatever he
has to wear must be worn outside
the House, and when he enters, he
should not be seen carrying his clo-
thes just on his arm. 1 just want to
point out that this should not be
done in future at least, because, in
my opinion, it lowers the dignity of
the House.

Pandit Thakur Das Bhargava: It is
against the decorum of the House to
come in that way with the coat hang-
ing on the arm.
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Mr. Deputy-Speaker: It is not
inkeeping with the decorum, and,
therefore, I am pointing it out that
it should be borne in mind by hon.
Members for the future.
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Shri Ranga: I have only one or
two more observations to make. I
appreciate the difficulty explained by
the hon. Minister, but I would like
him to consider another possibility.

From what has been read out, it is
clear that Government have brought
forward a Bill which says that the
present Antarim Zilla Parishad should
be dcemed to be the same as, or the
equivalent of, the earlier district
Yoard which was specificallv mention-
ed in the original Act. When Gov-
ernment have got that right to say so
that the present antarim Zilla Pari-
shads in U.P. and in several other
States should be deemed to be the
same as the District Boards, as was
mentioned in the Act, when they
have been able to say so, would it
not be open to them also to say that
only those members of these antim..,

Shri §. M. Banerjee: It is not anlim.
It is Antarim,

Mr, Deputy-Speaker: Antim would
mean quite a different thing.

Shri Ranga: Would it not be * open
to them also to say that only those
members of the Antarim Zilla Pari-
shads who have been elected by the
panchayat samitis and who are not
exr-officio or official members would
be deemed to be members of these
Boards so far as the purposes of this
particular Bill are concerned? I do
not know whether it would be with-
in the law as it is. But I would like
this also to be examined, because I
know that these things are not going
to be given effect to here and now.
At some stage or other, Govenment
should be able to give some thought
to these points and then try their
best to help the House to get over
these difficulties that have more or
less unintentionally come to be creat-
ed by the State legislatures, just
because they were not mindful of
these difficulties but were mindful of
several other needs of their own
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when they were passing this legis-

lation,

T have very litile more to say ex-
cept this, that in the working of these
Parishads certain anomalies also have
crept in. Ministers are asked to take
oaths under the chairmanship of a
District  Collector, Even Speakers
and others are also induced to play
their role as members of these Pari-
shads. All these things are happen-
ing and it would certainly be in the
interest of democratic decorum and
decency if Government give some
thoughy to the manner in which this
kind of legislation is bing passed in
the States. I am sure when these
Bills come up for consideration, they
are generally sent to the Law Minis-
try who try to examine them not
merly from that specific point on
which they are being sent up but in
the genera] context of our legislation,
the Constitution as well as the elec-
toral arrangements we have on the
statule book.

Shri Venkatasubbaiah (Adoni): I
am confining myself only to clause 5
regarding the substitution of the words
‘Zilla Parishads’ for the words ‘Dis-
trict Boards’,

The Andhra Pradesh legislature, in
conformity with the principle of
democratic decentralisation, has pas-
sed the Zilla Parishad and Panchayat
Samitis Act. This Act is now in
force there. Formerly, so far as the
Andhra part of the Andhra Pradesh
was concerned, District Boards were
functioning when it was in the com-
posite Madras State. Sometime after
the separation of Andhra State, Gov-
ernment thought of bringing about
certain modifications in the local
boards and constitute such local
bodies at the district Ilevel so that
they may be more useful to the peo-
ple. So till such a decision was
taken all these District Boards were
kept under the care of the District
Collector who used to be called
Special Officer.

It is to the credit of the Andhra
Pradesh Government that they have
adopted the recommendations of the
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Balwantrai Mehta Committee. The
result is that elections have been held
on a democratic basis on the basis of
adult suffrage and the panchayat
samits have come into being,

To co-ordinete the work of the
different panchayat samitis and also
to take charge of some of the impor-
tant functions which the District
Boards have been performing, the
Zilla Parishads have been formed.
Shri Ranga, in his speech, said that
members of the legislatures, Members
of Parliament and several other peo-
ple were there in their capacity as
ex-officio members and they formed
one-third of the strength of the Zilla
Farishads. This is true to some extent,
but we should not also forgot the fact
that the local Assembly members are
the representatives of the people.
They have to be associated with the
activities of the district from where
they have come as they have to per-
form their duties towards their con-
stituencics and the clectorate, So if
they happen to be there as members
of the Zilla Parishad, that -does not
mean that it is being unnecessarily
overloaded by the representatives or
the people. Already they have got
their say in clecting some of the
members of the Council. After all,
they form a very little portion of the
Zilla Parishads. As a matter of fact,
the entire district is being carved out
into so many blocks and for each
block a panchayat samiti President is
being elected, He will be the wvoter
or the member in the Zilla Parishad.
To that extent, I can say it is a very
good arrangement. A new democratic
set-up has come into being by the act
of the Andhra Pradesh Government,
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The hon. Minister has pertinently
pointed out that it is not within the
purview of this Government as such
to say whether the composition of that
particular body is in conformity with
the electoral law or with the equity
of voting of the members. The Act
has been passed by the respective
State Assemblijes. So far as Andhra
Pradesh was concerned, it has been
discussed not only in the Assembly
but also in the Council tihreadbare,
and it has been the unanimous opinion
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of both the Houses that such ghodies
should bc constituted and the em-
bers of Parliament, Assembly and the
Council should also be members of
these bodies, This body is taking the
place of the District Board. There is
no point in saying here that in the
Zilla Parishads there is a greater
element of ex-officio and official
members.

I thank the Government for having
brought forward this amendment
whi~h will give the right of member-
ship to elected representatives by
virtue of their being in the Zilla
Parishads. I hope this House  will
unanimously pass this amendment,

Mr. Deputy-Speaker: Shri Braj Raj
Singh.
Pandit Thakur Das Bhargava rose—
Mr, Deputy-Speaker: Does Pandit
Thakur Das Bhargava want to speak
now? We shall take up another item

at 3 v.m. This will be held over till
tomorrow.

Shri S. M. Banerjee: It may bhe
extended by half an hour,

15 hrs.
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& A quA fefgse a° & =7 gu oiw
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“All the members of the District
Planning Committee of the
district.”
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MOTION RE: ANNUAL REPORT ON
THE WORKING AND ADMINISTRA-
TION OF COMPANIES ACT

Shri P. G. Deb: (Angul): Sir, I beg
to move:

“That this House takes note of
the Annual Report on the Work-
ing and Administration of the
Companies  Act, 1956, for the
year ended 31st March, 1959, laid
on the Table of the House on the
25th March, 1960.”

I am thankful to you, Sir, for having
given me this opportunity to initiate
this discussion. While doing so, I
wish to make certain observations
arising out of the Report thus before
us. At the very outset, let me be
frank in saying that the bringing
about of these annual reports, for
reviewing the yearly experience and
working of the Department of Com-
pany Law Administration has been a
very good idea indeed, more especial-
ly after ‘he passing of the Companies
Act of 1956.

In the past this work was exclusive-
ly known only to company manage-
ments or to the individuals or groups
of individuals who were closely asso-
ciated with this work. But, now, after
the publication of these yearly reports,
since the last few years, it has become
available not only to the shareholders,
not only to the creditors and those
interested in this work but also to all
informed students of ecconomic affairs
in this country. Thus, we see that
knowledgeable people have now be-
come more company-conscious in this
country which was never before so.
This is a very good sign and
more so during the period when our
country is passing through an age of
industrial evolution,

Sir, I do not wish {0 take more time
of this hon. House by going into the
details of the annual report. But my
only aim is to focuss the attention of
this House, through you, on the
unsatisfactory implementation of the
Companies Act so that Government
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may make serious efforts to enforce
this Act with a firm hand and intro-
duce, if need be, an amending Bill to
remove further loopholes that are
found in the present Act,

Let me go on to say that I was not
in the least taken aback when I read
in the report the details about
instances of unsound company prac-
tices that were prevalent in this coun-
try during the year ending 31st March,
1959. Chapter XIII of this reoort
gives instances as observed during the
year 1958-59. On page 108, it is said:

“Diversion of Company Funds
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A case came to notice where the
directors and managing agents of
a company created a trust with
themselves as its trustees and
obtained a very large amount of
donation from the company for
the trust for purposes not connect-
ed with the business of the com-
pﬂﬂ)’.”

Then, it goes on to say:

“Cases also came to light of
substantial investments in com-
panies by trusts controlled by a
group of persons who were direct-
ly or indirectly controlling a
group of companies, One of the
obvious advantages of this mode
of investment was that the con-
trolling interest in the voting
rights attached to the shares of
the companies in which the in-
vestments were made were relain-
ed in few hands.”

This is one instance, Then, under
the head, ‘Manipulation of share
values’, it states:

“A case was reported where a
eompany purchased shares in an-
other company at double the par
value after revaluation of the
assets of the latter company. The
shares thus purchased by the com-
pany belonged to its managing
agents, It may be noted inciden-
tally that the transaction was
regularised by the passing of a
special resolution under section
360 of the Act”
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Then, under the head ‘Improper
device for getting a compeny liqui-
dated through wholesale transfer of
shares 10 one person' it states:

“An interesting case was report-
ed where a company passed a
special resolution authorising the
directors to effect transfer of the
assets of the company to another
company which held its entire
share capital, either in its own
name or in the name of nominees
and acted as the managing agents
of the company.

The assets of the company were
taken over by the holding com-

pany in full satisfaction of its
shareholding in its subsidiary
company.”

Then, it goes on to say:

“It is reported that this device
is being adopted by a number of
other companies to have them-
selves wound up, without going
through the winding-up proceed-
iI'.IgS_"

Like this, there are several instances
in this report; but I do not want to
refer to them. They are well-known
because the hon. Members must have
read the report.

But added to this, I am painfully
compelled to bring to notice the
glaring instances of another unsound
company practice. I refer to the
managing agency named B Patnaik &
Co. (Private) Ltd. of the Orissa
Textile Mills. It is in Orissa, Much
has been said about this on previous
occasions in this House and I need not
harp upon it. But Sir, I may tell that
it is with the hard-earned money of
the shareholders and of the Orissa
Government and also of the Industrial
Finance Corporation of India, the
Orissa Textile, Mills was started about
14 years ago, No dividend was paid
to the shareholders for the last 14
years as has been reported by the
shareholders who had taken the
trobule of coming from Orrissa to
wmeer us here. Therefore, Sir, when
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there is the cry of the Orrisa Govern-
ment and the shareholders alike for a
proble into the matter, I am remind-
ed of a Sanskrit saying ‘Poobotum
Vashimat Dhumat’, Where there is
smoke, there is fire. Therefore, I
would urge upon the Government to
find out and to unearth the truth, We
are grateful to Shri Lal Bahadur
Shastri, hon. Minister of Commerce
and Industry for his assurance he has
given to us that he would loock into
the matter, I have here with me a
report about the Orissa Textiles Mill
Ltd. and I wish to place it on the
Table of the House, It has come out
in the Delhi Times dated the 24th
April, 1960 I do hope that the hon.
Minister will soon go into the matter
and come to a proper finding, Let us
know where we stand with regard to
this. Sir, as is seen from these
instances, the annual repori offers »
serious challenge to the Government
to find out ways and means to put an
end to the malpractices that are on
afloat, Sir, all will agree that it is
these institutions of limited concerns
both of public and private upon which
will depend the rapid industrialisation
in this country. All these malprac-
tices should therefore be nipped in the
bud, This will restore confidence in
the public and especially those invest-
ing public who have not been receiv-
ing a fair deal at the hands of unscru-
pulous company promotors and the
managing egents in this country.

Apart from this, it is argued by
some that the loose talks about the
policy of nationalisation has brought
doubts and fears in the minds of the
menaging agents and directors of
private limited companies, It is said
that this fear has goaded them to
make hay while the sun shines and
thus to reap as much profit as they
can by hook or crook. This is a sad
state of affairs. Therefore, I suggest
that the Government should clearly
restate its industrial policy at last
for a foreseeable future describing In
unmistakable terms the type of indus-
try Government wishes to bring into
the public sector, Then, much of the
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uncertauinly will be over and the in-
vesting public will know where they
stand. Undoubtedly, this will dis-
courage the public from indulging in
doubious business practices, This
annual report also says that the time
was ripe for a more vigorous enforce-
ment of this A~ in future. I quite
agree with this statement and here
I would like to point out what our
Indian economists think about the
Joint stock enterprises in our country.
They are of the opinion that the join*
stock enterprise is not an indigenous
institution and is not based on the
natural growth of our old forms of
business organisation. Sir it is true,
All forms of business organisation had
been imported from England and wc
are still carrying on with them, But
when we are in the know of the fact
that every nation has got its own
genous, the peculiarity of which 1is
responsible for the development of
different institutions in different coun-
tries, I do not see why we should not
adopt our own methods. It is time
that we did so in order to boost up
our industrial output and achieve our
industrial revolution.

I now come to another matter re-
garding the personnel of company law
advisory commission. Reference is
made in the foot note on page 48,
para 83, The post of the chairman
wag permament one but now it been
made a part-time job. I venture to
suggest that it should a permanent
post and it should not be a part-time
job. Then were will be efficiency and
impartiality.

15,17 hrs,’

[Surr MuLcuanp Duse in the Chair]

He will be impartial without fear or
fray from, the appointing authority,

Next I come to the methods of in-
vestigation. At present it is dilatory
and rather halting. I wish to suggest,
therefore, that there should be more
investigations with full powers for
prosecution of officers under the Com-
pany Law Administration.
Further, the annual report of tue
Company Act has tried to suggest that
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the shareholders should have more say
in the companies’ management. It
appears that the Company Law Ad-
ministration is not alive to the situa-
tion and the shareholders who are
scattered throughout the couniry are
at a great handicap in facing the
unscrupulous and rich company man-
agements. More so, the procedure
laid down for the prevention ul
minority oppression of shareholders is
so combrous and cxpansive that pra-
ctically the remedy through the law
courts is a nullity. In view of all that
I have said, I would conculde by
saying that the existing Companies
Act should be made a perfect piece of
legislation and unless and until it is
done and the Joppholes are plugged,
we shall not be able to realise the
dream of making our mother India a
great industrial nation.

Shri Nagi Reddy (Anantapur): Mr.
Chairman, it is now three years since
the administration of Companies Act
had been functioning and it is time
that certain important issues that have
been posed before us by the working
of this Act are taken note of.

T should say. Sir, that the report .as
produced wvaluable material in 1ts
working and its methods of company
regulations, and it has also given wus
e pretty good amount of details
regarding some of the very important
aspects of the companies which the
country should know.

The companies ¢hat have becn
worked in these three years, as the
report shows have declined in num-
ber, from about 30,000 in 1955-56 tc
about 37,000 in 1958-59 even though
new registrations have been going on
at an annual rate of about 1000 com-
panies in each vear. This, at any rate,
does not show that we are not pro-
gressing either in our industrisation
or trade or otherwise. On the other
hand, there has been an increase in
the capital which is involved in these
transactions in our country. Per annum
there has been an average addition ot
Rs 40 crores in our companies even
though the total number of companies
in general has been decreasing.
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Well, it points out to two important
factors. One—and a verv good on:—
is that the working of this Adminis-
tration has been to an extent success-
) in weeding out, as it shows, inur-
tive and moribund companies. To that
extent it is a good sign that the num-
ber of companies has decreased
because this decreasg does nol mean
that there has not been an increase 1n
activity.

There is another important aspect of
this. and that is the growth of giant
companies 1n our country, The
decrecase in the number of com-
panies and the increase in the amount
of capital that is being invested ycar
after year points out to an important
factor, and that is, 1 points ou. 10 ‘he
growth of, call them, giant comparies
or very important industria' invest-
ments in our country that is taking
place.

Reporting on the size of the com-
panies which come under this Admini-
stration it says that 3.7 per cent of
1the companies that have been given
new authorisations and which bave
been authorised the capital of anave
Rs. 1 crore have invested more (1
about Rs. 230 crores. Now, we should
look at it this way. Out of the total
capital of Rs, 284 crores wnich has
been authorised in the year 195%-59,
Rs. 239 crores represent the capita' of
22 giant companies and of these 22
giant companies 8 giant companies
alone have an authorised capital of
Rs, 210 crores. But then, amo. st
these 8 companies there are govemn-
ment controlled companies, but tiey
are only thiee in number. Theref.ra
there are five private controlled ¢.'m-
panies and lhis private sector wkhich
control five companies has an aut~.o-
rised capital of Rs. 115 crores. There-
fore, it amounts to this, that out of
Rs. 284 crores of total capital invo'ved
in both the Government a»d the
private controlled companies Rs, 115
crores represent five companies w'uch
belong to tne private sector.

Well, that shows one tendency in
the developing economy of our coun-
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try. If I had been given a litlle more
details, which I wish the next report
of the Companies Act Administration
will give us, as to out of those five
companies which belong to the pr.vate
sector what are the companies which
are, say, for example, branches of
foreign companiecs or subsidiaries of
foreign companies, we would have had
a better idea of the structure that is
now developing in our country, Even
with the little information that we
have come to know, I am afraid that
out of the Rs. 115 crores in these five
companies the majority of the capital
is not India but foreign—that is my
fear, that is what I feel—and that too
capital invested in branches which are
in foreign countries, It may be that
they are “(India) Limited”, but they
are branches and therefore the signi-
ficance of these companies. They are
controlled and managed technically
and financially not by the Indian
private seclor, not by the Indian
financier of Indian industries, they are
maneaged and financed by the foreign
capital in our country, This signi-
ficant development I wish is noted,
which is not in consonance with the
industrial policy resolution of the
Government of India of 1956. I hone
it will not continue in that strain,

As a matter of fact, Sir, from the
report which was published, I thunk,
in the Journal of Industry and Com-
merce, we are told that most of the
investment that is made by the foreign
contrcllnd companies is a direct in-
vestment, I wish this report which
is under-discussion, had also told ws
as to what was the quantum and
quality of the investments on forevign
companies. Out of a total foreign
investment of Rs, 508'7 crores by the
end of 1957, Rs. 446°1 crores repré-
sented direct investment.

Here, Sir, I come to the next point,
which is elso very significant, On
page 105 we are told that cectnin ~on-
cessions have been given for a foreign
controlled company in the require-
ments to file its balance-sheet. Well,
the Companies Act of 1856 when |t
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was discussed in this House was
natumlly very widely discussed and
accepled by this House, Within tw»
years we find that a change is being
made in the interests, we are told, cf
the foreign companies, whi~h other-
wise would not accept our Companies
Act. They want to dictate, that is
what il exacily amounts to, Of course,
we might term it as consultation. We
m'ght say, we are consulted, that is
a different matter, the manner in
which we use the words, but the
actual fat of the matter is that here
are foreign controlled companics
which say that they want this change
and they get that change within two
years of the passage of the Act, even
bofore we have come to know as o
how it is working, how il is going to
work, even before we  gather the
experience that is needed for the
country in the most important Act
that was passed in 1956, We are told
in this repcrt:

“During the year, it was repre-
sented by certain foreign shipping
and airline companies that it
would not be practicable for such
companies to comply ir full with
the requirements of that section
because of the fact that a substan-
tial portion of their transactions
related to countiries ¢ other than
India and that it was nol casy to
allomate the items of expenditure
separately for Indian business.”

And, what was it that they wanted to
be deleted? That was the provision
where they were required to file
balance-sheet and profit and loss
account in respect of the Indian busi-
ness along with a copy of the balance-
sheet and profit and loss account of
the world business filed in the coun-
try of incorporation. That is what
we had asked for and that is what it
was difficult for them to do, and we
have known in our experience, and
we have heard in this House in
answer to quite a number of ques-
tions, as to how difficult it has been
for the country and even for the
Government, with all its persistence,
to get proper accounts whenever we
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want them, and we know as to how
they have -had their dealings in the
negotiations with companies like the
oil companies. 1 certainly cannot
understand the way in  which and
why certain rules have to be changed
even before they had been imple-
mented, at least to gain some expe-
rience. That is a very sorry state of
affairs which we should remember.

The second thing that I would like
to point out is the growing number of
giant-sized companies in our country.
In one of the articles that I read in the
Econuvmic Weekly of 8th November,
1958, which i~ pub'ished from Bombay,
there is an o¢stimate which says that
the Birla group of companies consists
of 182 companies with an authorised
capital of Rs. 175 crores. The concen-
tration of cap’tal scemns to be increas-
ing as per this report and also as per
the other data which we are able to
gather and from the reports of the ad-
ministration of the Companies Act
which is gathering quite an amount of
experience and also huge material in
the course of its function’ng, and that
work of collection must be one of the
best things that is done by the admin-
istration. Therefore, the department
must be able to give us an idea as to
how far this concentration is taking
place year by year in our country, and
say whether we are able to fulfil the
policy that has been laid down in the
second Five Year Plan. If we are not
able to fulfil it, then what is the
trouble and why we are not able to
fulfil the policy laid down in the second
Five Year Plan that concentration of
finances should not take place in our
country? The grow:h of monopoly
in breadth and in depth is to be stopped
and be put an end to. That is one of
the main features of the second Five
Year Plan and I do not know if we are

able to concentirate on it and get that
done.

I come next to the question of
Indianisation. Of course, it would not
be out of place for me to request the
GGovernment to see that this company
Jaw administration is asked to take up
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‘the job of looking into the Indianisa-
tion of employment in foreign firms.
That I think should be one of the main
jobs that ought to be done by a cen-
tralised authority and ] believe that
this administration is capable of doing
it better than others. As a matter of
fact, even though we are being told
that there has been Indianisation going
ron,—I do not have the time 1o go into
the details—from the little that I have
read, I can say that even in the planta-
tions, in the jute industry, insurance
and banking, there has not been much
progress in Indianisation not only in
the higher salary groups but even in
the lower salary groups, say, for
example, in the group of Rs, 500 and
below, That is a sad thing. After so
many years, not much progress in this
regard has been made After all,
plantations, jute, insurance and bank-
ing do not need a huge technical know-
how and il is not as if they can say
that it is all such a technical matter
that they cannot Indianise it and that,
therefore, the technicians from other
places must come, from somewhere
else. Not at all. After all, the jute
industry and other plantation indus-
tries have been in our country for so
many years, I wish that the Govern-
ment takes note of these factors. In
the forcign-owned companies, we find
that in the scale of Rs 3,000 and above,
90 per cent. of the jobs are in the
hands of foreigners. In the case of lea,
jute, insurance and banking, there is
a great percentage of foreigners even
in the lower ranks.

Now, I refer to a point that arises
from a comment made in the press and
that is an important factor in this con-
nection, That is to the effect that the
disparity between the number of com-
panies at work and those assessed to
tax is still considerable, especially in
West Bengal where less than one-
third of the companies whose names
are on the register pay tax. The
largest number of companies in the
country are located in West Bengal,
11,911, out of 27.479 in all. So, ovut of
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such a great number only onhe-third of
the companies who are on the register
pay tax. I want to know why this is
so. It is not because some tax conces-
sions are given and so on and so forth.
There must be something else. 1 would
like the Government to go into the
matier and give us an idea as to why
it is so.

In the end, I shall refer to one more
point and conclude my speech, Thcere
1s a statement No. IV at page 148 of
the report—State-wise distribution of
companies at work, For me, as one
coming from Andhra, it is a sorry state
of affairs; not much progress is being
made in places where industrialisation
has not been progressing properly.
What exactly is the incentive that is
being given or the help that is being
given by the Government of India to
help those areas where there has not
been any progress so far as the deve-
lopment of our commerce and industry
f{s concerned? We are told in State-
ment No. IV that out of 27.479 com-
panies in ecxistence, 11,911 are from
West Bengal; 5600 are from Bombay;
which means. the total from these two
States alone comes to about 17.000. In
Andhra Pradesh, it is 461. Of course,
the figures from the other States are
also given. That is the picture, Have
we been in any way trying to help
those people who have not been help-
ing themselves or probably who are
not having the capacity to help them-
selves? What is the position?

In the year 1956-57, in Andhra Pra-
desh, the total number of companies
newly registered was 9, in 1957-58 it
was 18 and in 1958-59, it was just 19,
out of an overall total for India of 848
in 1956-57, 961 in 1957-58 and 1,095 in
1958-59. This is not the proper way
of development of the nation and of
proper distribution of industries. This
is not the proper distribution of the
little resources that the nation wants
to be distributed properly.

I find that even among those com-
panies which have been floated by the
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‘Government, even among the indus-
tries that the Government have tried
to establish, which are given in the
‘Statement No, XIII, on page 161,
Andhra Pradesh does not find any
place anywhere. In the list of Gov-
ernment companies up-to-date, I find
-only four companies which are from
Andhra: The Hyderabad Gold Mines
Litd., which is not of this pceriod but
which is an old one. The other is the
Nizam Sugar Factory Lid., which was
not established during the five Year
Plan but was established much earlier.
There is another, namely, the Singareni
Collieries, which has been in existence
long before we got Indepedence. I
wish the Government takes note of
these factors and realises that this dis-
parity in development is a dangerous
trend in our country and a trend which
is going to increase, and which has
already increased, the discontent of the
people in various States. I wish that
the Government will sce to it that in
future at least, when the Government
produces a report, it studies the report
properly and acts up to see that such
disparty does not exist in the future.

Shri Aurcbinde Ghosal (Uluberia):
Sir, this report is an important docu-
ment which indicates the nature and
growth of the industries in the coun-
try, and not only the working of the
companies, Since the last two years,
the working of the department of com-
pany law administration has assumed
importance and after they have become
active, many things have been unearth-
ed. The proper administration of a
company is a pre-condition of its sta-
bility and soundness. So, with the
growth and expansion of the indus-
trial sector, there are chances of mush-
room growth of companies and starting
of companies of uneconomic character.
The apprehension of mismanagement
is also there.

Naturally, if the working is made
regular and set right, most of the sad
incidents of failure and liquidation may
be avoided. In this report, we find
that 1,095 new companies have been
incorporated during the year under
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review. The number is higher no
doubt than in the previous years
1956-57 and 1957-58. But the pecu-
liarity is this that this number has
increased in the processing and manu-
facturing sector only. No break-up
hag been given of the processing and
manufacturing companies. But it
seems to me that most of the com-
panies are of a processing nature, If
that is so, it does not indicate a solid
growth of industry, because the manu-
facturing sector of the industry is the
backbone of the industrial growih in
a country.

But in two important sectors of in-
dustries, i.e., in agricultural and allied
activities and in mining and quarrying
industrics, the number of new com-
ranies has been reduced. If we refer
to Table 2 on page 14, we find that in
agriculture and allied activities, the
number has come down from 30 in
1957-58 to 33 in 1958-59. In mining
and quarrying also, the number has
come down from 31 in 1956-57 to 17 in
1957-58. It has shown a little improve-
ment and increased to 22 in 1958-58.
On the other hand, in the processing
and manufacturing sector, the number
of companies has increased from 330 to
502.

But the most disturbing factor in
this report is about the liquidation. We
find in page 19 (para 37) it is said:

“During 1958-59, 1,925 companies
were reported to have ceased to
work as against 1,983 in 1957-38
and 1,135 in 1956-57, Of these
1,925 companies, 481 had gone into
liquidation and 1444 were struck
off the registers.”

Naturally, the question comes up as to
why such a large number of companies
are going into liquidation. It is in-
creasing gradually and it is not a good
trend in the industry. So, before re-
gistration of 3 new company, due care
should be taken as to the soundness of
the companies, the composition of the
board of directors and its paid-up capi-
tal, The granting of licences at ramn-
dom for opening new companies should
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nnt be done without checking up its
fu ure position in the industrial sec-
tor, because it is not only a loss to a
fow duirectors, but it is a general loss
to the shareholders, and ultimately it
is a loss tn the country. Of course,
shareholders’ associalions are regis-
tered to safeguard their intercsts, We
find from the report that one such
association has been formed in Cal-
cutta. But that is inadequate and 1
think such shareholders’ associations
should come up in all indus:rial sec-
tors to safeguarg their interests.

As regards giving loans to the in-
dustries, it has Dbecn pointed out in
page 40 that Joans are being taken by
the companies from the Government
on wrong representation of the finan-
cial condition of the companies and
even sometimes giving false or bad
securities. Before giv.ng loans, the
financial condition of the companies
should be ascertained, not from their
papers and balanceshee!s alone, which
do not always present the real pic-
ture, More information should be
taken from independent sources about
their financial condition. In this con-
nection, I like to point out that even
the State Governments purchase com-
panies which are on the brink of liqui-
dation at a high and inflated price.
Recently one such company, the Orien-
tal Gas Company of Calcu‘ta has becn
purchased by the West Bengal Gov-
ernment at a price which is double the
assets of the company. It is very easy
for these companies to influence the
State Government machinery, So,
some restriction should be imposed by
this department to see that these com-
panies are given loans on proper secu-
rities and also if they are sold, they
are sold at proper prices.

Another glaring bad practice which
is noticed by us every day is the divi-
sion or bifurcation of companies in two
names in order to deprive both the
creditors and employees. I like to give
one instance. There was one paper
which was originally started in one
name, After that, it was divided into
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two names and the press was registered
in another name. When the paper will
be closed, the employees of these
papers would not get anything,
although the Press is running at a pro-
fit, Therefore, before separating the
companies, due care should be taken
by this department.

Regard'ng prosecutions for failure to
observe the provisions of the Com-
panies Act, we get a dismal picture in
page 71 of the report. We find there
that the number of companies prose=-
cuted was 165 during 1956-57, 235 dur-
ing 1957-58 and 631 during 1958-58—
Total 1031. Though the number of
prosecutions has increased, i is a very
sorry state of affairs that failure to
comply with the requrements of the
Companies Act has also been increas-
ing. The highest number of prosecu-
tions is in West Bengal. As far as
Calcutta is econcerned, its soil is very
fertile for the growth of mushroom
companies. Specially in Calcutta, the
main bus‘ness community have got a
very bad name for liquidating com-
panies after opening tham in one or
two years. We should compare the
percentage of convictions and the
quantum of punishment. It is given in
page T4 of the report:

“The incidence of fines imposed
by the courts of law in the cases
instituted under the Companies
Act, was generally found to be
light presumably because the eco-
nomic importance of ensuring strict
compliance with the provisions of
the Act was not yet fully appre-
ciated in many learned circles, It
is, however, a matter of some satis-
faction to note that during the last
three years, the average fines im-
posed per case end:ng in conviction
has risen from Rs, 50 in 1956-57 to
Rs, 70 in 1957-58 and to Rs. 112
during the year under review.”

While we find that the guantum of
fine has increased, =till it is quite in-
adequate in comparison to the nature
of the offence.
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I would like to draw attention o
page 77 of the report also. Here it is
said in the report that in another sim:-
lar cas>, the auantum of fine was
inadequate:

“In another similar case brought
against the liquidalor of a com-
pany, the Court imposed a fing of
3 nP. only per day of defualt for
the liquidator’s failure to submit
the slatement of account.”

This is quite inadequate and some strict
vigilance should be kept and instruc-
tions should be given to the courts
which try industrial cases that they
should deal with these cases in a striet
manncr.

We were told in the last discussion
on the Legal Practitioners Bill by the
Law Minister that the attorney system
is being retained in the Calcutta High
‘Court, because so many cases on com-
pany laws are filed there., But now we
come to know in whose interest their
expert skill is being utilized,

Lastly, I would like to draw your
attention to page 85 of the Report
which deals with the failure to pro-
ceed with cases due to lack of funds.
Jt is stated:

“In a liquidation case, 8 suits
were pending in  the courts for
claims or  relief totalling
Rs. 17,30,000 but they could not be
pursued for lack of funds. The
total amount required in this case
for the purpose was approximately
Rs. 10,000. In another case, 5 suits
in respect of claims or reliefs
totalling Rs. 1.03,000 could no! be
pursuad for the same reason. The
- expenditure involved in this case
was about Rs 3.500. In a third
case, it was noticed that 18 suits
had been launched by the Official
Liquidators in respect of claims or
reliefs totalling Rs. 13,82,000 but
they could not be proceeded with
further for lack of funds with the
‘Official Liquidators who required
:about Rs. 72.000.”
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So, I would reauest the hon. Minister
to see that some provisions for money
is made for instiiuting prosccutions
for realising the money so that the
cases ma be filed and after the reali-
sation of money, the costs may be
deducted.

st fegrem fog (Treage) : -
afy wvza, Fwafat 1 faag gt 3
& fod 7w e faaw & 1 weefa
foer aw ¥ =1 8, 98 d@A arelr A
g 1o W mI AR A AT A & fF
S FEafaar wrgae 4927 ¥ 99 @Y §,
§ @1 2afew & o @Y & a1 fF A )
ferdarrac@re?

7w foaté &t qgd & ww gar
for raie Frodre ot 791 & Wi areAe
FOATT Y q9T § | Qe¥c F {efaw
qiferst & a3 & Y [T 9T FAr
a1 IEd Far @ a1 fF 3y d A
&R & 97 gefas @1 g s
WIZAT A%z g q@ 1 AfFT T
a6t & 12 A7 F TAAHE FT AE J
g & 9 aga & ¥ oyfy e &,
JRT agd & FH agiadr g& § anfawa
a% 1 FF sTEdc dFe H gm & | i
% WTEde G4eT FT qF=Y g, A4 @7
T € fF a8 gl w9 qe dy 5w @
g | @R A 7 0F AT FTORGT
qTfaa &1 & | T FTQIET dvg 7 A
F o1 T Y AT Y ot ofoa # wd
€ | A% 99 FIUST TIAT § | WY 918
fe gu & = 9a9 ¥ Fr@rE &
AAoHT F a1 § 99 g% 4 AR FEH
A § g #gr @ a1 fF e FTE-
T F A TEEE 4, I IF FIQ@I-
[ F FT T0A 1 A9 § g qie fam
a1 91X ag FE F AL fAen
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zq foqe & 77 mar & 5 FeAre
* ar2T a7 W § AR TeET W 4%
HE 1T R A F g IR
1 OF ar 3z & fF Imim Y aepn |
TR q@ W @ ag 5 oam A
THTY gT &Y AR SqTET ¥ Fq18) HLHT
FHH A FfFT g T AT A @
& st A g Fwfaal § @ a9 g
9! fF mraT 9T @ I § A
IARFY JIAAT FT, GHAT FT A TEAT
STt & A1 #1E HT A g 2 o
f& 37 1 fage < fon staw § 1 Qar
T § fF Fad ard wdrsn w@oar
fedrr #1 & 7 fogr s &0 #E
Ffrar At igAe F¥IT X IS
gt & faa & 97 @ § grAife
IIH TaTHE FT HqI3 AMfET g §
R faar 37 9 F 7 @a A3 A
a2, 357 @Y gAY 2 | F S AHFar
& 2, Feaard &1 a1 g e #°1
& T E g A w1 oA A
Aot faedt g 1 srosr e &
G 203, AHT L6 T FgT T4T § ——

“Since the commencement of the
present Companies Act. over 5000
companies were reported to have
passed upto the end of 1958-59
approximately 5,600 special resolu-
tions under Section 14 of the Act
regarding the holding of office of
profit by over 4,000 company direcc-
tors and the employment of appro-
ximately 7,300 relatives of com-
pany directors. Nearly 47 per cent.
of the company directors about
whom special resolutions had been
passed held offices of profit carry-
mng a monthly remuneration of
under Rs. 500, while only about 25
per cent, of them held appoint-
ments carrying a remuneration of
Rs, 1,000 and more. As regards the
relatives mentioned in the special
resolutions, it was seen that 53 per
cent. to 55 per cent. of them held
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appointments carrying salaries
under Rs. 250 and 75 per cent to
85 per cent. below Rs. 500 per men-
sem and 12 per cent, to 15 per cent.
of them got more than Rs, 1,000 a
month.”

T Wl v 7ar argar 0 w0
A FR RN gy ad oW
ey ¥ MAAE A wEEE 7w
arzar g fe F ot aAd: 3w a0 T A
frfifFrmas d e &
qaaE 99, UF W4T §F 9 AN
% qfsw 923 79 | "/9 fogee oH-
A F AT FA F AfRA ITH AT
g g, g8 X g fF wmedr A
qfea® F%27 &1 MT 3T FAAF ITFT
7Y ¥ Ifreez § AR ok aie Az 97
TE THEAT § | IW ATEY q HAAT IS
A AT FET 9T § oAz w13
FE oA A0FT fadra, #1 oi fm
aud faqa 7w § 7 IFfor M
qRga: & AT T AW & f77 7% |
oS & S FOefa W7 dEafy aq F
T WoH ®F d TG afew AR 772 F
& 2@y o § S dtae wAr i
& Sa®T g9 T ¥ g9@ FALAT NA-
5T 79§90 H @0% A7 § W a7
Fg FT @A 7 & 5 arge=n {67 w3
F1 sre<d T a1 9 &F AT FT
I NHARAWEAF FILHT T
w0 # g1 A1 w9 ¥ @0 A7 § /A
oy afsers 2 §, 98 @R A &
A o< T ¥ fowme & AT &
g & arq St Afar idr E T I
Frafadt ¥ T arat #1 & T A
gEd A At faerdy & | FTGT A T
Tt & i a3 & aX faAT e Weg-
9 & AG @ ARA § | AT qg FAT
T Y W€ R a1 A § ) ITEREH
o & ¥ e § T § qAT e
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T gt W oSt g, W) o S
T I FTEH § ATE WA F @
X ¥ | T AN F HeAT wEET & o
AT e § 5 E are ofr #rd
Feftdrfea grafades @ arr =fed
A et g@ vt a6t fagas adf fear
Svar SR | afz day e ar
foft & 79 F1€ qawa 7@ & T3
M 755 A Aoy MIH I8 Tawd F1
o & faa frasw g 9 37 ara
afed & griY 1 39 9@ ¥ U F 8¢
IgH A AT AHRA AT gEG F Y
AT T = e @A 6 gEAT
92T F @A gu ot W FT qI7 FAATY
ARGE R \

Set % GF Y S v T4t Ay
T FT grERT g, IS ATT H Y &
F9 Weg FgAT FTEAT | AT AL oF A
T A qw A faw 4 s=E g A
aarar & ag Wi 3% 1 33 faEm
¥ fag 4w R & 5 frm o & 0w
feera war srav &, ow femma sAww-
I qw F o3, o gae
gesq & fa 7R uF femma saw fad
@ifewr s aF g A N A fame
fFma $9 59 T8 FT FoaT 97 U AT
QTAT I AT I FT QTAT T, A6
sfe @fawr e o7 v 90 &, A=
IAH FIE AU FTH FET § 39 I
¥ fra a<g & feara <&t o sast
draw & fod ag A7 733 F AT @
q | gfad & e =rear § fF w
IET T ATETH A FEAT qd
grafag 7¢ § @ 9 § at a8 A
gm o fga & gt o Amfea &
Y T g TmF 5 91E 9aE | AR
R g F@ R )

wft gw ¥ 2@ g 5 & wmaw
PRIGEAATHY T
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A T AR T I F IR AT
AT | FAH HIE WIS WAIATATE AT 91
2 ARAEF ATZHY ITHFTH FHA F
faw wa m@ & | #fF gt o Fwfaa
H, I T FEfat F o1 w9 & A3
T &9 UF FAEl & gl & oy
g AT & 1 i Y AR 3P 7 98 w7
g @ fF g wmew § aifs g
gu & 1 o fagen &1 amw foar @
% "meEm % am ¥ fFaAr @
FfAT Tt §, F1E OF 2 A1 & |
FF T ae AT N TG = EH
“fafaedt e fazem grsw” 1 arEr #
Wt 7 F AET FTTFT AT A FE AT
Fg 72 4 f& Tfaar o dW 9 @
T fgger v 4F sAmr @, oA\
Mg &, WA TN | HIST & are W
TFE A T agTEA T T |
9 97 AT FT I BT &, T4 AR THW
T FHAT Z1T | e A% fom & |
TG SUTET 9T FIAT § ITF FTIATT FT
ey ¢ qfaesT  AETAT # FaT 41
f& faa & am sfus 99 2 g1 ofa=w
A Fwar agite wfm g9 @i
FEATET F foelt & a1 g1 A€ qFAT 2 |
HIST 9g 419 Tal gl a1 7 gl qrae
W | g & A 9T agd § FF2 WY
FTAT T § AT IR a9 F AW W
AT F1aw o sTar & 1 Y 8y, 7 aAHe
¥ gy FLAr =S § e fres
HAET ¥ F1E gar gaw fEr
arar arfgn, foa® gegT+t & &
T v, ifs Fw-fegw s I\ &,
L S

16 hrs.

o w9 U3 ogems T fai
g ofem 3 o #f ar I arfaw g
EISHRNIFFTFFEFIT LN
%% gafaferd st ff, 3, soos;
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&7 & faars adff, T Aot o
& 7€ HR 7 qUEEE A7 ) a7 Ty
AT TTH A T 147 a7 eI Fal
fF 3% wiaw 42 a1 fF gekR & ame
St X997 WTAT TF TAAT FT AZE AT
AT ZET AT 97 ATTA 73 HIG &7
fem | wma & g A Faman @ fE
FTH S a%E AT A A A9AaT § %
Frgar a1 faffEmg g a2
FFIfTAT S T 97 T | 9TT Fgd AT
EfF 33w mea o 9w § of
A waaar § f§ ¥ § F&r &9 7
SEIA & W T A& F FH A |

wa AN FEIAAT FT JZATT AT 2,
IF a7 H A FF FAT AEAT E
Fafrgmaaz i i wmiaE
arg oF Fo frr g 2 faa § war
mar 2 f& 0v.809 FefRar a5 T
FE A Y,Co0 TFIEHE | 5ET TF FA
FEAAT FT ATT 2 ITHI TA€AT 8,498
15T IE F T AT A %9,488
Frafr & 1 293 gat &1 v faar
TEAT WATAT W9 A A61 & | BN
21 79 & fF 1 oA F F w7 g4y
g 9§ AT S TO9 §, 7 5T °r
T A AT § | ST g 94T 9 F WM
oft g &1 7 1 Y TawHz 7 arfesr
B =ifgn fF g3t #1 a3 & fom
I gat ¥ AF @i 7 HEAEr "faw
& "1 AW # FFTQoar

T HF T W 17 FT 4 9
AT & T w3W F qdf feey Y a7
o fagre & g W #r a0 fRamn
ATET TET IT ATHEAT qgT A(Gw @ |
T A A gy g @ ot 7w
FTE FAFTT A & | AL TgT M@,
Fafar 9z arwarer § 33 R e &)
-IT F AATAT AR W FE EIRT AR & |
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ozt 9% R foew § @@t 97 @ oA
g T W4T &, g A @dr 9 WK
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&I T TG 8 | WAL JIT F1 FEqfAAT
qATEY & & a1 agr 9¥ aAEd oar 9%
FTFTY wfas g A ag T 7 47 31 |9,
q1F F 977 9¢ 7 oy A w35
faawor w=gr &1

T & Aia® § /YT 72 F2AT FTEAT |
FAA T ATA FY AF AT FT 247 LA
FreaT 7 for o it fameor & avaen &
@ [T A J AT AN | AT AT
97 F FZATT AT IAEAA 47, 99 &
TAATY A7 qF2 ®1ZT I97 °FT F AY
g9 &1 FAT AT A F FAL R FA
F74 I A ATA AT, IT FH TAT 7T AGY
F7 G § | a8 T F9 TEN gAT 2 |
ST AT g 9 F W 9 21 1§,
LA AET | WA FGF AT AATET TR
A g A g @ g 5 A A
T ZT AT | g7 T FT AT G4
T | B 97 FFfAar e 7 adr
g &, @gi 9T W Fwfai # aAEd
ag 7z w7 fF agt o agfad &
faoret adf &, war e T & W
Set U TTES qATE 48 9T 9T,
fasreft faer s, @ dAfos faem
S | HAC AT TW I AT AT
g #1 @19 At & Fwwar g fF 9y
saTeT 3w & e & &

Shri Naushir Bharucha (East Khan-
desh): Mr. Chairman, Sir, I do not de-
sire to touch on any aspect of company
administration except one or two which
1 feel require the attention of this
House. I refer to the Companies
(Issue of Share Certificates) Rules. As
this House is aware, there is a provi-

)
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sion made in respect of issue of dupli-
cates for lost, destroyed or misplaced
share cerlificates. Naturally, the in-
tention of the framers of the rule is
that care should be taken to see tha!
forged certificates are not issued. As
a result of this some rules have been
framed in 1960 which have been pub-
lished in the Governmen: Gazette,
dated the 19th March, 1960. The rele-
vant rule says:

“No duplicate share certificate
shall be issued in lieu of those that
are lost or destroyed without the
prior consen of the Board or with-
out payment of such fees, if any,
not exceeding Rs, 2, and on such
reasonable terms, if any. as to evi-
dence and indemnity ancd the pay-
ment of out-of-pocket expenses in-
curred by the company in investi-
gating evidence, as the board
thinks fit.”

I desire to draw the attention of the
House to the grave difficulties expe-
rienced by shareholders in obtaining
duplicates of lost share certificates.
What is happening is that some of the
companies are imposing totally unrea-
sonable terms. In one of the cases
actually a complaint was made to me
that where the shares were worth
hardly Rs. 2,000 at the market value,
the company asked the shareholder to
insert advertisements in seven different
newspapers for three consecutive days!
He came and told me, “Is there no
remedy against this?”

Here, I find that the rule leaves
power to the companies so that they
can prescribe reasonable terms. Now,
who determines what these reasonable
terms are? Surely, it is open to the
shareholders to go to the court and szy
that these terms are unreasonable. But
I should like to ask the House as “n
how many of the shareholders, parii-
cularly small middle-class people wh>
are bona fide shareholders and wtc
have lost their share certificate: =il
care to go to the court. I was, there-
fore, thinking that it is very necessary
that changes should be made in this

319 (Ai) LSD.-T.
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rule and instead of saying ‘reasonable
terms' we should say something to this
effect, namely, ‘on following terms and
conditions, namely, production of an
affidavit by the applicant of evidence
as to loss or destruction of the certi-
ficate, exccu‘ion of an indemnity bond
by the party and insertion of advertise-
ment in pewspapers ss ‘he company
may direct provided the cost of such
insertions shall not exceed ten per cent.
of the face value of the shares or Rs.
500, whichever is less’. Unless some
auch limi‘ing conditions are placed, 1
am afraid, the present inconvenience
felt by shareholders will continue to he
felt,

16:47 hrs,
[SHRT JAIPAL SINGH in the Chair]

The trouble is that bona fide share=
holders on loss of share certificates find
it difficult to have a duplicate but
where the man who wants to forgs
share certificates—usually the directors
themselves are hand in glove with such
persons; otherwise, these things cannaot
he forged and this rule will not prevent
them from forging the certificates. But
the hona fide shareholder is put to very
great trouble, I submit that that is a
very common inconvenience felt,
Sometimes the companies act very
arbitrarily. It is, therelore, desirable
that the rule should b= amended,

There is another point in connection
with ‘hese rules to which I want to
invite the attentinn of the House, that
is about rule 6 which relates to the
sraling and signing of the certificates
whenever any issue of capital is made.
This rule provides:

“Every share certificate shall be
issued under the seal of the com-
pany, which shall be affixed in the

~presence of two directors or per-
sons acting on behalf of the diree-
tors under a duly registered power
of attorney; and the secretary or
some othet person appointed by the
board for the purpose, The two
directors or their attorneys and the
secretary or other person shall
sign the share certificate.”
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A complaint was made to me by a
chairman of one of the bigges* indus-
trial concerns in India that if they act
upon these rules as they are laid down
and if a new big jssne is to be made
ip whirh case as many sas 2.00,000 share
certificates may have to be issued. if
this procedure is followed, and if it
takes onlv one minute to follow this
procedure in each of these share cer-
tificates, the time for issuing new capi-
tal would he something like three or
four vears. He has asked me, “How
on earth can vou exoect us, d rectnrs,
to issue new share capital and comply
with these provisione when if we
honestly complv with these provisinns
it will take such a long time?” 1 would
like to know from the hon. Minister
as to what he proposes to do or whe-
ther there is anv other wav in wh'ch
you can overcome ‘his difficultv, Tt is
true that you must take all reazonahle
precautions against the issue of foreed
share certificates, but surely the pre-
cautions that vou take and ‘he miles
that you meale must not be such that
they have the effect of hampering the
administration of companies

I do no* desire tn speak on other
aspects, as I am on the Select Com-
mittee to amend the Companv Law,
but these are the aspects to which I
am inviting particular atten‘ion. and I
hope these defects will be removed.

Mr. Chairman: Before I call upon
the next hon. Member. mav I know
how long the hon. Minister will take?

The Minister of Commerce (Shri
Kanungo): I will take about 25
minutes,

Shri N. R. Muniswamy (Vellore):
Without taking much time of the
House, I wish to raise only a few
pointa.

The Report presented by the Depart-
ment makes good reading. but I might
observe that the Companies Act, 1958,
which consolidated the earlier Act of
1913 and is the biggest Act on our
statute-book, is clumsily drafted. pro-
visions often being repeated. Many
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provis‘ons are very vague and need a
good deal of clarification. The Depart-
ment has been very helpful to the
companies in giving ‘he needed clari-
fications, and the Report not only gives
an idea as to how the Act has worked.
but also indicates the difficulties faced
by the Department.

The Department mus* be regarded
as a trustee of the sharcholders, many
of whom neither take interest ‘'n the
management of the company concern-
ed. nor are aware of intricate points,
since thev are seldom brough*‘ to their
notice. Thev simply attend the gene-
ral body meeting, if at all, and ditto
the proceedings. That is how they
come to endorse malpractices indulged
in bv the managements of compan‘es.
The shareholders really need some edu-
cation. and only then will the Depart-
ment be able to see that the malnrae-
tices are eliminated, The Department,
I wish. keeps the shareholders posted
with all the facts before they at'end
the general body meeting.

For infringing certain provisions,
the companies are punished. usually in
the form of fines. of very small sums
in some cases. The companies s‘mply
pav the fine that is levied. since it is
easier to do this ra‘her than comply
with the provisions of the Act. Thev
also deliberatelv infringe the provi-
sions since they know that, at best,
thev will only be called upon to pay
some nominal fine. If this con‘inues,
I dn not think the companies will ever
implement the provisions. Though the
Department. in spite of its hand'caps
like want of per<onnel, is doing it
best, T do not think this is a happy
state of affairs.

Shri Nagi Reddy: Let us change the
Act.

Shri N. R. Muniswamy: We are in-
troducing amendments, and the Select
Comm‘ttee is going into the ma‘ter, I
shall also sugpgest some amendments.
T hope that after all these amendments
are carried out, all the gaps. and all
the failings and all the drawbacks of
the present Aect will certainly be rec-
tified.
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In the present Act, many of the pro-
visions wh.ch ought to be in Tables or
Schedules have been clubbed together
in the body of the Act itszlf, with the
result that we are not able to find out
whether any provision is in contradic-
tion with some other provision in
some other chapter. Therefore, we
have to m.et wiih certain difficulties
when we want to see how the several
provisions of this Act could be imple-
mented and enforced.

The hon. Minister, at the time .his
Bill was pass d in 1956 said that the
department would never be severe in
enforcing the provisions of this Act,
and that they would be very lenient
and at the same time h.lp .he mana-
gements also to comply with the pro-
visions in a very methodical way.
But the companies have been in the
habit of disobeying the provisions all
these y.ars, and they have developed
an attiiude and a mental frame accord-
ing .0 which they think they can
merrily go on as before even in future.
But I feel that the department has
b.en very severe in their own way
in seeing that the provisions are im-
plemented by the managements of the
companies,

In this connection, I have to make
one or two observa ions regarding the
managements of the public sector and
private sector companies. The public
sector has to set an example to the
private sector so far as the imple-
men'ation of the provisions of this law
is concerned. But I find .hat they
happen to be the first culprits; they
are guilty of not huving carried out
the provisions of the Act. When the
auditors ure sppoint:d, they go into
tne accounts, and dhen their report
and the accounts come to the Com-
ptroller and Auditor-General and he
gives his own supplementary report or
his own conunents etc. to bz placed
before the company’s general body
meeting. But I find that the public
sec or companies are not doing the
job very well, and they are sectting
A very bad example. That being the
cuse, we cannoi pass any strictures
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even against the private sector, There-
fore, I would insist that the publie
sector should see that hey set an
example wnich can be followed by the
Frivate sector.

[n this connection, I may be permit-
ted to bring to your notice a refer-
ence which has been made in The
S atesman dated the 9th April, 1960,
in this Dehalf, which has brought to
light certain rcvealing factors. I do
not think there is very much to say,
aut at the same time, it is not a very
happy thing. I may be permitted to
quot: just one sentence from the edi-
torial. It reads thus:

“A few pages on, it is stated
that ‘study of the reports of the
statutory auditors of Government
companies brings out tWe fact that
a small number of Government
companies is still without an effi-
cient accounting organisation and
nas vet to adopt sound and well-
established me. hods of commercial
accounting.”.

I would like to refer to page 92 of
the report, wherein it is stated:

“A study of the reports of the
statutory auditors of the Gov-
ernment companieg brings out the
fact that a small number of Gov-
ernment companies is still without
an efficient accounting organisa-
tion and has yet to adopt sound
and well established methods of
commercial accounting.”

1 find here that the word ‘small’ has
been pasted in a small slip over some
otner word which had been printed
originally. The Statesman editorial
further seys:

“The ‘small’ in this passage is
pasted on the page; raised by a
thumbnail, the pasted slip curls
over fo reveal .he word ‘large’ in
the original text. Who prodded
the Dopartment to let Govern-
ment companles off more lightly?
This, incidentally, is not the only
instance of over-pasting in this

report.”.
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When I read iliis particular passage, I
was taken aback by it, and I wanted
to know whether there was any truth
in it. When I went through the re-
port, I found that there was truth in
itt The word ‘small’ has got
five alphabets in it, namely
s-m-a-1-1; the word ‘large’ also has
got five alphabets in it, namely
l-a-r-g-e. 1 think what they wanted
to indicate is that it was not a large
number of companies but only a
small number of companies. I do not
know why they should fight shy of
saying ‘large’ instead of ‘small’. I
only wish to know who exactly was
responsible for changing the word
‘large’ into ‘small’ to make it appear as
if there was not much of remissness.
These are indications of the efficiency
with which .he work is being conduct-
ed. I do not know what is the posi-
tion with regard to other companies.
I would only say that in rispect of
these government companies, the Ad-
ministration should not in their report
pas.e something over the original
text. On page 74, there is another
instance. Th:z revised text in para-
graph 131 reads as follows:

“While some courts unfortunate-
ly continued to view these offences
as mere technical breaches of the
law, the vi.ws expressed by the
Department in ithe last Statutory
Report may bear repetition. The
Report stated that these ‘seem-
ingly technical defaults were ac-
tually of very great importance in
company practice and company
management, for it is only .hrough
the scrupulous observance of the
provisions of law rtegarding the
general meeting and presentation
of company accounts that manage-
ment of companies could be kept
alive to their fiduciary responsi-
bilities and obligations and the
erring elements in the manage-
ments could be brought to book
through the enforcement of their
statutory accountabilities to their
shareholders....'”.
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In .he original text, it is “the courts”,
whereas they have now introduced the
words “some courls”. From “While
the courts unfortunately continued to
view these offenc.s....”, they have
made. it “While some courts unfortu-
nately continued to view these offen-
ces...."”

Again a. the end of the same page,
I find another insertion of a slip. I
have actually removed the slip. The
last two lLines, as they originally stood
are:

“In this connection, the observa-
tions of a dis.nguished jurist-profes-
sor Carlston in his book Law and the
Structure of Sociai Action may be of
in.erest”,

There 1s, again, a slip pasted on these
two lines, saying:

“The laxity in compliance with
the provisions of the Act reterrcd
to above may be expected to dis-
appear in cuurse of ume”.

I do not think there is anything
serious in it, Still the observa.vns
made by Carlston 1n his book Law and
the Siructure of Social Ac.ion 1incor-
purated in the original text should
have been left as they are, because we
can understand the real situation. To
cover up whatever observalions are
made by that Professor, some.hing is
pasted there. It looks as though we
are covering our guilt,

If this is the example that this De-
pariment sets—in fact, 1t has to set
he example for others—I do not want
to use a strong word, but it is nothing
short of shirking its responsibility., I
only r.quest that the persuns res-
pousible for this must be advised not
to 1epeat such things hercafter,

May I con.inue for another minute
or two?

Mr. Chairman: No. The hon. Mem-
ber for Rohtak (Ch. Ranbir Singh).

Shri N. R, Muniswamy: It is not a
question of a ceremonial concluding of
speech,



13671 Motion re: VAISAKHA 5, 1882 (SAKA) Annual Report 13673
on the Working
and Admini tration

of Companies Act
Foore Waeed gd 3w A o wrEd
Feafaat aar § faasr i qoaman y 1a
WIyFTE g, AT dwm g fw
&5 ®faai faasr fF ¢ 378 ¥ sgrar

Mr. Chairman: No, I order that he
resumes his seat. I request the hon.
Member (Ch. Ranbir Singh) to con-
clude his remarks before 4-30 Pp.M.
After that, I have to call the hon.
Minister.

ot rdk T (dzaw) - owifa
warea, & aaaan § fF weodrT Gae &
F4 AR JAET F X A A aifew
frare gamt ara 9w § a8 @rEr que-
T § FF FrOAIT TF 71 98 A F1E
qZ T3 & F @ 3 F wwse o
FfAaT qqqT § IT F FT FT THT
WG | ITF FH A A AR I A0
fear 9@ AR 9@ ¥ guw feqr 9@
TG FFOAT QI FT AT AT )

€@ 939 4 @& gEara Y qrg fwar @
fFgn @Ww A aqmar én & aaw
FT EAMYAT FIAT 9T § Tfw7 IqT &
arq faade qe1aTEr &1 9 gHa S& T
qre fawar @ /1T g7 QA1 a1 #Y g 7
@y gy afz gw <& @ o fF ogw
FAI QFC F dgd A1 FAAE) g A
qucdtae g | 4 §wAar § f& ag
qEeAraE § WX g gafag fF fogwer
&9 gredl & v J FIA(AE1 F1 3T A7
#fza agr w1 fag gag gg a1 F¥dr
QFe @] gWT a1 A1 g IaF Yo Braar
F FO0q ¢ A @ W @9 F Hg=
¥ HUT &q7 FT AT T a1 F7
T3 | gafag @9 g« § ¥ @A
wfa® A FT qgaT g w15 e
O i gl gh g E g fE
TP BT FTH! g3 aF GO He9iTal
&1 g Y & 1 98 AT OF aqedlaen
T & F @ fogy =2 @@l § 7=
W § Y F@TQ FFAT FH FW@T §
A9 qIEIE &S qgﬁ’r %X 91 &1
y gafafeqQ swfaai Tt § 1 @ &
wara fogy 7 o F a=< foaAr

FTATAT § I9 T GLATAT T TCHTE HT
ce AIAEY 3 | zufy fEaY 22 o 4]
ara a3 & 5 5% qUA &7 ¥ gw 9
T A qUA T § IAT W QWE
AfFT W AeT A g
weafagl &1 goATaT 39 wrad
iag ¥y gwa & @ faw ot
Tfrmg ¥ W FAw QG
#F1 fE @ @ wm @
AGAITET qUA | W TR WTEAT ®
fe & M7 o F3 g ¥ faa &
fazar mifyas agmar ¥ faa drafes
WY Y /AT & | IA FT AG1 @A @)
g & fF ogw || F g faday
g AaAr 2w F fad wfgawe fag
uar o 7z fF ag mifas zmrar g
37 1 (AW &A1 M AfFA F ogw
IR F A% AR A FZ AT Jgar § 5
T FAH ¥ gardr Aifg @i a) d
faatfea & fr gw f3al & 97 Y ¢5-
Iz 7R Faf Fig @ 49 IfET 39
ggmar & arq w15 fega 401 g€ &Y
gt A fam &1 fF frdr awg & off
uTIfa® amAt & qwrT 937 qrar g
A1 ga AT a1 T F7 7
gt @ 5 gy afaw Afa #1
qedeq g W Aqar 3T §in 1 AT
T AT FAICRNA FFIATT FT qIATAT
AT qFAT § aY 39 ¥ gH q9Uge Fal
gl | gL gTa ¥ €9 3T A AT |[AT
A wrfge & fF @t aga & faa gar
2o} £ g AT TED ¢ AW qg AT
gt | gafaq & graar § 5 ag
qra w31 74t § A AR £ faAy grar
a1 5@ feqtd & graey & aFr fegay
gt § ag 9t aga s &G A ¢
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grafau} 1 s agA & fad ar &
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¥ & 9T | WY AT § 2R S ag
FradY At wHATT ¥ war a4 F fad
g 2o &1 GHMEA 7 F HTEEIFAl
A & ARy S & gl F¥9-
frai & ok fom &) & gw @@ T
ay & 9w ¥ fad g WA ECil
wifgd | foord & qifen fa=r o @0
¢ 7z A% ¢ wfew 9@ 9 A FHAE
S & gw ¥ e wr =fed | |
3 Fedté ¥ weae @ g oY & AT 9Tfed
fr frat gt wwafwl #1 #fee
A 2§ AT dgE@r |

garefa wered, st wwafai T
¥ fad gt aad § w9 fde & w3
g7 & avamd @1 fore wg) faan aan g
19 ATy & T8 3@ w=et Fafaat
¥t § o sreer w0 F Al
gﬁ&ﬂ‘tzﬁwqﬁﬂiashfﬂ%iw
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aTq gEeAT SEdl & | T & wemr
:tau”f‘a‘aﬁﬁfqﬁmh:a‘tmﬁ%
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Elﬂﬂﬁiﬂ'ﬂimﬁfﬂ?ﬂﬁﬂﬁﬂ@
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Fifgd fr 99 oF FeET a9 & A
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AT FRAWTE F AR 2 Gig-
Aafaua Freqitem #1 g7 Feafaal &
GET e § AR T § IH AGY F@T
fF 37 Frafaal & sz 33 el 1
fraen Y gq seafaal & sreard w7
F ggra® g gar g AR el d.q47
¥ FTHUTT 14 A 99 F FIH FE
a1t oF Frew 2 sFar § wfew
W & @19 ) aXFT) w9 §1 IHIR
W 37 & FraaE F fod agd &2 aF
faedre et @ 1 gafag FT AR A
Fgar1 § {6 J§ carfan wfgwa @ Afg
¢ 5 27 4Y wgua aafq &Y ag I= 0
Y orar  for &1 d <Y 2T 29 & |7
fgra &Y fammn ¥ @ #¢ @11 aqn
arg a& fer o) fgrd an €8 Ag @A
g gafm Afmm T am f& s
gal ¥ w3y Q1S Ffaar § 37 &
AT § SgTEr FgraEr faar g o F
yg at AgY aman fF i $1€ cqr aa=
ot mr ¢ fF fed &Y dig TEd &
Ffaa  ag 7 g @ am@z /)
guw & afY Afa 7 g1 afea fom <ew
F g7 FHY § I FY &< agraAT f2Ar
Eici|

Shri Narasimhan (Krishnagiri):
Sir, I want to pu. these qu>stiuns on
audit and accountancy as the Com-
pany Law Administration deals with
them. Are ‘e Cavernment thinking
on the lines of making it obligatory on
the part of the industrial under.akings,
public as well as private, to have their
costs certified? Will Government un-
dertakings show initiative and set an
example to the other companies by
taking special steps in this regard?
When can we expect the report of the
Cost and Works Institut> since it start.
ed functioning under the Act of 19597
Lastly, what steps have been taken to
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appoint the cost and works account-
ants in sufhcient number so as to serve
the needs of the undertakings?

Shri Kanungo: Sir, it is gratifying
to note that the-report of the company
law administration which the adminis-
ration is r.quired under the stalute
to present to the Parliament has been
taken note of by the many hon. Mem-
bers of this Hous~ and they have stu-
died it and offered their comm:nts.
The very fact that the statu.e made
this obligation was that Parliament
should review from year to year the
working of corporate institutions in
this country and oer iis criticisms.
On the whol:, judging from the com-
ments which have been made in this
afternoon’s debate, the administration
can congratulate itself that il has
produced a factual report from which
a lo. of information could be gathered.
It has got to be remembered that the
present Companies Act has been in
operation for three years only, though
companies and corporations have becn
in existence for nearly half a century.
The fact that some amount of informa-
tion as regvired under the new Act
has been produced does not show that
the full materials have been gathered,
because the Administration will take
a little .ime to ccllect its data, cligest
th-m and present them in a form
which will be easier for appreciation.
Considering the paucity of personnel
and the huge size of the country, and
the number of companies which are
in exist>nce and also taking into con-
sideration that wunder the old Act
companies were not expected to pro-
duce many reports which it is now
obligatory for them, it will be under-
stood that the collection of data is not
so easy as it would seem to be.

And, in this connection, Sir, I nced
not refer to the observations made by
some hon. Members who have noted
the penaities which have been cer-
tainly not deterrent in compelling com-
panies to produce their repor.s and
statements in proper time. Sir, we
have to rcmember that the Parliament
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deliberately did not arm the executive
Government with powers of penalising
companies on any of the lapses. In
fact, .he House will rem mber, the
whole structure and the whole back-
ground of the Companies Act has been
that the shareholders are the owners
of the company and tho shareholders
should have the fina] say in the matter
of the management of the company. It
is only when there is any breach of
th> provisions of the Act that some-
body should decide, and then the
authority to decide about i would be
the court and not the executive
Government,

The executive Government has been
given certain discretion of an ad-
minisirative nature, but they are
severely limited and they have becn
specifically defined. Therefore, to ex-
pect the executive Government to
arrogate to itself the duties, the res-
ponsibilities and obligations of share-
holders would be unfair. I believe,
wih the fram:-work of the Act, the
hon. Members will realise, they have
tried to do the best they could.

The most important thing, af‘er all,
in controlling corporation activities is
disclosure, and disclosure has been
providcd in the Act, so that repor s,
data, statistics and accounts when
they are available to the public or to
the shareholders as the case may be,
these themselves will provide the
matecrial for vigilance of the parties
concerned. In course of timme, I be-
lieve, enough data will be collected
which will enable students of econo-
mics and historians of financial corpo-
rations and controls to enable them to
analysc and draw their conclusions
which will be available to the public
for their study and for drawing their
own conclusions.

The mover of the motion, Shri P. G.
Deb, mentioned about the composition
of the Company Law Advisory Com-
mittee and was not satisfied that the
chairman should be a part-timz chair-
man, Apart from the point of eco-
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nomy, which is important, we consider
ourselves fortunate that we have been
able (o secure the services of an ex-
judge of a high court to preside over
the Advisory Commit‘ee. I believe
that a part-time work, evcn from a
chairman of this high status, is cer-
tainly more valuable than having a
whole-time chairman and not having
the same background.

The staff for investigation is certain-
ly inadequate and as the number of
companies grows, certainly it will be
still more inadequate . The present
staff are valiantly working against
time and I believe they deserve the
sympathy of the House for the good
job that they are doing. Investigation
is a very d:fficult job. Without the co-
operation of the¢ investigating com-
panies and the employees of the com-
panies, it has been found difficult to
carry on the invostigations. After all,
all the documents and the papers are
in the possession of the companies.
Explanations for any obscurities could
be furnished by the officers of the
companics or the direciors and the
controllers of the companies. There
have been instances where such co-
operation has been available. But
there have b-en many instances where
there has been obstruction and there
has not been that co-operation. There-
fore, the Companies (Amendmecnt)
Bill which is before this House has
certain provisions, which, if passed,
will enable the investigating staff to
carry on their work more thoroughly
and to the satisfaction of themselves
and of the shareholders and the con-
trollers of the companies even.

While we have to make the machi-
nery for investigation as thorough as
possible, we must remember that the
whole structure of the Act is that the
shareholders have got to be vigilant
and alert. There are several limbs
in the corporate sector. There are the
statutory accountants and auditors
who provide the basic accounts and
reports and, as you know, Sir, the
auditors’ position has been amply safe-
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guarded. We must understand that
fortunately for our country, the pro-
fession of accountancy has got a long
tradition of high integrity and capa-
city. Therefore, the law today has
provided that the accounts should be
available to the shareholders in time,
because there were instances where
accounts, reports and meetings were
postponed or adjourned and not held
in time. With the eflux of time,
matters became stale and lost their
importance.

Again, these lapses and failure to
file documents in proper time depend
greatly on the attitude and the deci-
sions of the courts, who are the last
authority in enforcing penalties. It
public opinion expresses itself, as I
believe it will, then certainly courts
will take cognizance of it and will rea-
lise that the complaints which are
placed before them are taken due
notice of. I do not mean to suggest
that the courts have been unfair, but
we have to remember that corpora-
tion activities and company floatation
are comparatively new to our coun-
try and barring the Presidency towns
and cities, district courts spread over
this vast country have had no experi-
ence of administration of company law
and the significance of the offences
which apparently look innocuous. For
example, if a meeting is not held in
proper time, those who are familiar
with the purposes of these rules and
the purposes of corporation manage-
ment can realise that this failure
means a great deal. But those who
are not familiar with this background
certainly can say that after all, it is an
adjournment and nothing more.

Shri Deb, I am afraid, has confused
the purposes of industrial policy and
the purposes of company law. It 1s
possible that an industrial undertek-
ing can be set up by an individual,
partnership, private firm, pri-
vate limited company, public limited
company or an unlimited company.
There can be various structures for
setting up or promoting industrial un-
dertakings. That will depend upon
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the industrial policy of the Govern-
ment, which has been very well defined
and has been approved by this House.
It is only when the form of an indus-
trial undertaking takes the shape of
a corporation that the provisions of
the Companies Act are attracted. The
objective of the company law adminis-
tration is to see that the laws which
govern the corporation are faithfully
observed. Definite powers and res-
ponsibilities have been cast upon the
administration in the statute. Tre
duties and responsibilities of the
shareholders and others are also
defined, It is not that the adminis-
tration is responsible for all factors.
For example, the interests of mino-
rity shareholders. The minority share-
holders can protect themselves by
various ways, and the most important
of them is the protection which the
courts will give them. The remedies
which are open to them are defined
in the Act. It is not possible for the
administration, nor is it desirable for
the administration, to take up the res-
ponsibilities of the shareholders. After
all, the case has got to be judged by
the court on the interests of the share-
holders themselves, or those complain-
ing against them. The Act provides,
under certain circumstances where
facts are not available that investiga-
tion can be conducted and the facts
will have to be made available to the
company itself. It is quite possible
that even after an investigation there
would be a plausible cxplanation and
a very valid explanation by the com-
pany. The point I want to emphasizs
is that the ultimate judge of these
matters is not the administration, 't ir
the courts.

Shri P. K. Deo: When an investiga-
tor is appointed, he submits a report
and makes out a prima facie case
against the management. Where does
the decision lie? With the court or
with the Company Law Administra-
tion? Because, the Company Law
Administration is the prosecutor in
this case. How could a prosecutor Le
a judge and give a finding that here



Motion re:

13681

[Shri P. K. Deo]
is prima facie case and then plead
inability to proceed in this matter?

Shri Kanungo: I am sorry, I have
not been clear about it. The po it I
wanted to make is on the whole con-
text of the Companies Act as suck,
not on the particular case which the
hon. Member has in view. The point
is that when an investigation is made,
it produces a report. Maybe, there
are other facts which are not there.
The explanation of the company hus
got to be obtained. Because, as I said,
whatever may be the investigator's
report, there may be very plausible ex-
planations, there may be very good ex-
planations. After these are availab 2,
to decide whether there is a case for
the court or not is in the discreticn cf
rither the shareholders or, 1n exireme
cases, of the Company Law Adininis-
tration.

There are certain conditions the
ron-observance of which lays an obli-
gation upon the Administration to
prosecute the company concernej in
courts. They have no option in that,
particularly in those which relate to
disclosures of reports, statistics and
others.

There may be circumstances where
the company law has not been violated
but there have been, as you might call,
unethical practices or imprudent prac-
tices or foolish practices. In such
cases it will depend upon he mnature
of the case, whether the liability will
be criminal or civil or torts. These
are to be judged by the parties affect-
ed. What I meant to say in the ear-
lier statement is that the Company
Law Administration is not going to
arrogate to itself the duties and res-
ponsibilities of others in this matter.

Shri Nagi Reddy has very rightly
pointed out the implications of con-
centration of economic power, concen-
tration of finances and all those factors.

Though the Company Law Adminis-
tration Report provides certain data,
they are not the full data on which
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conclusions can be drawn. Other data
regarding capital formation, profits,
taxation and various other factors
have got to be taken into considera-
tion to find out as to what is the
naturc and trend of development in
the world of finance and industry, The
mere fact thal some companies have
been floated with large capital, say of
about Rs. 20 crores or Rs. 25 crores,
does not necessarily mean that .nere
is concentration in that particular
industry or that there is monopolistic
tendency in that industry. For ex-
ample, from the number of companies
which have been reported at page 16
of the Administration’s report, take
the case of aluminium. An alumi-
nium company cannot be formed with
less capital. A financing company, if
you want to cover a large part of the
country, has got to have a sizeable
capital. Oil companies necessarily
have to have a large amount of cagi-
tal. Therefore the trends, it will be
observed, are not disquieting. I do
no. mean to say that when other data
is taken into consideration it might
not show a different tendency. It
might show a different tendency, but
from the reports, as they appear, it
will be seen that the mere fact of a
few companies with large capital be-
ing floated in a particular year does
not warrant that conclusion.

Shri Reddy mentioned about proce-
dure or rules provided for the submis-
sion of accounts of foreign companies
having their place of business in India
and the special terms which have been
provided for the shipping and airline
companies. Section 594 requires a
foreign company with a place of busi-
ness in India to flle accounts with the
Registrar as if it were an Indian com-
pany. That means that we go much
further than many other countries.
They have to produce not only the
accounts of the particular branch there
but they have to produce the whole
accounts of the whole concern operat-
ing in different parts of the world.
This serves the purpose of full and
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complete disclosure. I believe this
material with the background of the
total operations of the company will
give enough material to judge about
the economic trends which these show.

Regarding the airlines and shipping
companies, from the very nature of
their operations it is not possible to
comply with this provision. There-
fore the rules have been provided to
suit the circumstances as they are.
You have to remember that we have
Indian companies operating in many
places of the world, that is, shipping
and air companies, and they are doing
very well too. Indian companies re-
quire the same facilities and they are
provided by other countries also. So
it is a matter of reciprocity. It is not
a question of favour to any foreign
company or anything like that,

A point was made about the dis-
parity in the number of companies in
different regions. As Shri Reddy will
certainly understand, the reasons are
purely historical. After all, companies
will be floated only where finance or
capital is available. The company
form of trade and commerce was
developed in the earlier stages in
Calcutta. Therefore it is not surpris-
ing that the largest number of com-
panies happen to be in that region.
Andhra is not yet too old, and the
figures given by Shri.Nagi Reddy
show that the number of registrations
is going up from year to year. As
the State gathers momentum, it will,
I believe, not in the distant future,
compete with West Bengal, and suc-
cessfullly too.

17 hrs.

Shri Nagi Reddy: I hope so.

Shri Kanungo: I will be happy be-
cause I happen to be a neighbour.

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): In
between both,

Shri A. C. Guha (Barasat): He wil!
get the benefit of both the States.

Shri Kanungo: I will not touch up-
on the question of Indianisation, be-

i
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cause only this week various facts and
siatements have been given in the
House. This aspect of the question is
looked after by the Ministry of Com-
merce and Industry, but the Company
Law Administration is not concerned
with it.

Shri Nagi Reddy: My request was
to allow them to look into it.

Shri Kanungo: Perhaps, it can be
done much better by the Indices Divi-
sion which is doing it already with
results which have been reported to
the House very recently.

Shri Ghosal pointed out that the
number of liquidations is considerable.
Since the Company Law Administra-
tion has come into operation, the
moribund companies find themselves
being prosecuted, and they find it
easier to go into liquidation, The fact
that the number of companies has
come down from 33,000 merely shows
that there has bcen a lot of dead wood
in this sector. When the Administra-
tion gets more efficient and is able to
prosecute defaulters, I believe we will
have really operating companies, real-
ly sound companies working, and
there will not be much dead wood
left.

About Shri Bharucha’s point I may
say that recently the rules have been
amended about the issue of duplicate
and original share certificates. There
were representations that large com-
panies which have get several thou-
sand shareholders find it physically
difficult to have two directors sign all
the certificates. Therefore, the Expla-
nation to the new rule provides:

“For purposes of this rule, a
Director may sign a share certifi-
cate by affixing his signature
thereon by means of any machine,
equipment or other mechanical
means such as engraving in metal
or lithography, but not by means
of rubber stamp, provided that
that Director is especially respon-
sible for the safe custody of such
machine, equipment or other
material used for the purpose”
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Also, the physical presence of the
Director may be dispensed with pro-
vided there is a constituted attorney
present there.

About duplicate share certificates,
the hon. Member will remember that
this matter is being discussed in the
Joint Committee. All we have done
under the present rules is to provide
that reasonable precautions should be
taken. The case which the hon.
Member has cited that for a scrip of
Rs, 1,000, expenditure on advertise-
ment came to Rs.- 1,500, is certainly
not reasonable, Hlut it will change
from time to time according to the
nature of the company. Therefore, at
the momoant we have been satisfled
with putting in the word “reasonable”.
If any further idea can be developed,
‘we will have to see about it.

We do not think the time has come
when cost accountants in industrial
establishments can be compulsorily in-
sisted upon. We feel that as the con-
ception of efficient management grows,
the companies or factories themselves
will go in more and more for cost
accounting. The Company Law Admi-
nistration has taken the step of setting
up a Cost Accountants Institute by
statute which is providing facilities for
training, and norms for professional
conduct. And I believe that in course
of time it will grow.

The other factor is that there is
much more to be done for more effi-
yient management of the companies.
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One of the hon. Members 'suggested
that the public sector companies were
also defaulting in some ways. The
Company Law Administration has
now set up a board to certify com-
petent company secretaries who will
be specialists in that type of work and
who will be able to provide that ser-
vice to the companies which will re-
sult in more efficient management of
the companies.

The lapses such as overpasting etc.
to which Shri N. R. Muniswamy made
a reference, are regrettable. It all
means only bad co-ordination between
manuscript-making, proof-reading and
the final copy.

Mr. Chairman: The hon. Mover of
the motioh is not present.

So, I shall put the motlon.

The question is:

“That this House takes note of
the Annual Report on the Work-
ing and Administration of the
Companies Act, 1856, for the year
ended 31st March, 1959, laid on
the Table of the House on the
25th March, 1960.”.

The motion was adopted.
17-07 hrs.
The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,

April 26, 1080/Vaisakha 6, 1882
(Saka).
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ORAL ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS . . I3471—S5II QUESTIONS—contd.
5.Q. Subject COLUMNS 5.Q. Subject CoLumns
No, No.
1665 Art Silk yarn 15471—76 1689 Export houses . 13515
1666 Dairy machinery 13476-77 1690 gggﬂ%cnt to ;;-
1667 Silk power-looms . 13477-78 1947 _Bpm“ 13515
1668 Bmploirrn;en:n P ng 1601 Tea exports . : 13516
. . 13478—82
1669 Indmn Oxygen Ltd U.S.Q.
Calcutta . . 13482— 85 No
1670 Hindugtan Cables
(Py Ld, Rup- 2488 Manufacture of
narainpur . . 13485—87 bicycles . . 13516-17
- 2489 Hous
1672 Tractors . 13487— 91 489 i ]aﬁ!}uandm.
1674 Price of ‘Sea Island mir 13517
Andrews” cowon il 2 Mi . riation o;’
1675 Import of cu-s . 13494—096 aai Mos:cpfr?c?rubuﬂdmg
1679 Tele-communicgtion houses 13518
cable factory - . 1349697 2491 International Com-
1680 Plan for boosting mission for sUpervi-
exports . P 13497—99 sion and control
1681 Chinese Trade Age- in Viet Nam . 13518
ncy, Kalimpong . 13490—503 2492 Swate  Trading
1682 Export of Textiles 13503-04 COTPOI‘U“ . . 13518-19
1683 Handloom Industry 13504—06 2493 J“te ra:ly mh 1351
1685 Preference for good ) -
* manufactured ° by 2494 Pubhcm Organi-
Public Undemlungs 13506--11 sers in U.P, . 13519
2495 Indian Labour
WRITTEN _ANSWERS - g’::o“:_“bfn ded m_‘ 13520
TO QUESTIONS . 13511 —47 phite ibles 13830-at
S.Q. 2497 Resin Adhesive . 13521-22
No, 2498 Civil works in Bom-
p R o bay State . 13522
1671 Retainin owance Em » s
for workers . I3511-12 o2 Im Schemt:tf 13522
1673 mumwg:m[: 2500 Import of Scooters . 13523
New Delhi ? 13512 2501 ‘tl.lnemployed Gra- :
17 e works in P. W"SS 2502 Farmers day  in s
or works in ] s
Tripura . N 13512 Himachal Pradesh . 13:23-24
1677 Ra Pulp factor 2503 Ambar Charkha
77 in%genh 4 i@ y 13513 in Orissa . 11524
1678 Dock Labour 2504 Salt Producuor:
7 Scheme, Cochin . 13513 in Orissa . 1352425
. . 13 2505 Enhancement in rate
1684 Indian tea 3513 595 of conrribuigion | to
1686 Extradition Treaty : Fund :28-26
with Pakistan ' 13514 Provident " 13525-2
1687 Short term courses 2506 Coca Cola Company 13526
in medicine . 13514 2507 Small Scale Indus-
1688 Doch workess’ tries in Punjab . 131527
Advisory Committee 13514-15 2508 Washing soap . 13527
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QUESTIONS—contd.
U.S.Q. Subject
No.
2509

2510
2511
2512

2513
2514

2515
2516

2517
2518

2519
2520

2521

2522
2523

2524
2525

2526
2527
2528
2529
2530
2531
2532

2533

Bore-wells in Dan-
dakaranya i
Development of
Handicrafts .

Glass bangle indus-
try of Firozabad

Song and drama
division : g
Radio rural forum
Development of
Hilly regions
Business Mana-
gement . .

Reception  arrange-
menes at Palam
Coir Industry
Employees of Go-
vernment of India
Press, Calcutta

Jeep case

Khadi industry in
Himachal Pradesh

Employment Exchan-
ges in Himachal Pra-
desh . .

Small-scale Industries
in Punjab .

Labour Welfare in
Punjab .
Import of arecanut .

Houses for handloom
weavers :

National Tribunal for
mine workers

Labour Wclfarc oﬂi-
cers .

Conference of Chief
Inspectors of Factories

Standing Labour Com-
mittee . .

Slum clearance in
Madras State

Retrenchment of Em-
ployees

Allotment of land to
‘Link’ Magazine

Antibiotics t‘actory at
Rishikesh

[Damwy Dicest]

PAPERS LAID ON THE
TABLE . . . .

CoLUMNS
(1) A copy of each of the
following papers :—

_ (#) Evaluation Report of
13:28 the Working Group on

Small Scale Industries.
11528 (i7) () Anpual Report
of the National Ins-
truments Limited
1152930 for the year 1958-59
;long wit thcd Audited
ccounts an com-
13530-31 ments of the Comp-
13531-32 troller and Auditor-

General thereon, under
sub-section (1) of Sec-

13532 —34 tion 639 of the Com-
panies Act, 1956.

(b) Review by the Go-

13535 vernment of the work-

ing of the above Com-
13535-36 pany.

13536 (2) A copy of the sum-
mary of the conclu-
s;'lons of }he report of

" the employment pat-
13536-37 terns of the alumni
12537-38 of Delhi University.

(3) A copy of the Report

12538-39 of the Indian Govern-
T ment Trade Delega-
tion to West European

Countries (September-

12539-40 October, 1959).
i MESEGES FROM RATA
13541 Secretary reported the
following messages from
13541 Rajya Sabha :—
(1) That Rajya Sabha
13541-42 had no recommenda-
E‘,it:in}s1 to make tordLok
abha in rega to
13542 the Appropriation
(No.2) Bill, 1960 pas-
131542~ sed by Lok Sabha on
3343~43 the 19th April, 1960.
13543-44 (#5) That at its sitting

held on the 14th April,

1960, Rajya - Sabha

I13544=45 had concurred in the
recommendation of

Lok Sabha to appoint

13545 two members to the
Joint Committee on

Offices of Profit in

13546 the wvacancies caused
by the_ retirement of
1354647 two members and had

appointed two mem-
bers to serve on the
13547 said Joint Committee.

1369¢
CoLunmgs

I3548-49

13549-50
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REPORT OF ESTIMATES
COMMITTEE PRESEN-

Eighty-fifth Report was
presented,

CALLING ATTENTION
TO MATTER OF UR-
GENT PUBLIC IMPO-
RTANCE . .

Shri S. M. Banerjee call-
ed the attention of the
Minister of Labour
and Employment to the
reported strike by mica
dealers in Bihar resulting
in  unemployment of
about 40,000 workers.

The Deputy Minister of
Labour (Shri Abid Ali)
laid on the Table a state-
ment in regard thercto.

STATEMENT BY MEM-
RBERS . . .

Shri V. P. Nayar made a
statement regarding cer-
tain matters arising out
of the speech of the
Finance Minister ; on the
1oth March, 1960 in
reply to the general dis-
cussion on the Budget
(General).

The Minister of |Finance

w (Shri Morarji Desail)
~made a statement In
reply thereto.

[DawLy Dicsst]
CoLuMNs
DEMANDS FOR EXCESS
GRANTS (RAILWAYYS),
13750 1957-58

Further discussion on De-
mands for Excess
Grants in respect of
Railways for 1957-58
was concluded and the
?cﬂ:mds were voted in
ull.,

BILL UNDER CONSI-
13§50—53 DERATION

The Deputy Minister of
Law (Shri Hajarnavis)
moved that the Repre-
sentation of the People
(Amendment) Bill be
taken into considera-
tion, The discussion

was not concluded.

MOTION RE ANNUAL
REPORT OF THE
WORKING AND AD-
MINISTRATION OF
COMPANIES ACT.

Shri P. G. Deb moved the
motion re. Annual Re-
port on the working and
Administration of the

13553=77 Companies Act, 1956.
After some discussion
the motionjwas adopted.

AGENDA FOR TUESDAY,
APRIL 26, 1960/VAISA-
KHA 6, 1882 (SAKA)—

Further consideration of
the Representation } of
the People (Amend-
ment) Bill, and consi-
deration_of the Estate
Duty (Amendment) Bill
and the Rescrve Bank
of India (Amendment)
Bill and passing of the
Bills.
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CoLumns

13577—93

13593— 639

136390—86



